Wednesday, 6th June, 1951

PARLIAMENTARY DEBATES

(Part I=——Questions and Answers)

OFFICIAL REPORT

VOLUME VIII, 1951

(17th May to 9th June, 1951)

Third Session (Second Part)
of the
PARLIAMENT OF INDIA

1961
16 P.8.D.



OONTENTS
Polume VIII—From 17th May to 9ih June, 1951

Thursday, 17th May, 1651— Columne,
Oral Answers to Questions o e e o o - 43304308
Written Answers to Questions . s e o 4300—4374

Friday, 18th May, 1951—

Oral Answers to Questions . . . . . . . . . 4378—4407
;. Written Answers to Quegstions . . . . . . . o  4507—4410

Paturday, 10th May, 1951—

L[] L] L] L] “ll%

Oral Answers to Questions . o o o .
Written Answers to Questions . . . . . . . . 441 —4444

Monday, 21st May, 1951—
Oral Answers to Questions . . . . 44454476
Written Answers to Questions o o o . o o o . 4470—4494

Tuesday, 22nd May, 1851—
Oral Answers to Questions . . . . . . . . . 4495—4023
Written Answers to Questions . . o e . . . 4523—408386
Wednesday, 23rd May, 1951—
. 4587—4867

Oral Answers to Questions . . . . . o o
Written Angwers to Questions . . . B . o 45674576

Thursday, 24th May, 1851— . . . . o . o o .
Oral Answers to Questions . . . . o . . . . 4677—4608
Written Answers to Questions . . . . . . . . 4607—40618

Friday, 26th May, 1951 —

T . . o 4610—4683

Oral Answers to Quostions . . . B .

Written Answers to Questions . . . N . . . . 4652—40066

Baturday, 26th May, 1951—

Oral Answors to Questions . o . . . B . . * 4667—40698

Written Answers to Questions . . . . . . . . 4608—4704
Monday, 28th May, 1961—}

Oral Answers to Questions . . o o . o . . o 46805—4734

Written Answers to Questions . . o . o o o . 4734—4748
Wedneeday, 30th May, 1951—

4749—4777

Oral Answers to Questions . . B o o .

Written Answers to Questions . . . . o . . . 4777—4786

Thursday, 318t May, 1951 —

Oral Answors to Questions . o . o D . . . . 4787—4817

Written Answors to Questions . . . . . . . . 4817—48206
Friday, 1st June, 1951—

Oral Answers to Questions . o . . o . . o . 4827—4859

Writton Answors to Quostions o . o B . . . . 48394876
Monday, 4th June, 1951—

o . . . 48774909

Oral Answers to Questions . o . .
Written Answers to Questions . . . . D ° .
236 P.S.D,

o 4910—4928



Tuesday, 5th June, 1951—
Oral Answers to Quostions
Writton Answors to Questiona
Wednesday, 6th June, 1951—
Oral Answora to Questions
Written Answers to Questions
Thursday, 7th June, 1951—
Oral Amewors to Questiong
Written Answers to Questions
Friday, 8th June, 1951—
Oral Amawers to Questions
Written Answers to Questions
Baturday, 8th June, 1061—
Oral Answors to Questions

Writton Answers to _Quost_ions )

(i)

492940653
4965—5000

5001—5033
6033—5054

5055-—-5087
50875100

5107—5187
5137—5162

5163—5188
5188—5190



PARLIAMENTARY DEBATES
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PARLIAMENT OF INDIA
Wednesday, 6th June, 1951

The House met at Ha'if-paat Eight of

the Cloc
[MR. SPEAKER in the Chair]

ORAIL, ANSWERS TO QUESTIONS
“INDIA SPEAKS”

*4923. Shri A. C. Guha: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether any officer lras been
recruited to function as editor of
“India Speaks”;

(b) if so, when the appointment was
made;

(c) whether the
Speaks” has been
an

(d) it not, on what duty that officer
is now being employed?

The Minister of State for Transport
and Raflways “(Shri Santhanam):
(a) Yes; in addition to editing “India
Speaks”, the officer appouinted to the
post was to produyce pamphlets relat-
ing to educational broadcasts, priced
pamphlets on varied subjects--music
etc. and “India Calling”, the External
Services programme journal.

(b) 1st October, 1948.

(c) No.

(d) Editor, “India Speaks”, is being
employed at the Heacﬁeuarters of All
India Radio to deal with the following
subjects:

(1) Programme journals of Exter-
nal Servires—"India Calllni"
in English, Id-at-ul-Hind in
Arabic and Sada-i-Hind in Per-
sian.

(2) Pamphlets regarding educa-
tional brosdcasts.

130 PSD

journal “India
published as yet,
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(3) Relations with foreign broad-
casting crganisetigns:

(4) Anti-piracy.

Shri A. C. Guha: May ] know since
when these duties have been allotted
to him?

Shri Santhanam: He has been per-
forming these duties al the time, some
of them at any rate.

Shrl A. C. Guha: Am [ {o under-
stand that he was dolng ali these
duties since his aopointment in 19487

Shri Santhanam: These are the
duties which he is nerfarming :oday.
Of eourse, there may have beea addi-
tions and subtractions during the
course of these three years.

Shri A. C. Guha: Have the Govern-
ment any idea of bringing out the
paper “India Speaks’”?

Shri Santhanam: The Information
Ministry has not been able to get
funds for the purpose.

Shri A. C. Guha: Is it necessary to
continue the posf of the editor of
“India Speaks’?

Shri Santhanam: I understand he is
to be employed in one of the regular
senior jobs, the occupant of which
is going to some other place.

EMrLOYMENT or WOMEN N Dzrenxce
SERVICES

®
*4924. Dr. Ram Subhag Singh: will
ﬂl.t:uMinlster of Defence be pleased to

(a) whether females are eligible for
:‘llndoloyment in the defence services;
L

(b) if ‘so, row many of them have
so far been appointed? -

The Deputy Minister of Defence
(Major-Geseral Hi )2 (a)
Ladies are ineligible for enrolment or
employment In the Regular Armed
Forces, except the Military Nursing
Service and the Army Medical Corps.
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(b) The number of Ladies employ-
ed in the Military Nursing Service is
318 and in the Army Medical Corps
29.

Dr. Ram Subhag Singh: May I know
whether women were employed in the
regular services during World War II?

Mr. Speaker: As fighting forces? -

Dr. Ram Subhag Simgh: Regular
defence forces.

Major-General Himatsinhji: Yes,
Sfr. In World War II, under the
British regime, ladies were employed
in the Women’s Auxiliary Corps
(India) in the Army and in the Navy
as Members of the Women's Hoyal
{vndian Naval Service; none in the Air
orce.

Dr. Ram Subhag S8ingh: May 1
know whether the women employed in
the Rani of Jhansi Brigade nf the I.LN.A.
have been ,absorbed in the Indian
Army as the ILN.A. men have been?

Major-General  liimatsinhji:” We
have no ladies in the Armed Forces,
except as stated by me earlier. There-
fore, the question does not arise.

Dr. M. M. Das: May 1 know whe-
ther the appointments of these women
are on a short term basis or a leng
term one?

Major-General Himatsinhji: Part
&f them are on a permanent basis.
and a part on a temporary basis, as
the futyre plans regarding the
strength of the Armed Forces have
not yet been finalised.

SCHEMES FOR SETTLEMENT OF Ex-
SERVICEMEN ON LaND :

*4926. Pandit Munishwar Datt
Upadhyay: (a) Wil the Minister of
Defence be pleased to state whether
there is any scheme to settle ex-
servicemen on the land reclaimed by
Government for the purpose?

(b) In what States are such schemes
Jeing introduced as an experimental
measure? hd

(c) What help is proposed to be
given to the settlers on such newly re-
claimed land?

(d) Is it meant only for ex-service-
men or for-other villagers withr uneco-
:ﬁ;ﬂic holdings or with no holdings &t

The Deputy Minister of Defence
(Major-General Himatsinhji): ‘a)
to (c). I would invite the attention
of the hon. Member 1o the reply given
by e to Starred Question No. 4139
4 the 16th May, 1951,

6 JUNE 1951
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(d) The scheme is intended
for ex-servicemen - only. Per-
haps, to refresh the memory of
hon. Members, I might add that the
scheme was for settling 1434 ex-
goldiers on 22,600 acres of land in
Rampur, Madhya Bharat, Bhopal and
in U.P., at a total cost of Rs. 62,17,400.

Pandit Munishwar Datt Upadhyay:
May I know what right of land tenure
will these people have: will it only
be a life estate or wil! it be hereditary?

Major-General Himatsinhji: The
scheme Is intended to have them as
State Managed Farms, to be run for
the first two or three years by the
States, and then, the land will be
given to each settler. Bui, they will
work as co-operative societies. The
land will belong to him and the co-
sociely will help him with
tractors, advice elc., which he cannot
otherwise afford by himself.

Mr. Speaker: The point is whether
the land will be hereditable property.

Major-General  Himatsinhji:  The
land will belong to him as long as
he pays his dues and therefore it is
on permanent basis.

Mr. Speaker: To his heirs also?

Major-Genceral

Bimatsinhji: Yes.
Sir.

Pandit Munishwar Datt Upadhyay:
Will only the -ights of a member ol
a co-operative society vest in them or
will they have any further rights?

Major-General Himatsinhji: The
rights only of a member of a co-
operative society vest in them, but
they ' are not allowed to sell the
property.

Shri A. B, Gurung: Sometime ago,
the hon. Minister said that land was
allotted to serving persoianel. May 1
know whether it has a:fected the policy
of the Government with regard to the
settlement of ex-servicemen?

Major-General Himatsinhji: I re-
member the hon. Member asked me
some time ago whether certain land
has been allotted to thuse serving
soldiers and oilicers. 1 said it was so
in the case of displiced persons from
West Punjab. I believe the land
allotted to some individuals has been
over 1,000 acres. Naturally, i* does
affect in some way ‘he released
soldiers, as that much land {g lqst far
allotment to ex-servicemen.

-
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st Q®o QWo wHi : T WA
it off yeeEn fF SA om A
Trweara oY afwe § ?

[Shri M. L. Vvarma: Will the hon.
Minister be pleased to state if Rajas-
than is also included in his scheme?]

Major-General Himatsiahji: We
have asked all :he States to subimit
their suggestions on the scheme.
Certain States have submitted reports
and they are being examined by the
Central Government, especially as
regards their financial erfect. I
regret that nothing has come from
Rajasthan, yet.

andit Munishiwar Datt Upadhyay:
What is the acreage of land available
in the U.P. for this purpose and may
1 know whether the settling of these
ex-servicemen has started or not?

Major-General Himatsjnhjli: The
scheme has just been finalised. 1
nhave got the details, Sir. As there is
another question on this subject later
on, may I answer this question later?

Mr. Speaker: What is the number of
that question? Let me sae whether it
is likely to be reached.

Major-General Himatsinhji: It is
Mr. Dwivedi’s question, No. 4241.

Mr. Speaker: We may take it up
then

COMPTROLLER AND AUDITOR-GENERAL
or INDIA

*4927. Shri 8. N. Das: (a) Will the
Minister of Finance be pleased to
state whether Government have con-
sidered the necessity and desirability
of making provision by law for the
performance of duties and exercise of
powers by the Comptroller and
Auditor-General of India in relation
to the accounts of the Union and of
the States?

(b) It so, when will a bill be in-
troduced in the Parliament?

The Minister of Finance (3hri C. D. .

Deshmukh): (a) and (b). The matter
is under consideration but it is not
possible to say at this stage when
a bill will be introduced in Parlia-

ment. .

Shrl S. N. Das: May I know whe-
ther the admunistrative powears of the
Comptroller and Auditor-General have
heen prescribed by the President?

Shri C. D. Deshmukh: The position
is_that under Article 149, the duties
and powers of the Comptroller and

° 8 JUNE 1951
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Auditor-General have to be prescrib-
ed in relation to the accounts of the
Union and of the States and until
such law ‘%s made, he continues to
perform the duties and exercise the
powers which the Auditor-General of
India was performing and exercising
in relation to the accounts of the
Dominion of India and of the pro-
vinces respectively.

Shri 8. N. Das: I want w0 know
whether the administrative powers
have been prescribed by the President
after the aitainment of Indepeudence.

Shri C. D, Deshmukh: No change
has been made. He continues to ex-
gr:ilse the powers which he exarcised
efore.

Sbri Rudrappa: I want to know
whether ne has got powers or whe-
ther he is enirusted with the duty of
aud’ting the accounts of the Curpora-
tions which are formed in which the
Government has got‘ shares also.

gu;x C. D. De;h:nukl: &ual}l{‘ét thl:
1a own in wha ), cal .
Charter’ of the Cb,w_ . VWihga a
Corporation s set up, thet is, by
latiou, the legislation -wWgnally con
provisions in regard t¥ audit.

Shri 8. N. Dasr May I know whether

any time limit i by which the
Comptroller and tor-CGeneral is
required to sub general finan-

cial statement to

h: k'‘Central Govern-
ment? B

Shri C. D. Deshmukh: I do not
know what is meant by general
finanrial staternent. If the re \ce
1s to reports by the Auditor-General

under Article 151, then I may say
there is no time limit fixed for that.

Shri B. R. Bhapat: May I know
whether the audit and accoun 2y8-
tems in some of the former States
have been brought on a par with
those in other parts of the coun:y?

Shri C. D. Deshmukh: T require
notice of that question, because pri-
marily it concerns the work »f the
Auditor-General.

Shri R. Velayndhan: May 1 know
whether the Finance Ministry exercises
any control over the Auditor-General
at present?

L J
Mr. Speaker: Contrnl over
Auditor-General? the

@
Shri R. Velayudhan: Yes, Sir.

Shri C. D, Deshmukh: I hardly
think it is a proper gquestion.
situation is ag prescribed in the law
on the subject.
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Pandit Munishwar Datt Upadhyay:
May I know whether the Auditor-
General is responsible for the main-
tenance of accounts of "the State
Governments or is he responsible only
for the audit?

Shri C. D. Deshmukh: At the
moment both functions are exercised
by the staff under the Comptroller
and Auditor-General of India.

_ Shri S. N. Das: May 1 know whe-
ther it is a fact thal the accounts for
the last three years, that is to say,
the general financial statement on the
accounts of the State Governments and
the general financial statement for the
Central Government have - not yet
been submitted? -

Shri C. D. Deshmukh: I cannot give
an exact answer; but I believe some
ascounts have yet to be completed
finally, in relation to past years,

‘DAILIES’ IN INDIA

*4928. Shri Amolakh Chand: Will
the Minister of Information and Broad-
casting be pleased to state:

(a) whether the information regard-
ing the number of English dailies,
Hindl dalilies and other language
dailies published in India during the
year 1950-51 will be laid on the Table
of the House as promised in the
answer to Starred Question No. 2713
asked on 2nd April, 1951; and

(b) the number of advertisements
issued by Central Government to
English and other language dailies in
1950-81?

The Minister of State for Transport
and Rallways (8hri  Santhanam):
(a) The information received from
the States is being compiled and will
be laid on the Table of the House as
soon as it is ready.

(b) The Advertising Branch is con-
cerned with the placing of display
advertisemenis only on behalf of the
Central ' Government. 3,,24 insertions
of displey advertisements were ‘issued
to English dailies and 4,661 to other
languoge dailies, by the Advertising
Consultant on behalf of various
Ministries.

Shri Amolakh Chand: May I know,

whether except the display advertise-
ments ‘ly other Government adver-
tisemen® are sent to the papers?

Shri Santhanam: Yes, Sir. There
are ‘other advertisements also. but
they are sent by the different Ministries
airect, they do not go through the
L. and B. Ministry.

6 JUNE 1951
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Shri Amolakh Chand: May I know
why the prominent language ' dailies
are not provided with advertisements
from the Public Services Commissions
¢f the Centre or the Provinces?

Shrl Santhanam: Sir, these Commis-
sions are autonomous bodies set up by
the Constitution and they exercise
their own discretion in giving adver-
tisements to newspapers.

Seth Govind Das: Out of the 4,000
advertisements which had been sent
to language newspapers, how many
were sent to Hindi dailieg?

Shri Santhanam: Sir, in 1950-51.
they were sent to 55 Hindi papers and
129 other language papers. -

Seth Govind Das: Sir, my question
was, out of these 4.000......

Mr. Speaker: Order, order.

Shri A. C. Guha: May I know the
ratio of the English dailies to the
Indian language dailies?

Shri Santhanam: Sir, 1 have got
information about the column inches.
The ratio is 1 to 1§ between the English
and the language papers.

Seth Govind Das: Sir, my question
was not answered.

Shri Dwivedi: What is the number
of accredited correspondents in the
case of English dailies and what is
the number in the language dailies?

Mr. Speaker: I don't follow the
question. Did he say accrediled cor-
respondents?

Shri Dwivedi: Yes, Sir. Govern-
mednt accredil certain correspondents
and ..

Mr.. Speaker: Order. order. [ am
afraid the hon. Member is mixing up
things. Seth Govind Das.

Seth Govind Das: My question was.
out of the 4,000 display advertisements
which had been sent to the ditferent
dailies, how many were sent to Hindi
dailies. That question has not been
aswered.

Mr. Speaker: I think he saild 55
dailies.

Seth Govind Das: That was the
number of papers. 1 wanted to know
the number of advertisements.

Shri Santhgnam: I have got only
the number of papers and the column
inches. The number of advertisements
has no- particular meaning, for an
advertisement may be nne inch, it
may be one hundred inches. If the
hon. Member will be satisfied with the
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column inches, I can give the infor-
mation to him,

Seth Govind Das: Yes.

Mr. Speaker: Order, order. He need
not read the details here. He may
give them separately to the hon.
Member. . =

Shri Amolakh Chand: Is there any
“basis for the complaint that some
newspapers receive more display ad-
vertisements in preference to other
papg’rs of similar standing and circula-
tion?

Shri Santhanam: Sir, our Adver-
tising Consultant tries to deal with
the papers as impartially as he can;
but where private interests are con-
cerned there will always be some
complaint of that kind.

' Shri R, Velayudhamx. May I know
whether there are any rules regarding
the issue of advertisements of the
Union Public Service Commission, to
the effect that they should not be given
to the language daily papers?

Shri Santhanam: [ could not tfollow
the question, Sir.

Mr. Speaker: He wants to know
why the Union Public Service Com-
mission does not give advertisements
to some papers. The Commission is
' an autonomous body.

Shri R. Velayudhan: Are there any
rules?

Mr. Speaker: He may refer to the
rules. .

MAITHON AND PANCHET HiLL Dam
PROJECT

*4929. Shri Jnani Ram: Will the
Minister of Natural Resources and
. Scieatific Research be pleased to state:

(a) whether the project estimate of
Maithon and Panchet hill dams has
been finally prepared;

(b) if so, the estimated cost of the
same; and

(c) the time when the actual dam
construction will start?

The Minister of Natural Resources
and Scientiic Research (Shri S8ri
Prakasa): (u) The final estimates
have been prepared by the engineers
of the Damodar Valley Corporation
but they are under scrutiny by the
engi;xeers of the participating Govern-
ments. .

(b) These figures will be available
only after the scrutiny of the esti-
mates by the technical experts of the
participating Governments.

6 JUNE 1651
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(c) The estimates are being discus-
sed by the technical representatives of
the participating Governments and
will be finalised after considering the
report of the expertg after which it
will be decided when to take up the
works for execution. And as regards
part (b) of the question, with your
permission, I would like to add that
the estimates of the D.V.C. itself is
Rs. 11,84.92,000 for Maithon and
Rs. 13,38,26,000 for Panchet Hill
These figures are being examined by
our experts.

Shrl Jnani Ram: What is the cost
of the preparation of the project
estimate?

Shri Sri Prakasa: I fear I cannot
give the figures.

Shri B. R. Bhagat: May I know
whether the figures of the estimates
will come before the Board of Consult-
ing Engineers?

Shri Sri Prakasa: I cannot say at
the’ moment whether such. estimates
go to the Board of Consultants. It
they do. they will be sent. ‘

Shri A. C. Guha: The hon. Minister
has stated that the estimate is being
now examined by the engineers of the
participating Governments.  Are we
to understand that the estimate will
not be examined by the Central Gov-
ernment, for instance, by the
C.W.LN.C.?

Shri Sri Prakasa: One of the parti-

. cipating Governments is the Central

Government and our engineers are
also examining the estimates.

w4 errerae fag o dednte

aft dare goar € vaw qaifew @w
frest &< firerer &dr g

[Babu Ramnarayan Singh: What will

be the total expenditure according to
the estimate just prepared?]

oft st swrw : & S A guw
vt f& wflT waer e wiwel A
wigd &1 afx wreemw T g fge
oY & aeaew § g 9 & oY I9 W
guT # R ¥ fear &1 afe @t @
w1 quftar w9 wigs § &Y dar o
sg oo gwr §, Aty # gy faewr
q1 f& @ o gusdw «y wy
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ad i, 9T A9 Al foo FAIH
FOq & §d w1 qewtar fear s
W g

[Shri Sri Prakasa: I have not been
able to understand properly what
figures are required by the hon. Mem-
ber. If his question relates to the
Maithon and Panchet Hill Dams I
have already answered it it he
wants an estimate of total expenditure
then, as stated already, it was thought
in the beginning that this project
would cost about 55 croges but the
estimate now made amounts to about
100 crores.]

MEMORIAL TO INDIAN ARMY

*4930. Dr. Ram Subhag Singh: (a)
Will the Minister of Defence be
pleased to state whether any memorial
exists in England to the Old Indian
Army (as it was before partition)?

(b) If so, does InHlia contribute to-
wards the . maintenance of that
memorial?

The Deputy Minister of Defence
(Major-General Himatsinhji). ()
Yes. A memorial called “CHATTRI”
erected in memory of Hindu and Sikh
soldiers who died in the First World
War exists in Patcham, a suburb ot
Brighton,

(b) Government have agreed to pay
£92/4 as annual contribution to-
wards its rhaintenance.

Dr. Ram Subhag Singh: May I
know whether no other officer other
than Hindus and Sikh soldiers were
fighting in Europe at that time?

Mr. Speaker: He refers to old his-
tory.

Major-General Himatsinhji: In
World War I there was no Indian Offi-
cer fighting in the Indian Army
except perhaps myself.

Dr. Ram Subhag Singh: What was
H.mptotal cost of erecting that memo-
rial?

Major-General Himatsinhji: The
cost was borne by the British public.

HYDROGRAPHIC SURVEY

*4931. Shrl P. Basi Reddi: (a) Will
the Minister of Defence be pleased to
state whether there has n any
systematic hydrographic survey of
the country?

(b) If not, what steps, if any, have
Government taken for conducting one
at an early date?

6 JUNE 1951
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The Deputy Minister of Defonce
(Major-General limatsinhji): (a)
Yes.

(b) Does not arise.

Shri P. Basi Reddi: Has Government
got any estimate of the hydrographic
resources of the country?

Major-General Himatsinhji: Dur-.
ing the British regime the Admiralty »
in UK. were responsible for all
hydrographic work connected with the
Indian waters. This responsibility
has now fallen on the Indian Navy
including the preparation of operation-
al charts. Now, a small Marine Sur-
vey Organization has been organized
in the Indian Navy but there is. no
organization yet which can translate
the survey into charts. With a view,
to bridging this gap, it is proposed to
sel up a Hydrographic Office in India.
The proposal involves: acquisition of
certain equipment from U.K., stores
and training of personnel also and
bﬁsides that. the financial question is
there.

CHILDREN OF SCHOOL GOING AGE . IN
CoAaL MINES AREAS

*4932. Shri  A. Joseph: Will the
IvtIlrtﬂstaer of Education be pleased to
state:

(a) the number of children of
school going age in the c¢oal mine
areas in India,

(b) what is the proposal with Gov-
ernment to educate those children;

(c) the number of schools in tRose
areas run by the Lccal Goverument,
Labour Welfare Fund Committee and
private individuals; and

(d) whether Government propose
to give mid-day meals to school
children in the famine areas of Bilar?

The Minister of State for .lebabi-
litation (Shri A. P. Jain): (a) to (d).
‘As the question primarily relates to
State Governments in which coal
mine areas are situated. the informa-
tion has been called for from the
State Governments. It will be placed
on the Table of the House in due
course.

L d

BROADCAST IN TELUGU

*4983. Shri A. Joseph: Will the
Minister of Information and Broadcast-
ing be pleased to state whether there
is a proposal to broadcast in Telugu

for the le ot- Andh i
countr(esgeop ra in other

The Minister of State for Transport

and Railways (Shri Santhanam):
No, Sir. ’
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8hri A. Joseph: May I know what
are the basis for broadcast to other
countries in other languages from the
gxtdqrt:al Services of the All India
adio?
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Shri  Santhanam: Necessity and
desirability.

Shri A. Joseph: Is it based on popu-
lation of Indians in other countries?

Shri Santhanam: That is taken into
consideration.

Shri A. Joseph: Is the population of
Andhras in other countries more than
others?

Mr. Speaker: He is making a sug-
gestion for action

_ ComMMuUNISTS DETENUS
“4934. Shrd A. Joseph: Will the

Minister of Home Affa be pleased
to stite:
(a) the number of communist

detenus in Part ‘C’ States without
trial since 1949 to April 1951;

(b) the number of such detenus re-
leased conditionally and unconditional-
ly upte 14th May, 1951; and

(c) in cases where allowances have
been given to their families, on what
basis they were given?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) to (c). Infor-
mation is being collected and will be
laid on the Table of the House in due
course. .

Shri Rathnaswamy: May I know
whether any of these detenus sentenc-
ed to death since 1949 to 1951 have
been granted clemency and if so. in
how many cases 'were Communists
sentenced to death? -

Mr. Speaker: The hon. Member is
going into details in respect of which
information is being collected.

Shri Rathnaswamy: I want to know
whether any detenus. sentenced to
death has since been granted clemency?

Mr. Speaker: He should . await
receipt of information.

Shri A. Joseph: May I know if there
were any non-violent activities in the
jails against the wardens and if so,
what action ig being taken by Govern-
ment—whether any Committee has been
appointed by Government in this
connection?

Mr, Speaker: It is hypothetical. Is
he aware of any such cases?

Shri A. Joseph: If there are.
Mr. Speaker: That is hypothetical.
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COMMUNISTS IN ASSAM

*4937. Shri Sarangdhar Das: Will
the Minister of Home Affairs be
pleased to state:

(a) it the military operations in
Kamrup District, Assam with a view
to round up communists and other

(b) the number of communists and
non-communist terrorists arrested un
to 19th May, 1951;
terrorist elements, are still coutinu-

(c) the number of both categories
detained under the Preventive Deten-
tion Act; . ‘

(d) the number prosecuted;

(c) the number convicted; and

(f) if it is possible to forecast the
tin:le when the operations are likely to
end?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) to (f). Infor-
mation is being obtained from the
Government of Assam and will be laid
on the Table of the Hause as soon as
it is received. I may add however
that I have just received a telegram
from the Assam Government that the
operation was a police operation
although the military co-operated
initially in their internal security role.
The military were withdrawn about
a month ago and only police operation
continues. 1498 persons were arrested
but the majority of them were releas-
ed after interrogation. Cases are
under scrutiny and no detention orders
have yet been passed. One case is
being prosecuted, other cases. are
under investigation. It is not possible
to forecast the time when the opera-
ﬁon.s are likely to terminate.

Shri Sarangdhar Das: May I know
if some Socialists have been arrested
during the last two or three weeks?

Shri Rajagopalachari: Those who
have arrested are not in a position to
find out their political opinions sn
easily and to send the information.

Dr. {m Subbag Singh: May 1
know whether the cost of employing
the military in some of the districts
of Assam is being charged from the
villages concerned?

Shri Rajagopalachari: Notice might
be given about this question. I have
not got the information.

Shri R. Velayudban: May [ know
the nature of the actual violence com-
mitted by the Communists or Nagas?

Shri Rajagopalachari: The crimes
against which these operations are
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being conducted, there are killing,
burning of property, looting and similar
acts.

Shri R. Velayudhan: May I know if
only one person could be traced for
prosecution for killing, looting or
arson?

Shri Rajagopalachari: The hon.
Member’s presumption 1is entirely
wrong. 1498 persons were arrested, |
said. One case is before the court.
The rest are under investigation for
prosecution -

Shri Chaliha: May I know the num-
ber of death on account of the activi-
ties of the Communists in the districts
ot Sibsagar and Kamrup?

Shri Rajagopalachari: Quite a large
number but I would not be able to
give the nur_nber.

Shri J. N. Hazarika: Is there any
truth in the allegation that in certain
cases police have committed excesses?
If so, may I know whether Govern-
ment will make any enquiries into it?

Shri Rajagopalachari: I think we
should wait for the excesses to be
reported.

Shri Sarangdhar Das: Is the Minis-
ter aware that during the last election
in South Kamrup a large number of
people were arrested and after the
elections were over about 750 people
were released and the rest were be-
ing prosecuted?

Shri Rajagopalachari: I would like
to have notice.

INCOME-TAX (ARREARS)

*4938. Shri Krishnanand Rai: Wil
the Minister of Finance be pleased to
state:

(a) the arrears of income-tax at
the beginning and at the end of the
financial year 1850-51 respectively;

(b) how many cases of evasion of
income-tax were sent to Courts and
how many of them weaere ~ompromis-
ed during this year; and

(c) whether Government has flna-
lised any scheme to recover the arrears
in the year 1951-52; if so, what is that
scheme?

The Minister of State for Finance
(Shrl Tyagl): (a) The arrears of
income-tax demand at the beginning
of the ycar 1950-51 as reduced in
appeal revision, .etc., was Rs. 1372
crores ‘and that at the end of the year
was Rs. 152'3 crores;

(b) The information is not readily
available. It is being gathered and a
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statement will be laid on the Table
of the House.

(c) Yes; a concessional scheme for
realising the arrears of tax within
the current year has been announced
in a Press Note, dated 20th May, 1951,
a copy of which has already been
laid on the Table of the House in
reply to Unstarred Question No. 356,
dated 30th May, 1951. >

Shri Krishnanand Rai: May I know
whether any new policy has been
formulated in the last meeting of the
Income-tax Officers under the Chair-
manship of the hon. Minister to deal
with the defaulters of arrears and if
so, what is that policy?

Shri Tyagil: The arrears pertain to
the years from 1941-42 to the last
year and hence they have accumulat-
ad. In view of the difficulty in pay- *
ment which the assesseces would feel
if they were required to pay it all in
a lump sum the Commissioners recom-
mended a concessional scheme of
realisation, according to which a noti-
fication was issued and it is intended
that we distribute this balance of
arreavs in various convenient instal-
ments to be realised during the course
of the year in agreement with the
agsessees.

Shri Krishnanand Rai: Is it a fact
that Government have knowledge of
the defaulters of income-tax on con-
ccaled incomes and due to the fact
that they have invested their money
In  productive enterprises, Govern-
ment do not want to deal with them
harshly?

Shri Tyagi: Thét.is not a fact.

Dr. Ram Subbag Singh: May I know
whether it is a fact that some persons
who had evaded income-tax have
since sent their dues to the Finance,
Ministry and if so, what is the amount
of money so received?

Shri Tyagi: If my friend means to
hint at the so called *“conscience
money” the question was replied the
other day. It is not a big amount.

Shri Sondhi: At the beginnin
1950-51 the arrears amgounteg gg
137 crores and at the end of the year
thev amounted to 152 crores. Is it .
because of the increase in the sanc-
tioned staff to his department that the
the arrears have gone up?

Shri Tyagi: The department in fact
is very short of the requisite staff, for,
the number of assessees is increasing
at the rate of 8,000 per month and the .
total number as given to me is about
eight lakhs and the staff i not increas-
ing at the same pace. Steps are now
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being taken to increase the staff to
cope with the Increasing amount of

work.

Shri Sondhi: Is it not a fact that.

during the last two years the num-
her of officers has been increased by
another 400?

Shri Tyagi: I cannot say what
<cxactly is the increase but this much
I am sure of. namely that even now
the staff is not adequate for the
amount of work we have on hand.

Pandit Munishwar Datt Upadhyay:
What was the amount of assessment
in 1050-51 and what was the amount
realised?

Shri Tyagi: For the year 1950-51
the demand was 141'50 crores and the
collection was 88 crores.

PAYMENT OF PENSIONS BY PAKISTAN

*4939. Shri Kesava Rao: Will the
NtI;rtuster of Finance be pleased. to
state:

(a) whether it is a fact that pay-
ment of advances of pensions by the
Pakistan Government has been ex-
tended; and

(b) if the answer to part (a) above
be in the affirmative, what are the
reasons for the extension?

The Minister of Finance (Shri C.
). Deshmukh): (a) and (b). Yes,
Sir. OA account of the unsettled con-
ditions consequent on the Partition,
including the dislocation of staff in
Government offices, there has been
unavoidable delay in the actual trans-
fer from Pakistan to India and wvice
versa of records relating to pensioners
who, after Partition, migrated to India
or Pakistan. Provisional payments
have therefore had to be made by the
Governments of India and Pakistan
pending final transfer of the pension

papers: and this arrangement is being.

extended from time to time by mutual
agreement between the two countries.

Shri Kesava Rao: May I know whe-
ther Government have any idea of the
outsianding amount to be paid by
Pakistan?

Shri C. D. Deshmukh: I should
require notice.

Shri Kesava Rao: What is the num-
ber of persons affected by the post-
ponement of these payments?

Shri C. D. Deshmukh: On that too I
have not got the information.

Shri Kesava Rao: May T know whe-
ther the Finance Minister had re-

130 PSD.
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ferred to the question of payment of
pensions during the last Finance
Ministers’ Conference between India
and Pakistan?

Shri C. D. Deshmukh: It did not
come up directly. The question was
incidentally mentioned as an element
of the overall settlement that was
attempted. But there was no special
discussion in regard to pensions.

Shri Kesava Rao: How lo wauld
it take to decide this question?

Shri C. D. Deshmukh: That i{s diffi-
cult to say at the moment. The pro-
visional arrangement has been autho-
rised up to the 30th September, 1951
and further payments will be made
when the pension papers are trans-
ferred from one country to the other,
according to the incidence of the
pensions. :

Shri Kesava Rao: May I know whe-
ther the Government of India is
advances to the persons
affected due to the delay in the pay-
ment of the pensions?

Shri C. D. Deshmukh: Yes, Sir,
under the mutual agreement the
Governments of India and Pakistan
have authorised provisional payments
in respect of pensions for which the
respective countries have assumed
liability and the pensions which ave
the -liability of the other country.
These provisional payments have been
made to those pensioners who applied
for them before the 30th September,
1948. Where clear evidence of the
amount of pension ig available the
full amount is paid provisionally and
in other cases payments have been
made on the evidence available re-
duced by the maximpym amount
commuted.
Indemnity bonds and sureties are also
obtained in order to safeguard against
overpayments.

Shri A. C. Guha: May I know |if
the Government has’' made any
arrangement regarding the payment of
pensiong to pension-holders in East
and West Bengal?

Shri C. D. Deshmukh: Those are
included in the arrangement to which
I made reference just now.

Mr. Specaker: Next question.
NATURAL RESOURCES IN PART ‘C' StaTES

*4940. 8hri Dwivedi: Will the Minis-
ter of Nn_tunl Resources and Scientifie
Research be pleased to state if any
attempt has been made by the Geolo-
gical Survey of India to make an esti-
mate of the mineral wealth in each of
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such Part ‘C’ States as formed part of
Indian States before independence?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): The Geological Survey of
India has carried out numerous inves-
tigations on the mineral resources of
the States which are now included in
Part ‘C' States. A list of investiga-
tions undertaken in recent years, is
laid on the Table of the House. [See
Appendix XXVIII, annexure No. 27.]
The Geological Survey of India report
that so far no reliable estimates of
the reserves of mineral resources in
these States have been made. Detail-
ed surveys of these resources will be
carried out in the future.

ot ey : & 7y oA A
fe feer M & R &t Fg8 =
m&mﬁwﬁmil

[Shrl Dwivedi: 1 wish to know what
delays the nationalisation of diamond
and coal mines in Vindhya Pradesh.]

oft ot ywrer : 3¥ @ oF Tav
o § forg &1 vy et areT ¥ §,
wrw at faamr ¥ A 1 x@ wTTOU
graa: ofww e e s aeeg
WTAT W waT wAY & q¥ )

[Shri Sri Prakasa: This is a kind of
question that relates to the entire
Government and not to my Depart-
ment in particular. Hence it would
possibly be more proper for the hon.
Member to address his question to the
Prime Minister.]

o fpédt: & o e
fis wr 48 wodt § 0 fir @R w
ewyt ¥ w2 gu @ wx o qw
gy § A1 oy A 8 o
weft €, Fw Iw T ¥
g § faw a@ & w0 -
v fisgr oy §%aT 41§ g A
wiaerT Srgen g £ v g are Wk o
we fod geix Mo ¢, a1 wErs
R fot o T e 7k & R
& xw W w Qo fear o &%)

(Shri Dwivedi: I wish to know
whether in the case of those States
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that were formerly divided into small
parts and whe-e no development was
therefore possible, nationalisation is
now possible by reason of their acces-
sion to the Government of India. I
also wish to know if any amount is
set apart for the purpose every year
and also- whether any such amount
has been set apart for the current
year.]

sft st srerer : dar 497 g9 ITRer
¥ IO F Fgr 7g N AL fawr o
adt & wifs o g TTasT
o Afr ¥ 9 aF @ wEW §
oY q% @ 9T *rf fawr Ag fear
™ g FW AT R & ¥ fauw
i % g we gk €

[Shri Sri Prakasa: As I have already
stated in reply to the previous sup-
plementary question this question does
not relate to my Department as it
relates to the policy of nationalisation.
As far as I know this has not at all
been considered so far. At any rate
no enquiries have been made from
me on the subject.]

[ 4

Mr. Speaker: He can ask some other
question:. not about nationalisation.

ot fyadt . N a&faw qorg A
Fo Nrede SN AR v@uw v o
W& I X q& S w7 AT
qlwr &7

. [Shri Dwivedi: What is the system
of Government control in the case of
minerals at present used by private
people?]

Mr. Speaker: Order, order.

Thaknr Krishna Singh: What ,area
hag been covered by the Geological
Survey in Himachal Pradesh and when
was it covered?

Shri Srl Prakasa: I have only got
a list in my hand of the various mine-
rals in which investigations have been
made. I fear I cannot give the exact
number of acres covered by our inves-
tigations.

Ge'l'llugkiutr ﬁ{lishu glnth: Are the
ologists s surveying an art of
Himachal Pradesh? & any p °

Shri Sri Prakasa: I the hon. Mem-
ber will loo into the statement I have
laid on the Table he will get the-
information that he wants.
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oiY fydedt : fer fiewr faamel & =g
wf qard JgaEa | 9k d &7

[Shri Dwivedi: In what States are
the minerals found in abundance?]

off ot yem . § wEAT SeS
quwnwmﬁmamﬁa
AT AT E DT A da¢ & 20
W TR ¢, 9 ¥ IT B W AAHTY
@ sadfr .

[Shrl Sri Prakasa: I wish to draw
the attention:of the hon. Member to
the statement that I have placed on.
the Table of the House, which would
furnish him all the information.]

REHABILITATION OF ARMY DISPLACED
PERSONNEL

*4941. Shri Dwivedi: Will the Minis-
ter of Defence be pleased to state:

(a) if any acreage of land has been
"set aside or is likely to be set aside
for allotment and rehabilitation of
released Army personnel in Vindhya
Pradesh; ‘

(b) if so, what sums of money do
Government propose to give as loan,
taccavi, subsidy or other facilities to
such persons; and

(c) when is the scheme likely to be
taken up to be put into operation?

The Deputy Minister of Defence
- (Major-General Himatsinhji) : (/)
The exact acreage that will be utilised
for this purpose cannot be given at
present. The Government of Vindhya
Pradesh have, however, offered about
10,358 acres of Government culturable
waste lands for the resettlement of
demobilised soldiers, and the matter
is under examination.

(b) Information on this point can-
not be given at present as the cost
of this resettlement scheme,” has not
so far been worked out.

(c) It cannot be stated at present
as to when exactly the “scheme will
be implemented. Provided sufficient
numbers of released Army personnel
volunteer to settle on these lands, it
is anticipated that the scheme will he
put into operation sometime after
November, 1951.

Shri Dwivedi: May I know whether
the Government of Vindhya Pradesh
have submitted any report in connec-
tion with the resettlement of these
ex-service personnel? .
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Major-General Himatsinhji: The
Government of Vindhya Pradesh have
not sent the detailed report of the
scheme, but they have, as I said;
offered land of about 10,000 acres and
have asked the Government of India
to give them the details of ex-soldiers
to be resettled in Vindhya Pradesh.
We have gathered this information
and will be sending it to them in the
near future.

Shrl Dwivedi: May I know if simi-
lar reports have already been received
by the Government of India from
other States?

Major-General Himatsinhji: AsI
stated before, Government have asked
all the States to submit reports on
resettlement of ex-soldiers. So far, we
have reccived complete reports from
Uttar Pradesh, Bhopal and Madhya
Bharat, and schemes for these States
have been flnalised by the Central
Government. Then there are schemes
proposed by States which are under
ronsideration of the Ministry of
Defence, in regard to resettlement in
the States of Bombay, Orissa, Punjab,
Hyderabad, Mysore and Travancore.
We have had offers of land from Vin-
dhya Pradesh and Madras, but
schemes in regard tp these two States
have not been formulated and we hope
to do it in co-operation with the States
concerned.

Shri Dwivedi: May I know whether
the total acreage of land in Vindhya
Pradesh which is being contemplated
for resettlement of ex-soldiers, is divid-
ed in small plots situated separately?

Major-General Himatsinhfi: The
land offered by Vindhya Pradesh
unfortunately is not in plots of 1,600
acres or above but in small bits all
over Vindhya Pradesh Therefore,
this will not be a colony but we will
have to make a scheme of individual
seltlement. That is why this scheme
has taken time to formulate.

Dr. Deshmukh: What is the total

acreage so far offered b
States? v el the

Mr. Speaker: He may give the
figures if he has got them but it is
8oing beyond the question.

Major-General Himatsinhji: I have
nét got the figures from all the States,
Sir.  Here I would, however, like to
answer the guestion of my hon. friend,
Mr. Dwivedi which he put earlier. He
wanted to know whether we have got
figures from States in regard to which
we have finalised the schemes. The
total acreage of these sands comes
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to 22,600 acres. It is divided as
follows: *
Rampur . 3500 acres —to settle 300 mon.
Madhya
Bbﬂﬂt . 1100 [Camar'7) ” 44 ”
.Bhopal . 2000 M TR 90 »
Afgalgarh
hl .P. 16000 [ D ama 11 ” 1000 ”

EDUCATION OF ABORIGINALS

*4942. Shri 8, C. Samanta: Will the
xhtxelster of Education be pleased to
ate:

(a) the amount set apart each year
from 1947 to 1950 for the promotion
of higher education among the abori-
ginals and hill tribes; and

tb) whether the whole of this
amount set apart for each year was
spent and - if not, whether the unspent
surplus money was allowed to lapse?

The Minister of State for Rehabi-
litation (Shri A. P. Jain): (a)

1047-48° ... Nil

1948-49 ... Rs. 50,000
1049-50 ... Rs. 1,50,000
1950-51 ... " Rs. 1,80,000

(b) There were some savings in the
amounts set apart for 19049-50 and
1950-51. The wunspent balance of
1949-50 was utilised in 1950-51 and
that of 1950-51 is expected to be uti-
lised in 1951-52.

Shri B. C. Samanta: May I know
whether there is any Board to admi-
nister the fund and, if so, who is its
Chairman?

Shri A. P. Jain: There is a Board
which administers the fund and its
Chairman is Dr. Tara Chand, M.A.,
D. Phil, Secretary and Educational
Adviser in the Education Ministry.

Shri 8. C. Samanta: Is there any
:ep‘nr‘ate :e;ecuh(;n B&ardb for’adminls-
ering scholarships i
P ehe p aboriginals and

Shri A. P. Jain: No, it is a single
Board but there are re i
of Scheduled Tribes on leresentatxves

Shri 8. C. Samanta: May I know
what special steps have been taken
with regard to promotion of higher
education among the aboriginals, after
the Constitution was introduced? .

Shri A. P. Jain: The amount of
grant has been increased.

Shri Ra : May I know
whether this amount set apart for
the higher education of the aboriginals
fncludes provision alsp for technical
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and professional education of these
people?

Sari '‘A. P. Jain: It does. The sub-
jects for which scholarships are
awarded are: medicine and allied
subjects including nursing, engineer-
ing, architecture, agriculture, forestry,
vaterinary science, technology, com-
merce, law, social sciences, fine arts,
laboratories, etc. etc. >

Shri Rathnaswamy: May I know
whether any of them have been sent
tio f;)reign countries for higher edugca-
tion

Shri A. P. Jain: This fund is not
meant for sending persons to foreign
countries.- but efforts have been made
to spread the awards as widely as
possible. The Board felt that it
would not serve any useful purpose
to send any mediocre students to
foreign countries: and spend a lot of
money over them.

Shri Sohan Lal: May I know in
which States the entire amount of
grant was not spent and did the
Central Government ask for any
explanation from them? If so, what
was their explanation?

Shri A. P. Jain: The money is not
allocated to the States; it is placed
at the disposal of the Board and the
Board invites applications. Generally
the rule is that from all the States
except Assam and Bihar, practically
everybody who had applied has been
given a scholarship. In the case of
Assam and Bihar scholarships bhave
been given on merits.

Dr. Deshmukh: Is the hon. Minister
aware that this Board has nothing to
do with foreign scholarships and that
it is not within the capacity of the
Board to determine whether a over-
seas scholarship should be awarded nr
not, but that it is with the Gavern-

.

Mr. Speaker: Order, order. He is
giving the hon. Minister information
on a point on which he has already
replied. :

Shri Kishorimohan Tripathi: May 1
know the number of students in each
year who took advantage of these
scholarships?

Shri A. P. Jain: The number is as
follows:

1048-49 ... 80
1949.50 .. 201
1050-5Y .. 348
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RESEARCH OF IONOSPHERE

*4943. Dr. M. M. Das: Will the
Minister of :Natural Resources aand
Scientific Research be pleased to state:

(a) whether it is a fact that a Re-
search station for the study and re-
search of Ionosphere is being con-
structed under C:S.LLR. at Haringhata
near Calcutta;

(b) whether it is a fact that the
uestion of the .establishment of a
entral Radio and Electronics Engi-
neering Research Institute ise being
examined; and

(c) whether it is ‘a fact that & big
business magnet has offered 21 lakhs
.of rupees for this purpose?

The Minister of Natural Remur%es
and Scientific Research (Shri  S8ri
-Prakasa): (a) Designs for setting up
a Research Station for the study and
research of the Ionosphere have been
prepared by the Council of Scientific
and Industrial Research and plans
approved. Tenders for the construc-
tion of the building are now being
invited.

(b) Yes, Sir.

(¢) Yes, Sir. Shri G. D. Birla has
offered on behalf of the Birla Educa-
tion Trust a sum of Rs. 21 lakhs for
the establishment of a Central Radio
and Electronics Engineering Research
Institute at Pilani and the question of
the site is still being examined.

Dr. M. M. Das: May I know the
estimated capital expenditure for the
Research Station at Haringhata under -
the heads purchase of land, construc-
tion of buildings, and scientific equip-
ment. and the recurring expenditure
that will be incurred?

Shri Sri Prakasa: I fear I have not.
got the figures which the hon. Mem-
ber requires.

Dr. M. M. Das: May I know whether
Government are going to accept this
.‘offer ‘of Birla Brothers, and, if so,
what steps are being taken for the
establishment of that Research Labo-
ratory?

Shri Sri Prakasa: The offer has not
yet been finally acceoted because Mr.
Birla wants this institute to be at
Pilani and we are examining whether
that wonld be the most suitable site.
In case we .choose another site and
the offer is still open it will be accept-
ed, so far ac I know. But jif Mr.
Birla insists on Pilani as the venue
of the Institute and we feel that that
«ite is not most suitahle, then the cffer
will lapse.
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Dr. M. M. Das: May I know whether
the amount.of Rs. 21 lakhs offered by
Birla Brothers will cover all the
capital expenditure for the proposed
Rescarch Institution?

_Shri Sri Prakasa: No, Sir. The es-
timated . non-recurring expenditure is
Rs. 40 lakhs and the recurring expen-
diture is Rs. 6 lakhs. So far as

know, the rule or ggnvention has been
that if private parties offer 50 per
cent. of the estimated cost, then-Gouv-
ernment finds the other 50 per cent.

. Dr. M. M. Das: May I know whether
the research work that will be carried
out in Tonosphere will have any
practical application on our industries
or it will be a purely theoretical
Institute? -

Shri Sri Prakasa: Sir, so far as I
have been able to find out, these inves-
tigations would be most helpful for our
tele-communication and wireless broad-
casting services.

LiSTENER RESEARCH UNit

*4944-A. Shri Gaasamukhi: Will' the
Minister of Information and Broad-
casting be pleased to state:

-(a) the main functions of the Lis-
tener Research Unit;

(b) whether it is a fact that a
national survey on news listening has
been completed: and

(c) if so, whether the data for this
study was collected by the method of
random sampling?

The Minister of State for Transport
and Rallways (Shri Santhanam):
(a) The main function of [IListener
Resecarch is to collect, by sclentific
methods, information on the listening
habfits and preferences of tadio
listencrs and to assess listener ‘eac-
tions to programmes broadcast.

(b) Yes.
(c) Yes. _

Shri Ganamukhi: Have any data
heen collected in Hyderabad about this
listener research?

Shri Santhanam: I do not think so.
INCOME-TAX

*4944, Shri Kishorimohan Tripathi:
Will the Minister of Finance be
ed to state: - pleas-

(1) the date on which the law re-
lating to investigation of income-tax
was brought into force in the ex-
Chhattisgarh State which now forms

part of the Madhya Pradesh;
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(b) whether any cases have been
brought to the notice of Government
after the law came into force; and

(¢) in how many of these States
income-tax was levied even before
merger and what was the total collec-
tion from these States during 1945,
1946 and 19477

The Minister of State for Finance
(Shri Tyagl): (a)™The Taxation on
Income (Invastigatior. Commission) Act
1947, was extended to all the merged
States, which include Chhattisgarh
State by the Taxation Laws (Extension
10 Merged States) Ordinance No.
XXI of 1949 with effect from 26th
August, 1949. Later on this ordinance
was converted into an Act, namely the
Taxadion Laws (Extension to Merged
States and Amendment) Act, 1849
(No. LXVI] of 1949).

(b) No, Sir.

(¢) Income-tax was being levied in
all the States of Chhattlsgarh before
merger. The flgures of collections of
income-tax im these States in 1945,
1946 and 1947 ure not readily avail-
able. .

Shri Kishorimohan . Tripathl: What
is the latest year for which assess-

. ment of incomes has been made in

this area?

Shri Tyagl: The previous year's
income is usually under assessment.

Mr, Speaker: But what is that year?
Shri Tyagl: It is 1948-50.

Shri Kishorimohan Tripathi: May
I know if the assessment after merger
has increased or has gone down the
level of the pre-merger period?

Shri Tyagi: As 1 have said the
figures are not available. If the hon.
Member is keen, T will get the infor-
mation for him.

INDIAN AMBULANCY. UNIT IN KoOREA

*4945. Dr. Ram Subhag Singh: Wil
the Minister of Defence be pleased to
state whether there has been any
casualty among the Indian Ambulance
Unit operating in Korea?

The Depuly Minister of Defence
(Major-General Himatsinhji): No
deaths have been reported so fzr, but
two cases of wound and injuries have
been reported.

Dr. Ram Sabhag  Singh: May 1
know the total strength of the Indian
ammbulance unit operating in Korea
and what is the cost invalved in

maintaining it? ,
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Major-General Himatsinhji: The
total strength 1is 17 officers, 9 junior
commissioned officers and 300 other
ranks. Cost in war time has not
been estimated yet; but peace-time
cost of that ambulance unit is Rs. 8
lakhs a year. -

Dr. Ram Subhag Singh: May I
know who bears the cost—the United
Nations or the Governmept of India.

Major-General Himatsinhji: That
matter has not been decidgd.

Dr. Ram Subhag Singh: Apart from
being asked officially by the United
Nations to send combatant troops to
Korea, may 1 know whether any
member nation or nations of the
United Nations have also asked India
to @end combatants to Korea?

Major-General Himatsinhji: I am
afraid I am not in a position to answer
that question; that should be address-
ed to the Foreign Ministry.

Shri Brajeshwar Prasad: Why is
this unit armed?

Major-General Himatsinhji: All
medical units are armed in all the
armies, not so much to Aght, but for
self defence, i.e., to protect them-
selves if anybody breaks any interna-
tional convention.

Dr. M. M. Das: May I know, Sir,
whether the Indian Ambulance units
are classified as combatants or non-
combatants? !

. Major-General 'Himatslnhjl:
lieve non-combatants, Sir.

Shri Dwivedi: May I know the num-
ber of cases treated by the unit and

I be-

the nationalities to which they
belong?
Mr. Speaker: Entire number of

cases in Korea? Order, order, we are
not concerned with what is going on
in Korea.

Shri Dwivedi: I want to know ...

Mr. Speaker: T know what he wants
to know; but it is much beyond the
scooe of the present Government's
activities,

TOREIGN VISITORS

*4946. Shri Deshbandhu Gupta: Will
the Minister of Home Affairs be pleas-
ed to state the number of foreign
visitors, country-wise, who visited
India during the years 1949-50 and
1950-51?

The Minister of Home Affairs (Shri
Rajazopalachari): A statement con.
daining the information asked for is
placea on the Table of the House
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There were 11,884 visitors in 1849-50
and 11,381 in 1950-51.

Shri Deshbandhu Gupta: May I
know, Sir, if any steps are being
taken by Government to ensure that
these foreign visitors get proper
courtesy and attention at the customs
and in the various hotels in which
ithey generally stay?

Shri Rajagopalachari! We are trying
to do our best to attend to all this,
first of all to distinguish between bona
fide visitors and others and then to
give reasonable facilities to bong
fide visitors.

Shri Deshbandhu Gnpia: May 1
know, Sir,-if any steps are being taken
by Government to see that these
visitors who come for the first time
to India get a proper picture of India
in regard to industrial, financial and
political developments and are not
generally carried away by prejudiced
propaganda?

Shri Rajagopalachari: Sir, it is a
very general question. The best way
to impress foreigners is to improve
our own condition and not to dress up
our windows.

Dr. Deshmukh: Mey 1 know, Sir,
if a complaint has reached the hon.
Minister that Indian hotel-keepers
charge exorbitant rates to these
foreigners and want to take undue
advantage of their beipg here?

Shri Rajagopalachari: Sir, it s
true we have to improve our hotels.

Shri Kamath: Are these - forei
visitors, Sir, allowed free access
our border areas, such as Kashmir,
Indo-Nepal frontier or Assam, or are
their antecedents scrutinised before
they are allowed to go and visit those
frontier regions?

Shri Rajagopalacharl: That is
another aspect of doubt and suspicion
which is being attended to.

Pandit Munishwar Datt Upadhyay:
May I know the. number of non-bona
fide visitors.

Short Notice Questions and Amnswers

RAnLwAy COLLISION AT J
STATION ON THE 30TH May, 1851.

ﬂm Kamath: Will the Minister of
Raflways be pleased to state:

(a) whether on the 30th May, 1951
there was a collision betwzen a goods
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train and a passenger train at Jhilmilli
station on the Chhindwara-Nainpur
section of B. N. Railway:

(b) the cause of the accident; and

(¢) the number and names of per-
sons killed and injured, and the des-
cription of property damaged?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
On 290th May, 1951, and not 20th May.
1951 as stated in the question, 419 Dn.
goods train parted in  Jhilmilli-
Chhindwara section and the rear
portion rolled back into Jhilmilli
station, where it collided with No.
159 vpassenger train which was stand-
ing there.

(b) The accident was caused by
the parting of the goods train, due
prima facie to the breakage of the
yoke of the 7ih vehicle from the en-
gine of the goods train while it was
being hauled on a long steep rising
gradient.

- (c) One passenger died and 46 pas-
sengers and 2 Railway employees on
duty received injuries, the injuries to
one passenger and the driver nf the
passenger train heing grievous. The
names of the persons killed and in-
jured are being ascertained and will
be placed on the Table of the House
in due course.

In the case of the passenger train,
its engine and tender and the first
coach consisting of luggage, brake and
III class women compartment suffer-
ed heavy damage. The brake-van
of the goods train was completely
smashed and the next flve wagons
were damaged partially.

Shri Kamath: Is an enquiry being
held and, {f so, by whom?

Shri Santhanam: A statutory en-
quiry by the Government Inspactor
of Railways was held on 31st May,
1951 and 1st June, 1951.

Shri Kamath: Had it been com-
pleted?

Shri Santhanam: He has sent only
provisional findings, and we are’
awaiting his report.

RePORT oF THE JUDICIAL ENQUIRY IN-
TO THE CAUSE OF ACCIDENT TO TOOFAN
ExpPrESS ON 13tH AvgusTt, 1950.

Shri va: Will the Minister of
Railways pleased to refer to the
report of the Judicial Inquiry into
the cause of the accident to the
Toofan Express on the 13th August,
1950, and state:

-«
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(a) whether it is a fact that a
number of accidents and detachments
of hot axle wagons from the trains
on the particular section of the rail-
way track where the accident in
question occurred, took place in the
recent past;

(b) whether it is a fact that the
particular portion of the track |is
defective;

. (¢) when this portion of the track
was last repaired;

(d) what was the report of the
Perrnanent Way Inspector and the
Esxecutive Engineer on the repairs to
tgi:.o track from time to time since
10486;

(e) whether it is a fact that the
engine of the goods train was an
old one;

(f) if the answer to part (e) above
be in the afirmative, when it was
last repaired;

(g) when the driver gf the gnods
train was appointed to that post, and
whether his past record of service
was without blemish;

(h) whether the driver of 7 Up
Toofan Express had a red light
which he was supposed to keep In
his possession, and whether he fmade
use of it at the moment;

(1) what remedial measures Gov-
ernment have taken or propose to
take to prevent recurrence of such
accidents in future; and

(j) what are Government's reac-
{ions to the technical side of the
evidence tendered by independent
witnesses and the Bihar State offi-
cials? .

The Minister of State for Transport
and Railways (Shri Santhanam):
(a) No. There was only a derailment of
one wagon on Up goods train in July,
1950, on the section between Durgauti
and Karmnasa and this ‘too was on
the wother track about three miles
away from the place of derailment of
320 Down goods train.

(b) No.

(¢) and (d). Apart from receivin
normal routine attention, the irac
was last through-packed between 19th
and 24th December, 1949 ard the
picking up of slacks had been done
on 0th April 1950. The Superin-
tendent of Works and the Permanent
Way Inspector had inspected the track
on 9th August, 1950 and 11th August,
1950 respectively and had found no
defect. Reports on the repairs cince
1946 are not readily avallable.

(e) and (f).. The engine had been
In service for 37 zears against a
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normal service of 40 years. It was

in good serviceable condition and had

passed its quarterly and half-yearly

examinations on 19th May, 1950 and

ﬁl;eomonthly exmination on 21st July
50. )

(g) On 6th March, 1948. His ser-
vice record as a driver had some
adverse entries.

(h) As there was no occasion for
the driver of 7 Up Toofan Express to
use a red light so far as the accident
was concerned,: the question of the
possession of one by him did not
arise and was not gone into.

(i) More intensive patrolling of the
railway lines in collaboration with
State Governments where necessary;
introduction of certain mechanical
devices in Permanent-way structure
so as to make tampering with it
difficult are some of the measures
taken towards prevention of accidents
caused by sabotage.

(3) The Government do not consider
the technical side of the evidence
tendered by witnesses produced by.
the Bihar Police of any value for
reasons recorded by' the hon. Judge
in his report. The Government entire-
ly agree with these regsons.

Shri Sidhva: The hon. . Minister
stated that the last inspection by the
Permancnt Way mspector was made
in August, 1950. What are the rules
regarding the inspection of these
tracks, within what period is each
track to be examined to see whether
it is In safe condition?

Shri Santhanam: They are in the
Railway rules which .I think are
available in the Library. I have not
looked them up. But, as I have
stated, it was inspected on 11lth
August, 1950.

Shri Sidhva: I wanted to know
what are the rules exactly.

Mr. Speaker: He says the rules are
there and he may refer to them.

Shri Sidhva: T cannot refer to them
unless my question is deflnitely put
down there. © May I know whether
the rules have been complied with.

Mr. Speaker: He wants to know
whether the rules, whatever they may

o2, have been complied with,

Shri Santhanam: Yes, Sir, I pre-
sume so.

.Shri Sidhva: May I know whetler
according to the Bihar Government
officials and the independent evidence
that was tendered the  accident
occurred beyond the bridge and not
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at the place where actually it was (d) wbat would be the distinct
shown, if that is so whether fhe functions of such upper division clerks

Ministry has taken care to enquire
intno the matter, and whether it is a
fact?

Shri Santhawam: The Special Judge
who was appointed has gone into it
mm detail and has given his findings.
We cannot go behind his findings,

* shri Sidhva: May I know whether
the Railway Inspectors have given
evidence that this was not due tn
sabotage?

Mr. Speaker: Order, order. He Is
now going into the merits of the
judgment.

Shri Sidhva: May 1 know how

many withesses on behalf of the
Bihar Government were examined?
Mr. Speaker: I do not think all

these auestions are permissible after
the judicial enquiry.

Shri Sidhva: What was the condi-
tion of the sleepers on the damaged
track?

Mr. Speaker: Was it not considered
in the judicinl enquiry?

Shri Sidhva: I do not know. My
information is......

Mr. Speaker: Whatever may be his
information. he must be satisfled with
the judicial enquiry and the finding
of the Judge. Had it been a depart-
mental enguiry, matters would have
been different. But when a judicial
enquiry has gone into the matter at
length one need not go into all these
details of facts.

Shri Sidhva: But some of them

¢ Mr. Speaker: Order, order.

WRITTEN ANSWERS TO QUESTIONS
Uprper DIvisioN CLERKS

*4925. Shri Barman: Will the Minis-
ter of Home Affairs be pleased (o
_state: .

(a) whether Government were con-
sidering the desirability of introduc-
ing an intermediate grade of upper
division clerks between the grade of
assistants and routine clerks;

(b) whether the scheme has been

finalised;
(c) what would be the pay and

emoluments of this grade; and

138 PSD

as distinct from routine clerks and

assistants?

The Minister of Home Affairs (Sha’
Rajagopalachari): (a) Such a grade of
clerks already exists in non-Secreta-
riat offices and the question of intro-
ducing it in the Secretariat is .under
consideration.

(b) and (c).
been finalised.

(d) Such upper division clerks will
pe engaged on work which is not of
so routine a nature as to be entrusted
to lower division clerks, and which
yet need not take up the time of the
Assistants.

WELFARE OF SCHEDULED CASTES

*4935. Shri Balmiki: Will the Minis-
ter of Home Affairs be pleased to
state the amount which Government
of India are spending on the welfare
of Scheduled Castes and other back-
ward classes in the Centrally Admi-
nistered Areas?

The Minister of Home Affairs (Shri
Rajagopalachari): I place on the Table
of the Flouse a statement containing
the required information in respect
of Delhi, Ajmer, Coorg and Andaman
and Nicobar Islands. [See Appendix
XXVIII, annexure No. 29.]

QUARTERS FOR SWEEPERS

*4936. Shri Balmiki: Will the Minis-
-ter of Health be pleased to state:

(a) the number of quarters buiit
for the sweepers of the Municipal
Board in the Centrally Administered
Areas during the last six years; and

(b) the contribution of Government
towards the expenditure incurred in
this connection?

The Minister of State for Rehabi-
litation (Shri A. P. Jain): (a) 309
excluding Kutch, information regard-
ing which is still awaited from the
Chief Commissioner. It will be fur-
nished to the House in due course.

(b) Government have not contribut-
ed anything directly towards the
expenditure incurred. . They, how-
ever. help the Municipal Roards by
giving them grants-in-aid and loans
wherever necessary.

Cmanck or TeExT Booxs

*4947. Shrl Deshbandbu Gupta:
Will the Minister of Education be
pleased to statle:

(a) whether it is a fact that Text
Beoks used in Primary and Secondary
Schools in the Centrally Administered
Areas are changed which

The Scheme has not
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results in unnecessary loss of money
w0 students and parents; .t

(b) whether there is any proposal
under the consideration of Govern-
ment to appoint a Committee to go
into this question and standardise
school text books with a view to
avoid frequent changes; and

(¢) how many times text books
were changed in the State of Delhi
during the last five years?

The Minister of State for Rehabi-
litation (Shri A. P. Jain): (a) No, Sir.

(b) No, Sir.
(c) Text Books for Primary Schools

were changed twice and books for
Secondary Schools once.
FOREIGNERS IN INDIA
*4948. Shri Krishnanand Ral: Will

the Minister of Home Affairs be pleas-
ed to state:

(a) whether in the recent census,
figures have been ascertained as to
the number of foreigners residing in
India at present, if so, their numbers;

(b) the name of the country, the
nationals of which are residing here
in largest numbers; and

(c) whether some persons of foreign
countries have acquired citizenship

right in India recently, if so, what is

their number?
The Minister of Home Affairs (Shri.

Rajagopalachari): (a) and (b). This
information will be available after
tabulation is completed, which will

take some months.

(c) Yes, Sir. The information is
being collected frqm State Govern-
ments and will be laid on the Table
of the House.

Coarn MINE

4949, Shrl Sohan Lal: Will the
Minister of Natural Resources and
.Stcitentlﬂc Rescarch be pleased | to
state:

(a) whether any coal mine has been
discovered’ by Calcutta geologists in
Silchor Area; and

(b) if so, the variety of coal
covered?

The Minister of Natural Resources
and Scientific Research (Shrl Sri
Prakasa): (a) and (b). The Geolo-
gical Survey of India report that a
\imited company who hold a prospect-
ing licence for coal in Borail Hills
of Cachar, have had a survey carried
out by private geologists from Cal-
cutta. Tﬁe area surveyed is reported

dis-
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to be about two sq. miles in the
Borail Hills ot Cachar about 18 miles
north of Silchar town and accessible
by motor from Silchar. ,

EXPLORATORY MINING SECTION

*4950. Shri S. C. Samanta: Will the
Minister of Natural Resoarces and

Scientific Research be pleased to state:,

(a) what special investigations were
made by the exploratory mining sec-
tion in the years- 1949 and 1950;

(b) how much money was spent on
the investigations and what were their
findings; and *

(c) whether investigations are
going on in the year 1951-52 if so,
where?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) to (c). A statement
giving the information avallable is
laid on the Table of the House. [See
Aopgsendix XXVIII, annexure No.
30.

SCHEME TO AID MERITORIOUS INDIAN
STUDENTS

*4951. Shri S. C. Samanta: Will the
Minister of Education be pleased 1o
state:

(a) how the scheme introduced in
1947 to aid meritorious Indian stu-
dents who had gone abroad for studies
at their own expense, but owing to
unforeseen circumstances were not in
a position to complete their course
without assistance, worked in later
years;

(b) the number of such students
who have been given assistance so far
and in which subjects and in which
. places; and v

(c) how many applications are
pending for grants or loans for 1950-51
and 1951-52?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) On the
whole the scheme has worked satis-
factorily and all deserving students
have been helpeg.

(b) Looms have so far been granted
to 48 students. A statement showing
the subjects and places of study of
the students is laid on the Table of
the House. [See Appendix XXVIII,
annexure No. 31.]

< (c¢) Seven applications out of those

received in 1950-51 and four other
received in 1851-52 are under consi-
deration.

L 4

4
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REPATRIATION OF INDIAN CAPITAL FROM
FOREIGN COUNTRIES

*4952. Shri Amolakh Chand: Will
ﬁt‘et Minister of Finance be pleased to
state:

(a) whether Government propose to
amend sections 42 and 43 of the
Indian Income Tax Act to facilitate

* repatriation of Indian capital from

-

foreign countries by exemption of
taxes on remittances of capital and it
so, what capital is likely to be uttrac-
ted for industrial development; and

(b) what is the amount of tax re-
covered from such persons in the last
financial year and estimated for +the
current financial year under this
‘head?

The Minister of Finance (Shri C.
D. Deshmukh): (a) Government pro-
pose to amend section 4 of the Indian
Income-tax Act, 1922, to achieve
this purpose, but it is not possible to
say what capital will be attracted to
industrial development by this conces-
sion.

(b) Probably the hop. Member re-
quires the figure of tax realised
during the year 1950-51 on incomes
remitted to India from foreign coun-
tries. This figure is not:yet available,

, but on the basis of the statistics for

1948-49 and 1949-50, the average
annual tax on such income realised
during those years was of the order
of Rs. 133 lakhs.

W. H. O. FOUR-YEAR PLAN

*4953, Shri Amolakh Chand: Will
the Minister of Health be pleased to
state:

(a) the amount budgeted by the
World Health Organisation for India
as a part of the four-year plan to
begin from 1952 and the heads of
expenditure thereof; and

(b) the names of the places where
new clinic centres to control. T.B,
Malaria and other epidemics will be

opened?

The Minister of State for Rehabi-
Htation (Shri A, P. Jain): (a) and
»(h). The information required is not
available at present.
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WOMEN AUXILIARY FORCE

[*4953-A. Shri Jangde: (a) Wi
the Minister of Defence be pleased to
state whether the “Women Auxiliary
Force” continues to exist even after
the war?

(b) If so, what are its functions
and on what lines is it being reorga-
nised? -

(¢) What are the
women recruited to
Air or Land Forces?]

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) No.

(b) Does not arise.

(c) Women are not recruited to the
Armed Forces, except in the Military
Nursing Service and in the Army
Medical Corps.

functions of
Indian «Naval,

UNIVERSITY COMMISSION

*4955. Shri 8. N. Das: Will the
N‘mtﬂster of Education be pleased to
state:

(a) whether Government have ccn-
sidered the recommendation of - the
University Commission regarding ™ the
development of higher education in
rural areas; and

(b) which of the States have taken
up this work on the lines suggested
by the Commission?

The Minister of State for Rehabi-
litation (Shri A, P. Jain): (a) The
matter is ohe mainly for the State
Governments to consider.

(b) This information is not avall-
able with the Central Government.

OBSCENE ADVERTISEMENTS

*4956. Shri Raj Kanwar: Will the
fdim;stter of Home Affairs be pleased
o state

(c) whether Government are aware
that nbscene advertisements, photo-
graphs and plictures are frequently
published in many dally newspapers
throughout the country;
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(b) if so, what steps Government
propose to take in the matter; and

(c) whether there are any Central
or Local Acts to deal effectively with
such cases and if so their names and
the number of prosecutions launched
under them during the past three
years?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). The
appraisement of obscenity varies from
individual to individual and from
time to time. 80 much printed mate-
rial has been in circulation recently
that it is difficult to say to what ex-
tent it has passed the bounds of
decency. I am accordingly unable to
answer the question with any degree
of precision. It is not also possible
for Government to teke steps for pro-
hibition or prosecution for alleged
obscenity without incurring adverse
comment from various types of critics.
The prosecutions have necessarily
been very few.

(¢) Section 292 of the Indian Penal
Code and Section 56521 of the Code of
Criminal Procedure deal with obscene
publications. 1 am consulting the
State Governments regarding the
legislation which they have on the
subject as well as the steps that they
have taken to deal with the publica-
tion of obscene advertisements etc.
The information collected will be laid
on the Table of the House in due
course.

DEARNESS ALLOWANCE

*4957. Paadit . Munishwar Datt
Upadhyay: Will the Minister of
Finance be pleased to state:

(a) whether Government propose
to enhance the Denrness Allowance of

the employees of the Central Gov-.
ernment;

(b) the present ‘rate of Dearness
Allowance, and what it is to be now
after enhancement; and

(c) what additional provision it
will require to meet this gxpendituse?

The Minister of Finance (Shri C.
D. Deshmukh): (a) No, Sir.

(b) The present rates of Dearness
Allowance are as follows:—

Pay Dearness Allowance

A—Non-Gazetted officers and married
gazetted officers

Upto Ra. 50 Ra. 35 p<r vonsem.

Rs. 50~100 w 45 " "

Re.101—-150 ., 80 ,, .
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Pay"‘ Dearness Allowance
Re. l5l—ﬁ00 Rs. 66 per mensem

Rs. 201280 »w 60 ”»
Rs. 261—300 » 60 »
Ras. 301—500 w T0 4 »
Rs. 501750 » 86 ” ’
Rs. 781—1,000 ,, 100 ,, »

Rs. 1,001—2,000 10 per cent. of pay sub.
ject to a maximum of
Rs. 150 per monsem.

Rs. 2,001—2,150 The amount by which
the pay falls short of
Rs. 2,1560.

B—Unmarried gazeetted officers.

]
Upto Rs. 1,000 10 per cont. of pay sub-
jeot to & minimum of
l%a. 40 and a maxinum of

Rs. 756 per mensem.

Rs. 1,001—1,076 The cwnount by which
the pay fulls short of
Re. 1,076.

The latter part of the question does
not arise.

(c) Does not arise,
LEPROSY HoOSPITAL, GOURIPUR

*4958. Dr. M. M. Das: Wil the
Minister of Health be pleased to state
whether any contribution has been
made or proposed to be made towards
the construction or maintenance of a
Leprosy Hospital at Gouripur in West
Bengal by the Government of India?

The Minister of State for Rehabi-
litation (Shri A. P. Jain): No.

EsriMares COMMITTEE

*4959. Shri Sidhva: Will the Minister
of Finance be pleased to state:

(a) whether the Estimates Com-
mittee’s recommendation on the
Ministry o# Commerce and Industry
for the reduction of 70 Assistants, 11
Superintendents and 75 Clerks in the
Commerce Ministry has been imple-
mented; 4

(b) whether an'y ost of Joint Secre-
tary in the late Commerce Ministry
has been abolished; and

(c) how many Joint Secretaries.
Deputy Secretaries and Assistant
Secretaries were there in the Minis-
tries of Commerce and Industry and
Supply before amalgamation and how
many are there ?
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The Minister of Finmanee (Shri C.
D. Deshmukh): (a) to (c). This re-
-ommendation has become out of date
as a result of the reconstitution of the
Ministries of Commerce and Industry,
Works, Production and Supply and
Natural Resources and Scientific
Research. A statement showing the
strength before and after the merger
is laid on the Table of the House.
[See Appendix XXVIII, annexure No.
32.1

Certain portions of the work have
been transferred to Transport and
Finance Ministries.

AMALGAMATION OF IMPORT AND EXPORT
CoNTROL ORGANISATIONS

*4960. Shri Sidhva: Will the Minister
of Finamce be pleased to state:

(a) whether the recommendation of
the Estimates Committee on the
Ministry of Commerce for the amalga-
mation of Import and Export Control
Organizations has been implemented;

(b) if not, what are the reasons; and

(c) whether any retrenchment has
been made in these organizations last
year or this year?

The Ministcr of Finance (Shri C.
D. Desbmukh): (3a) and (b). The
Offices of the Chief Controller of Im-
ports and the Chief Controller of
Exports have, with effect from the
1st March, 1951, been amalgamated
under one head ahd, as a first step,
the administrative branches of the
two offices have been merged into
one. The decentralisation proposals
are now in the process of implementa-
tion and as soon as a decision |is
taken 'in regard to the extent of licens-
ing which can be transferred to the
Port Offices, the strengih of the staft
required at headquarters will be de-
termined. Additions to the staff at
the Ports in consequence of the
decentralisation scheme will be work-
ed out on the basis of approved
scales. The exact saving can be
known only afler the revised strength
both at neadquarters and at the Ports
is fixed

(c) Yes, Sir. On the export side,
the number of staff reduced in 1950-51
was 60, and this year 11. Compared
to 1950-51 budget, there is a reduc-
tion of Rs. 3'83 lakhs in the current
year's budget.

LocAL FinaNce ComMMrITTEE'S REPORT

*4961. Shri Sidhva: Will the Minis-
ter of Health be pleased to state:

(a) whether Government have con-
sidered the recommendation of the
Local Finance Committee; and
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(b) if so, what action Government
propose to take to implement the
recommendations?

The Minister of State for Rehablili-
tation (Shri A. P. Jain): ra) and (b).
The recommendations contained in
the Report of the Local Finance En-
quiry Commitfee are priparily for
the consideration of the State Govern-
ments. Copies of the Report have
already been furnished to these Gov-
ernments. As regards the recommen-
dations which concern the Govern-
ment of India, they are still under
consideration.

Cast® UNDER CENTRAL ExcISE Laws

*4961-A. Shri Kishorimwohan Tri-
pathi: (a) Will the Minister of
Finance be pleased to state the
total number of cases under the
Central Excise laws relating to
tobacco in which offenders were
penalised with fines and conflscation
of tobacco in each of the two years
1949 and 1950? -

(b) What was the total value of
fines realised and sale proceeds of
confiscated gouds?

The Minister of Finance (Shri C.
D. Deshmukh): (a) and (b). The
particulars are being collected and
will be laid on the Table @f the House
as soon as possible.

TIBETAN REFUGEES

*4961-B. Shri Krishnanand Raf:
Will the Minister of Home Affairs be
pleased to state:

(a) whether there has been any
influx of refugees into Indian territory
tfrom Tibet since the entry of Chinese
forces there; gnd

(b) if so, the number of such
refugees and the regions where they
have settled?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) No, Sir.

(b) Does not arise.

VALUE oF EXPORTS IN FOREIGN
EXCHANGE :

*4961-C. Shri 8. N. Das: Will the
Mirtnister of Finance be pleased to
state:

(a) whether any efforts have been
made by Government to make an
estimate as to what proportion of our
total dollar earnings are not being
properly credited to the country’s
foreign exchange account but are be-
ing held abroad by Indian nationals;

(b) whether it is a fact that every
exporter has to undertake to surren-
der to the Reserve Bank the declared
value of his exports; and
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(c) what is the machinery set up
to ensure that such declared value is
the correct one?

The Minister of Finance (Shri C.
D. Deshmukh): (a) It has not been
possible to estimate the extent of
dollar earnings that are kept out of
our foreign exchange account in con-
travention of the exchange control
regulations. -

(b) Yes, Sir.

(c) The declarations given are
scrutinised with reference to the
invoices and the shipping documents
both by the Customs Authorities and
by the Reserve Bank of India in
order to check that the declarations
cover the sale proceeds as entered in
these documents,

ADVISORY BODIES

*4962. Shrl Ganamukhi: Will the

Minister of Information and Broad-
casting be pleased to state:

(a) the types of advisory bodies
attached to A.LR. stations and their
functions;

(b) whether Programme and Rural
Advisory Committees have been formed
for Hyderabad and Aurangabad A.LR.
stations; and

(¢) if not the reasons therefor?

The Minister of State for Transport
and Raillways (Shri Santhanam):
(a) There are four types of Advisory
bodies attached to All India Radio
stations: :

(i) Programme Advisory Com-
mittees.

(i1) Rural Advisory ;Committees.

(111) Consultative Panels for In-
dian Music.

(iv) Consultative Panels for
Educational Broadcasts.

The Programme Advisory Com-
mittees are consulted on matters relat-
ing to all programmes and are ex-
pected” to keep All India Radio in
touch with local opinion in the matter
of programme construction. The
othor bodies. as their names imply,
are consulted on matters related to
the speciflc programmes for which
they are constituted.

(b) A Programme Advisor, Com-
mittee has since been formed for the
Hyderabad Station.
constituting a Rural Advisory Commit-
tee for that station is engaging atten-
tion. The constitution of similar Com-
miltees for Aurangabad is under
consideratiga.

(c) Does not arise.

¢ JUNE 1951

The question of.

Written Answers 5044

PoINT FOUR PROGRAMME

*4963. Shri Sanjivayya: Will the
Minister of Natural Resources and
Scientific Research be pleased to
state:

(a) whether a few specialists have
been asked for under the Point Four
Programme for the Geological Survey
of India; and

(b) whether some officers of the de-
partment have been sent abroad for
further training?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) Yes. Sir. Four experts.
were asked for, namely :

(i) One Economic Geologist,
(ii) One Ground Water Geologist;
(iii) One Geophysicist; and
‘(iv) One Engineering Geologist.

Of these, two, namely, the Ground
Water Geologist and the Economic
Geologist arrived in January, 1951
and March, 1951 respectively. Nego-
tiations to obtain the other two_
experts, viz. a Geophysicist and an
Engineering Geologist are continuing.

(b) Since 1945, seventeen officers
of the Geological Survay of India
have been sent abroad for further
training by the Government of India
on study leave and on deputation and
one officer under the United Nations
Fellowship Scheme. One more Officer
is proceeding on study. leave very
shortly. In addition, two officers
from the Geological Suryey of India
will shortly be sent abroad for train-
ing in Geophysics under the Point
Four Programme and efforts are be-
ing made to send four more officers
from the Geological Survey of India
for training under this Scheme.

COMPENSATION TO PRE-FABRICATED
StALL HOLDERS

*4964. Shri Kamath: Will the
Minister of Health be pleased to state:

(a) whether it is” a fact that prefa-
bricated stall-holders on Queensway,
Irwin Road and Panchkuin Road
applied for compensation against the
damage caused to the stalls and their
contents during the rains last year and
by fire subsequently;

(b) if so, whether any compensation
has been paid or is proposed to be
paid; and

(c) if not, why not?

The Minister of State for Relabilita-
tion (Shri A. P. Jain): (a) Yes.

(b) and (¢). No Compensation was
paid or is proposed to be paid. How-
.ever, 4 sum of Rs. 2,500 was distri-
buted: from the Prime Minister’s
Relief Fund among the six stall-holders
affected.
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BANKS

*4965. Shri Balmiki: Wil the
Minister of Finance be pleased to state:

(a) the names of banks who were
asked to stop receiving fresh deposits,
by the Reserve Bank of India during
1947-48, 1948-49, 1949-50 and 1950-51;

~(b) the reasons for issuing such
directions by the Reserve Bank of
India; and

(c) the effects of such directions on
the business. of the banks concerned
in particular and the banking business
in general?

The Minister of Finance (Shri C.
D. Deshmukh): (a) to (c). The re-
quired information is being obtained
from the Reserve Bank of India and
the same will be laid on the Table
of the House in due course,

GRANTE TO INSTITUTIONS

*4966. Dr. Deshmukh: Will the

Minister of Education be pleased to
state:

(a) whether Government give any
grants-in-aid to thevarious private
educational institutions in the Cen-
trally Administered Areas and f#f so,
what is the percentage; and

(b) whether Government propose taq
lay a statement on the Tagle giving
the names of such institutions?

The Minister of State for Rehabi-
litation (Shri A. P. Jain): (a) Yes,
Sir. The basis of gran{s-in-aid to
recognized private schools and schools
maintained by Local Bodies varies
from area to area.

. (b) No. Sir. The labour and time
involved in collecting the information
will not be commensurate with the
results likely to be achieved.

DRrAFT EDUCATION REGULATIONS

*4967. Shri Ganamukhi: Will the
Minister of Health be pleased to state:

. (a) whether the Education Regula-
tions 9mb-Committee appointed by the
Pharmacy Council of India has pre-
pared draft education regulations;

(b) if so, whether they have been
forwarded to Part ‘B’ States for com-
ments;

(c) whether Government bhave
approved these- regulations; and

(d) if so, when do Government pro-
pose to enforce these regulations in
Part ‘B’ States?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Yes.
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(b) The Pharmacy Act, 1948, as it
stands at present. does not apply to
Part B States. The draft Fducation
Regulations were not therefore for-
warded to Part B States for commen®
when they were sent to other States.

(¢) Yes. The Education Regu!ations
will  shortly be published in the
Gazette of India.

(d) The question of amending the
Pharmacy Act, 1948 for extending it
to Part B States is under considera-
tion. The question of enforcement of
the Education Regulations in Part B
States will arise only after the pro-
visions of the Pharmacy Act have
been extended to those States and
Pharmacy Councils have been consti-
tuted in the States as required under
the ,Act. R

INTERNATIONAL MoONETARY FunD

*4968. Shri Jnani Ram: Will the
‘Minister of Finance be pleased to
state:

(a) the amount contributed to the
International Monetary Fund and
Bank in the year 1950-51; and

(b) the amount withdrawn from
the Fund during that period?

The Minister of Finance (Shrli C.
D. Deshmukh): (a) Apart from the
interest and commission charges on
the purchases of dollars already made
from the TInternational Monetary
Fund and loans drawn from the Inter-
national Bank for Reconstruction and
Developmgent, no other contributions
have been made to these institutions
during the year 1950-31.

(b) No amount has been drawn
from the International Monetary Fund
during 1850-51.

NATIONAL SCIENTIFIC LABORATORIES

*4969. Pandit M. B. Bhargava: Will
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) the number of scientists and
the subjects in whickr research work
is being carried on in the National
Scientific I.aboratories qf India and
how many of the scientists working
there are Indians and hcw many non-
Indians; and

(b) the total expenditure {incurred
by the Government of India on these
institutions during the years 1949-30
and 1950-51 and the amount of ex-
penditure estimated to be incurred
during the year 1851-52?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) There are 62 scientists
working in the National Laboratories.
of whom six are non-Indians. A
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statement giving the subjects in
which research is being carried out
and the more important problems of
research undertaken in the’ National
Baboratories is placed on the Table
of the House. [See  Appendix
XXVIII, annexure No. 33.]

(b) A statement giving details 1is
placed on the Table of the House.
,:lge]e Appendix XXVIII. annexure No.

GRANTS-IN-AID TO STATES

*4970. 8hri P. Basi Reddi: Will the
l\;ﬂrgater of Finance be pleased to
state:

(a) the names of the States that
bhave received grants-in-aid of their
revenues under clause (1) of Article
275 of the Constitution; and

(b) the grant sanctioned by Govern-
ment during 1950-51 and 1951-32 under
the said provision of the Constitution?

The Minister of Finance (Shri C.
D. Deshmukh): (a) and (b): A
statement containing the information
is laid on the Table of the House.
['S«;e Appendix XXVIII, annexure No.
35.

FOREIGNERS IN INDIA

*4971. Shri P. Basl Reddi: Will the
%wmitﬂter of Home Affairs be pleased
o state:

(a) the number of foreigners resid-
ing in India at the commencement of
the Constitution;

(b) the number of applications
made by foreigners up to date for re-
cognition as Indian citizens under
clause (c) of Article 5 of the Consti-
tution; and

(c) the number of foreigners re-
cognised up to date as Indian citizens
under the said provision of the Con-
stitution?

The Minister of Home Affairs (Shri
Rajagonalachari): (a) to (c). The
information is being collected and
will be laid on the Table of the House
in due course.

ALL-INDIA COUNCIL OF TECHNICAL

Ebucation

*4972. Shrl Shankaralyw: Will the
Minister of Education be pleased to
state:

(a) whether the All-India Council
of Technical Education has set up any
Expert Committee to assess the
different types of Radio Engineers
and Technicians and formulate suit-
able courses of study;

(b) if so, whether any report has
been presented by this Committee and

what action has been taken thereon;

and
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* (c¢) whether grants have been given
to any University or Institutes of
Science for improving and developing
the training facilities in Radio and
Communication Engineering; if so with
what result?

The Minister of State for Rehabi.
litation (Shri A. P. Jain), (a) Yes.

(b) The Committee has reported %
the All India Board of Technical Stu-
dies in Engineering and Metallurgy,
on the different types of personnel re-
qujred in the fleld of Radio Engineer-
ing and has prepared a scheme for
the training of the Senior Personnel.
The Board has directed that the
scheme be circulated to educational
institutions and employing authorities
concerned for comments. The work
of the Committee is continuing and
schemes of training of other categories
of personnel are under the considera-
tion of the Committee.

(c) Yes. A -statement of grants
given is laid on the Table of the
House. Asx a result of these grants
the institutions have been able to
improve the instructional facilities
resulting in better standards of

training,
STATEMENT
Grants
Nsme of Ins-  Buildings Equip- Recur-
titution ment ring
(1050-
1981

Rs.m Rs. Ra.

(1) Department of
Radio Physics
and Electro-
nics, Calcutta
University.  3,00,000 1,12,000 25,000

(2) Department of
Electrioal
Communioation
Engineering,
Indian Insti-
tute of Science,
Bangalore. 2,20,000 2,04,512 20,000

EMPLOYMENT or FOREIGNERS IN A. I. R,

*4973. Shri Ansari: Will the Minis-
ter of Information and Breadcasting
be pleased to state how many foreigners
are working under All India Radio
and to what countries they belong?

The Minister of State for Transport
and Railways (Shri Santhanam):
35. They belong to China, Burma.
Indonesia, Westt Pakistan, Afghamnis-
tan, Irar, Iraq. Lebanon, Palestine
and Egypt.
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WATER SCARCITY IX ANDAMANS

*4974. Shri Kannamwar: Will the
ﬁn‘ism of Heme Affairs be pleased to
(a) whether there is water scarcity
e Andamans during the period
March to May every year and if so,
what steps have so far been taken to
meet the shortage of water there; and

(b) whether it 138 a fact that in
Aberdeen area in Port Blair, public
have to pay water-taxes?

The Minister of Home Affairs (Shri
Kajagopalachari): (a) A report has
been called for from the Chiet Com-
missioner. The required information
will be laild on the Table of the
House as soon as it is available.

(b) Yes, Sir.
GIRLS SCHOOLS IN ANDAMANS

*4975. Shrimati Dixit: Will the
Minister of Edv-wtion be pleased to
state:

(a) whether there is any Girh
Bchool in the Andamans; and

(b) if so. whether there is any
arrangement for teaching domestio
science to the girl students there?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) No, Sir.
Beparate classes have however been
sanctioned for girls in- the Port
Blair High School

(b) No, Sir.

TRIAL OF MILITARY PERSONNEL oOF
JUBBULPUR

*4976. Shri Kamath: Will the Minis-
ter of Defence be pleased to state:

(a) whether the Court Martial ap-
pointed to try the military personnel
who assaulted some civilians at Pariat
tank. Jubbulpur, early in 1950 has
concluded its proceedings; and

(b) if so, what are its findings, con-
clusions and verdict?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a)
Yes. .

(b) The Officer was found not
guilty by.the General Court Martial
on both the charges framed against
him. However, the C.0.A.S. and
C-in-C, Tndian Army, did not confirm
"this finding as regards the charge of
usging criminal force. Admiristrative
action is being taken on this ground.

TRAINING AIRCRAFT “HT-2"
*4977. Shri Kamath: Will the Minis-
ter of Defemce be pleased to state:

(r) when the training aircraft
“HT-2" of Hindustan Aircraft Ltd. is

expected to fly;
130 PSD.
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(D) the ocost of the prototype;

(c) the ! an “HT.?"
aircraft; .;;l.unc price of

(d) what engine is being used in }?

The Deputy Minister of Defence
(Major-General  Himatyinhjl): (a)
The first protot; of HT-2 is e t-
ed to fly some time in the mid:lop‘caf

August, 1951.

(b) Two prototypes are Being manu.
factured. Together they are expected
to cost over Rs. 4 lakhs, .

(c) This will be fixed after proto-
types have been flown and firmer
estimates of cost are available.

(d) The first Srototype of HT-2 has
a Gipsy Major 10 Mark I engine. The
second has a Cirrus Major III engine.

CoMPULSORY RETIREMENT OrF OJFFICERS

418. Dr. Ram Subhag Singh: Win
the Minister of Defence be pleased to
refer to a supplementary question
raised on my Starred Question No. 4081
asked on the 12th May, 1951 and state
the number of regular officers who
have been compulsorily retired since
ﬁ.x:ﬁst, 1947 after passing their age-

The Deputy Minister of Defence
(Major-General Himats:nhji): Army.—
No regular officers have so far actually
been compulsorily retired on account
of age limit since Awugust, 1947
Three regular officers and three Spe-
cial Unattached List officers are at
present on leave pending retiremens
on reaching, or passing, the compul
sory age limit for retirement.

Navy.—Only one bﬂher has been
compulsorily retired on reaching the
111227 of superannuation since August,
947.

Alr Force.—Nil
PEARL SMUGGLING

419. Dr. Ram Subhag Bingh: (a)
Will the Minister of Finance be pleased
to state whether any case of smuggling
of pearls ‘out of this country has been
detected this year by our land or sea
customs preventive staff?

(b) If so, what is the value of pearls
detected?

The Minister of Finaace (Shri C
D. Deshmukh): (a) and (b). Informa-
tion is being collected and will be
pla the Table of the House when
comnlete. . :
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Pvnuc RELATIONS AND LiaAisoN
OFriCERS

.Shrl Ra) Kanwar: Will the
mmer of Finance be pleased to

(a) the number of (i) Public Rela-
tions Officers and (ii) Liaison Officers,
if any, employed in or under each
Ministry .and its attached offices on
the ‘1st April, 1951;

(b) the nature of work done by and
the name of the t to which
each such officer is attached; and

(c) the salary and allowances drawn
by each such officer?

The Minister of Fimanece (Shri C.
D. Deshmukh): (a) to (c). The infor-
mation is being collected and will
be laid on the Table of the House in
due course.

ExrorT or WooL

421. Shrl Balmiki: Will the Minister
of Finance be pleased to state:

(a) the amount of export duty
realised on the export of wool during
the year 1950-51;

(b) the amount of duty refunded on
the export of wool during the above
period; and

(c) the particulars of cases in which
the question of granting refund on the
duty levied on export of wool is pend-
ing still?

The Minister of Finance (Shri C.
D. Deshmukh): (a) Rs. 1,99,12,000.

(b) and (c). Information is being
collected and will be laid on the Table
of the House in due course.

EXPENDITURE ON PRIMARY & SECONDARY
SchooLs AND COLLEGES

422. Dr. Deshmukh: Will the Minister
of Education be pleased to state:

(a) the annual expenditure on pri-
mary and secondary schools and
eolle es in each one of the Centrally

ministered Areas from the Central
Government Fund; and

(b) the annual contribution of the
Btate Government, and the income in
each case derived from fees, endow-
ments etc.?

The Minister of State for Rehabili-
tation (Shri A. P. Jaln): (a) and (b).
A statement s attached. [See
Appendix XXVIII, ancexure No.
36.] In all the Centnlly Administer-
od Areas, excepting Coorg, the funds
for the State Governments are provid-

by the Government of India.
nditure in Coqgg is
et frem Ge Rewvenues.
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Mica

423. 8hri 8. C. Samanta: Will the
Minister of Natural Resoureces and
Scientific Research be pleased to state:

(a) whet.her it is a fact that very
recently’ while digghu a pond, mica-
like substances have been found in
abundance at Daspur in the district
of Midnapur in West Bengal; and

(b) if so, has any officer of the
Geological Survey of India been de-

uted to investigate and report in
e matter?

The Minister of Natural Resources
and Scientific Research (Shri Sri

Prakasa): (a) and (b). A sample of
a mineral obtalned at the time of
digging a tank in the village of
Chaiput, Daspur Police Station (Mid-
napur District) was sent to the Geolo-
gical Survey of India by a private
party in August, 1950. The sample
on preliminary examination was found
to be ‘Selenite’, a variety of gypsum.
An officer of the Geological Survey of
India was then sent to investigate the
find. He reported that the mineral is
too sparsely distributed in the mud at
the bottom of the tank and too small
lnlquantity to be of any commercial
value.

PusLic COMPANIES

424. Pandit Thakur Das Bhargava:
t‘Zillttltxe Minister of Finance be pleased
state:

(a) the number of public Companies
which belong to the Investment Trust
Companies category and are conse-
quently exempted from the payment of
super tax by virtue of nctification No.
47 of 9th December 1933;

(b) how many of them are owned
by non-Indians and how many by
Indians;

(c) the period during which each of
the non-Indian Companies has been
enjoying such exemption;

(d) what is the amount of super tax
which would have been realised by
Government, had this exemption not
been granted, during the period from
15th August, 1947 upto date:

(e) how many of these Companies
have been exempted since 15th August,
1947 and how many were exemptod
before;

(f) whether the concession has been
withdrawn during the last 4 years from
any of these Companies, if s», from
how many Companies and for what
reasons;

(g) are any Indilan Companies em-
toyh u{mﬂn advantages UK. &
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The Minister of Finance (Shri C.
D. Deshmukh): (a) Five.

(b) Ag they are public limited Com-
panies, it is difficult to say whether
their shares are held exclusively by
Indians or non-Indians.

(c) No non-Indian Company enjoys
immunity from payment of super-tax
at present, since all the five Compa-

enjoying exemption from super-
tax are Indian Companies.

(d) This figure is not readily avalil-
able, but it is being obtained and a
statement will be laid on the Table of
the House later.

(e) All the Five Companies were
anted exemption before the 15th
ugust, 1947.

(f) The concession was withdrawn
[by Notification No. 9 of 21st Febru-
ary, 1948 in respect of all the non-
Indian Investment Trust Companies
numbering 28 in all.

(g) It is extremely unlikely that an
Indian Company would be enjoying
any concession in the U.S.A. There
is however no super-tax in the UK.
on Companies.

EXCAVATIONS OF MONASTERY OF
GHOSHITARAMA

425. Dr. Ram Subhag Singh: Wil
:he tMtinister of Education be pleased
0 state: .

(a) whether excavation of the
monastery of Ghoshitarama at Kau-
shambi (Allahabad, U.P.) was done
by Government;

(b) if not, how was that monastery
excavated; and

(c) what are the finds of that ex-
cavation?.

The Minister of State for Rehabili-
tation (Shri A. P, Jain): (a) and (b).
The excovation of the monastery of
Ghoshitarama at Kaushambi is bein
done by the University of Allahaba
with the permission of the Departmen!
of Archaeology.

(¢) The finds consist of a large
stupa and ancillary shrines, a large
number of fragmentary stone sculp-
tures, a few f{nscriptions and seals
and pottery.

LAND RECLAMATION ScHEME

426. Dr. Ram Subhag Singh: Wil
.tltz:“t'dmhter of Fimance be ple‘:nd to

(a) the amount of money sanctionpd
hymeWorldBcnkforl:,ndm
¥Mon scheme of the Government of
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(b) how much of the sanctioned
amount has so far been drewn by
India for that purpose; and -

(c) how much land has so far
been reclaimed under that scheme?

The Minister of Finanoe (Shri C.
D. Deshmukh): (a) $10 million.

(b) $4'1 million.

(c) 2,28,708 acres of Kans Land
and 31.000 acres of Jungle Land upto
the third week of May, 1951.

THE ANDAMANS

427. Shri Kamath: Will the Minister
of Home Affairs be pleased to state
whether in the Andaman and Niogbar
Islands, there are still restrictions im-
posed on the movements of general

ublic inside Island to and from

land to island and whether it is a fact
that the public road leading to the
officers private Gymkhana Club has
been closed to the general public now;
il s0, why?

(b) whether it is a, fact that some
half a dozen cases of local personnel
in Andamans service have been
referred to the Government for consi-
dering them for higher posts in view
of their qualifications and experiences,
it so, what action has been taken on
those cases; and

(c) whether it is a fact that the
local people of Andamans are deprived
of opportunity in the matters of ser-
vices, recruitment and training and
if so, why?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) No restrictions
are imposed on the movements of the
general public inside the Islands or
from island to island. The road lead-
ing to the officers’ Gymkhana Club {is
not closed to the general public. Only
motor iraffic is n6t allowed on this
road as it passes through play-
grounds where children play. An
;\lg%native road - is open to such
r C. . :

*(b) A non-official gentleman has
given a list of persons who, according
to him, should be promoted to higher
posts. He has himseif sent a copy
of the suggestions to the Chief Com-
missioner of the Islands. No further
action has, therefore, been taken.

(¢) No, Sir. On the contrary, it is
Government’s desire that every en-
couragement chould be given to the
local people to ill the posts In the

nation for im the facild
their education both in :bc mu. l:

well as on the mainland.

b SmgE——
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PARLIAMENT OF INDIA
Wednesday, 6th June, 1951

The House met at Half Past Eight
of tht Clock.

[MR. SpPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-39 a.M.

MOTION FOR ADJOURNMENT

ExcLUSION OF HINDI FROM THE SYILLA-
BUs oF LA.S,

Mr. Speaker: I have received notice
of an adjournment motion signed by
comparatively a formidable number of
Members of the House—twenty-one or
twenty-two, whatever it may be. But
that does not affect the admissibility
at all. As I understand from the
hon. the Home Minister that he would
like to have some time to get the true
information about the allegations made
in the adjournment motion, I shall
take up the question of admitting this
motion, on the 8th, that is day after
tomorrow. He wants to have enough
time. But that does not mean that
it will necessarily be admitted. Before
I consider the admissibility, I should
naturally like to have a full state-
ment of the facts before me, and
therefore I am going to take up the
question on the 8th.

Some Hon. Members: What is the
subject-matter? “Ww

Mr. Speaker: If I read the subjeig
matter the inadmissibility will be per-
haps clear. But if hon. Members
want it I do not mind reading it.
The subject-matter is—I am giving the
English translation, it is in Hindi—
that although according to the Consti-
tution of India, Hindi has assumed
the wplace of a State language, the

203 P.S.D.
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Government of India, through an order
issued recently—we do not know when
it was issued—have excluded Hindi
from the syllabus of administrative
service examinations, e.g. [.A.S. etc.
That is the subject matter.

PAPERS LAID ON THE TABLE

SUPPLEMENTARY STATEMENT II SHOWING
ACTION TAKEN ON PROMISES, ETC.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): I beg to lay on the Table a
supplementary Statement II showing
the action taken by the Government
on various assurances, promises and
undertakings given during the First
Session of Parliament. 1950. [See
Appendix XXX].

~

MOTION RE CONDUCT OF SHRI
MUDGAL, M. P.

The Prime Minister and Leader of
the House (Shri Jawaharlal Nehru):
1 beg to move:

“l1. That a committee consisting
of Shri T. T. Krishnamachari,
Professor K. T. Shah, Syed
Nausherali, Shrimati G. Durgabai,
and Shri Kashinathrao Vaidya.
be appointed,

(a) to investigate the conduct
and activities of Shri H. G.
Mudgal, Member of Parliament,
in connection with certain deal-
ings with the Bombay Bullion
Association, which include canvas-
sinz support and making propa-
ganda in Parliament on problems
like option business, stamp duty,

- etc. and receipt of financial or busi-
ness advantages from the Bombay
Bullion Association; and

(b) to consider and report
whether the conduct of the hon.
Member was derogatory to the
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dignity of the House and incon-
sistent with the standards which
Parliament is entitled to expect
from its Members;

2. That Shri T. T. Krishnama-
chari be appointed the Chairman
of the Committee;

3. That the quorum of the comn-
mittee shall be three;

4. (a) That the Committee may
hear or take evidence connected
with the matters referred to the
Committee or relevant to the sub-
ject matter of the inquiry and
that it shall be in the discretion
of the Committee to treat any
evidence tendered before it as
secret or confidential; and

(b) That the Committee may
near or take evidence in Bombay
or any other place in India as the
Speaker may decide;

5. That Shri H. G. Mudgal has
leave to be heard before the Com-
mittee by himself or by Counsel,
if he thinks fit and that the Com~
mittee may hear the counsel to
such extent as they think fit on
hehalf of any other person;

6. That the hon. the Speaker
may from time to time issue such
directions to the Chairman of the
Committee, as he thinks necessary
for regulating the procedure and
organisation of the work of the
Committee.”

This is an unusual motion and [
believe it is the first time that such a
motion has been placed before Parlia-
ment. I hesitated for some time be-
fore doing so and gave careful con-
sideration to the matter. The dignity
of the House and the proper behaviour
of every hon. Member is dear to the
House and I felt that any action taken
by a Member, which might not be in
consonance with propriety and good
behaviour and what is expected of him
should be inquired into. That would
be fair both to the House and to the
Member concerned.

Some time ago, in March, informa-
tion reached us that at a Board meet-
ing of the Bombay Bullion Associa-
tion held on the 9th March, 1951, the
President informed the Directors that
‘in connection with some of the pro-
blems like option business, stamp
duties, etc., about which the Associa-
tion wanted to agitate, a Member of
Parliament had agreed to canvass sup-
port and make propaganda in Parlia-
ment on payment of Rs. 20,000. The
aame of the Member was mentioned.
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There was some opposition to this pro-
posal, but ultimately the Directors
decided that Rs. 5,000 should be utilised
for this purpose. This was recorded
in the minutes of the meeting, though
no name was mentioned.

At a subsequent meeting of the
Board of the Bullion Association beld
on the 30th March, the President in-
formed the Members that Rs. 1,000 out
of the Rs. 5,000 sanctioned by the
Board, had been paid to Shri Mudgal,
who was already moving the matter
actively. It was further stated that
Shri Mudgal had invited bim to Delhi
to meet some of the M.Ps and the
Ministers concerned, with whom he was
arrenging interviews. Shri Mudgal
had promised to put questions in Par-
liament and thus create the necessary
atmosphere for getting support to the
objectives of the Bullion Association.

Meanwhile, on March 24th, the
Finance Minister received a letter from
Shri Mudgal stating that the President
and some Directors of the Bombay
Stock Exchange were coming to Delhi
and asking for an appointment for
them. The Finance Minister replied
that he did not understand why the
Bombay Stock Exchange Members
should seek to make an appointment
with him through Shri Mudgal. He
would prefer to deal direct with any
request that might be made.

Late in March Shri Mudgal sent
notice of a question to be put in
Parliament. This question No. 2742
was put down for an answer on thg
2nd April. In this question Shri
Mudgal enquired whether Government
are aware of the views of the President
and the Directors of the Bombay
Bullion Exchange that smuggling of
Bullion resulting in the loss of foreign
exchange can be stopped by p'ermlttmg
regulated imporfs of Bullion. The
Finance Minister replied that Govern-
ment were aware of the views expres-
sed, but did not consider that the
situation was such as to w‘arra'nt any
change in their present policy in the
matter.

The request for an interview and
the question in Parliament appeared to
be in furtherance of the offer made
by Mr. Mudgal to carry on an agita-
tion, in the interests of the Bullion
Association, in Parliament, for which
it had been stated, he had asked for
a sum of money.

On the 20th April, I had an inter-
view with Shri H. G. Mudgal in the
course of which I informed him of the
information we had received. He told
me in answer that he was conngcted
with- an organisation which published
the “Indian Market” and did research
work also. In the course of his pro-
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fessional work, he and his staff had
helped ‘the Bullion Association by pre-
paring a pamphlet and a memorandum.
His staff had been paid Rs. 1,000 for
thg pamphlet and another Rs. 1,000 for
the memorandum. Further the Press
of the “‘Indian Market” had been paid
Rs. 700 for printing charges of the
memorandum. He denied thaving
asked Rs. 20,000 or any other sum from
the President of the Bombay Bullion
Association. Whatever he had received
was, according to him, in connection
with his professional work and there
was nothing under-hand about it.

I met Mr. Mudgal for a second time
later and further discussed this matter
with him. He also gave me his reply
on the lines which I just mentioned
in writing. The explanation that he
gave me did not appear to me to be
satisfactory.

I have therefore thought it fit to place
this matter before the House and to
suggest the appointment of a Parlia-
mentary Committee to inquire into it.
It seemed to me that an ad hoc Parlia-
mentary Committee would perhaps be
more suitable for an investigation in
such a matter than the Committee of
Privileges of the House under Chapter
XIII, Rules 181 etc. of the Rules of
Procedure.

Notice of this motion was given to
Mr. Mudgal on the 2nd June and I had
requested him to be present in the
House today so that he might give
such explanation to the House as he
might consider necessary.

Mr. Speaker: Motion moved:

“1. That a committee consisting
of Shri T. T. Xrishnamachari,
Professor K. T. Shah, Syed
Nausherali, Shrimati G. Durgabai,
and Shri Kashinathrao Vaidya,
be appointed,

(a) to investigate the conduct
and activities of Shri H. G.
Mudgal, Member of Parliament,
in connection with certain deal-
ings with the Bombay Bullion
‘Association, which include canvas-
sihg support and making propa-
ganda in Parliament on problems
like option business, stamp duty,
-etc. and receipt of financial or busi-
ness advantages from the Bombay
Bullion Association; and

(b) to consider and report
whether the conduct of the hon.
Member was derogatory to the
dignity of the House and incon-
sistent with the standards which
Parliament is entitled to expect
from its Members;
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2. That Shri T. T. Krishnama-
chari be appointed the Clrairman
of the Committee;

3. That the quorum of the Com-
mittee shall be three;

4. (a) That the Committee may
hear or take evidence connected
with the matters referred to the
Committee or relevant to the sub-
ject matter of the inquiry and
that it skall be in the discretion
of the Committee to treat any
evidence tendered before it as
secret or confidential; and

(b) That the Committee may
hear or take evidence......... "

Shall I add a word here? ‘Bombay
and or any other place’?

Shri Jawaharlal Nehru: Yes.

Mr. Speaker:

...... in Bombay and/or any
nther place in India as the
Speaker may decide;

5. thrat Shri H. G. Mudgal has
leave to be heard before the Com-
mittee by himself or by Counsel,
if he thinks fit and that the Com-
mittee may hear counsel to such
extent as they think fit on behalf
of any other person;

6. That the hon. the Speaker
may from time to time issue suchl
directions to the Chairman of the
Committee, as he thinks necessary
for regulating the procedure and
organisation of the work of the
Committee.”

Mr. Mudgal, if he wants, may make
a statement.

Shri Naziruddin Ahmad (West
Bengal): May I ask a question on a
point of clarification, Sir? In para 4
(a) of the Resolution it is stated:

“It shall be in the discretion of
the Committee to treat any
evidence tendered before it as
secret or confidential.”

The clarification which 1 seek is
whether it would be secret or confi-
dential so far as the person in ques-
tion is concerned.

Mr. Speaker: That is, the party con-
cerned?

Shri Naziruddin Ahmad: Mr. Mudgal.

Mr. Speaker: It cannot be. The hon.
Member will see, in para 5 it is stated
that Mr. Mudgal has leave to be heard
before the Committee. He will remain
present and he will be entitled to
remain present. I think that is the
idea. It is not going to be an ex-parte
enquiry behind his back.
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Dr. Deshmukh (Madhya Pradesh):
Before proceeding to discuss, the Reso-
lution, may I draw your attention to
the fact that, the whole resolution has
appeared in this morning’s edition of
the Papers. I want to know whether
this publication was proper and correct.

Mr. Speaker: The hon. Member will
see that the publication is after the
list of business was circulated to the
Members of the House; it is not before
it or when the notice was received
from the hon. Prime Minister and
before it was circulated to the Mem-
bers.

Shri Kamath (Madhya Pradesh):
On a point of procedure, Sir, the Prime
Minister stated in the course of his
speech that this is an unusual motion.
the first of its kind in our legislative
history. Will you be so good as to
enlighten the House, under which
particular rule or procedure this has
been sought to be moved, or whether
it is entirely in your discretion that
you have allowed it to be moved.
Secondly., the Prime Minister also said
that an ad hoc committee would »e
more suitable for this purpose than
the Committee of Privileges appoint-
ed by you. I believe I am right in
saying that the Committee was
appointed by you some time last year
or more than a year ago and so far
as my recollection goes, this Com-
mittee of Privileges of the House
appointed by you is empowered under
the various rules of procedure—I
think under the last chapter of the
rules—to go into various matters
affecting the dignity and privileges of
the House and of Members of the
House. I would therefore request
you to tell us in what way this Com-
mittee has been—it may be a harsh
word—by-passed and why it has not
been asked to enquire into the
matter to see whether there is a
prima facie case against Mr. Mudgal
before it could be referred to another
Committee, ad hoc or otherwise of the
House?

Mr. Speaker: As regards compet-
ency to make the motion, I believe it
is competent for any Member of this
House to bring forward a motion
which he thinks the House should take
cognizance of and it will be in the
discretion of the Speuker to allow that
motion. That disposes of the first

point.

As regards the other point, there is
a Committee of Privileges constituted
under the Rules. Yet, it is within
the powers of thre House to constitute
other special committees if there are
any special circumstances and enquiries
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to be made. There is nothing
inconsistent with that. I may also
say that, it is a moot question to be
considered as to whether any such
conduct as alleged is really in
a sense a breach of privilege of the
House or something different. A
Member may behave in a manner
which the House would not like him
to behave and yet it may be argued
that it is not a breach of privilege.
In all such circumstances, the practice
in the House of Commons has been to
constitute a special committee and the
procedure in making a motion is the
procedure that is usually adopted in
the House of Commons, even though
there is a Committee of Privileges.
Then, of course, the constitution of tre
Committee, etc., are matters of detail
and I need not go into them. now.
Therefore, the motion is quite in
order.

As regards the procedure to oce
followed. the hon. Prime Minister in
moving the motion has placed his case
before the House. I am now calling
upon Mr. Mudgal to make such state-
ment as he likes with reference to the
motion as also the statement of the
hon. Prime Minister and it will be for
the House to decide whether there is
a prima facie case for the appoint-
ment of a committee. The appoint-
ment of a committee does not mean
anything; it does not mean an expres-
sion of opinion of the House that Mr.
Mudgal is.guilty. It is only a request
for enquiry on what appears to be a
prima facte case for enquiry. Mr.
Mudgal will make a statement and
then I shall put the motion immedi-
ately to the House. There will be no
discussion at this stage on the motion.

Dr. Deshmukh: I would like to make
a submission. It will be realised. as
has been pointed out by the hon.
Prime Minister, himself, that this is a
very important matter and is the first
of its kind. It should be possible
therefore for us to understand the
meaning and import of it. My ques-
tion to you is whether
allowing this motion to be tabled in
the House and allowing this discus-
sion, took any steps to satisfy your-
self if this was the only course that
was open under the circumstances?
Secondlv wheather you. as the guardian
of the privileges of Members of this
House and their reputation, thought
that the thing had come to such a pitch
or your conviction was so strong as to
leave no other alternative except to
place the motion before the House.
My question is whether it will be
ossible #~» vou to enlichten the Mem-
ers of this House whether on ge
notice of this motion. you had takenm
any steps to see whether this matter
could be decided and if necessary ever
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Mr. Mudgal punished in any other
manner except by a motion tabled in
this House, discussed, enquired into
and decided upon. Thirdly whether
you were pleased to apply your mind
to the facts of the case, and what
teps were taken to see that unneces-
sarily a Member’s reputation shall not
be injured, because, as soon as such
a motion comes before the House, it is
presumed and a lot of people have the
lmpressmn that there must be some-
thing in the matter or something
wrong must have been done. From
that point of view, I would like you
to enlighten the House as to how far
you applied your mind to the facts
and whether you were under the
circumstances of the case convinced
that there was no other proper alter-
native of dealing with the matter
except to place it before the House
in the way it has been done.

Mr. Speaker: I shail clarify that
point and then Mr. Mudgal will be
called upon without any further dis-
cussion. As the hon. Member has
raised the point, I may say that I have
applied my mind to the fullest possible
extent to all the details of the evidence,
and it is my deliberate conclusion
that there is undoubtedly a prima facie
case for an enquiry committee. That
is ‘'my judgment.

10 a.m.

Then again. I have seen the con-
fidential reports to which the Prime
Minister refers. They were placed at
my disposal before I admitted this
motion—as also copy of the pro-
ceedings of the Bombay Bullion Asso-
ciation. The fact that the question
was tabled soon after the meeting and
the report of the President, the fact
further that an interview was asked
for and the fact that in a subsequent
meeting. the President of the Bullion
Association said that in pursuance of
what was decided, some payment was
made, all these facts to my mind, are
of a type which do require a clarifica-
tion and an explanation and prima
facie there is a strong case for an
enquiry. That is my personal view.
The House may take a different view.

As regards the question of safe-
guarding the reputation of a Member,
I quite agree that, if there is no prima
fdcie case and the case rested merely
on suspicion without evidence, then
such a motion as that should not be
permitted by me. But in this case, I
felt that I had no other go, looking to
the evidence and I felt that there was,
prima facie, a case for enquiry. And
then, it is in the interest of the reputa:
tion of every Member of this House.
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that there should be an open enquiry
so that the public may not have an
impression that Members of Parlia-
ment are of low calibre and they are
capable of accepting some kind of
gratification or some kind of satis-
faction to do the work in Parliament.
And also it is in the interest of Mr.
Mudgal that he should be given an
opportunity of clearing up the whole
position by an enquxry committee of
Parliament. That is my vxew.and I
do not think I need say anything fur-
ther. I am practically only repeating
what the Prime Minister stated, the
only point of difference being whether
I had seen the evidence and whether 1
had applied my mind to this question;
and to that, my emphatic reply is—
yes. 1 felt there was no other way
of dealing with this matter. If we
deal with this matter in a different
way we would be sullying, as I said,
the reputation of the entire House.
It is not a guestion as between Mr.
Mudgal and the Prime Minister. It is
a question of the whole House and the
House has to safeguard its own reputa-
tion. That is why I have admitted the
motion.

Shri Kamath: On a point of clari-
fication, Sir. I heard you say a few
minutes back that after Mr. Mudgal
has made his statement, then it will
be for the House to decide whether
there is a prima facie case or not.
Am I to understand then, that the
motion will be put to the vote of the
House without discussion?

Mr. Speaker: Yes, for the simple
reason that there is nothing for dis-
cussion. The facts disclosed are there
and the House will have the oppor-
tunity of hearing Mr. Mudgal. The
House has heard the Prime DMinister.
It is just for the purpose of enquiring
into all the details that a committee
is proposed to be appointeg”and the
report of the committee. will come
before the House before any action is
taken. At that stage thg House will
have the opportunity of discuSsing -tie
report fully. and it can discuss whether
the evidence is ptroper or improper,
‘whether the report should be sup-
ported or contradicted and hon. Mem-
bers can agree on the evidence holding
Mr. Mudgal guilty of some improper
conduct or they may come to a differ-
ent conclusion. It will be for the
House to decide how they should deal
with Mr. Mudgal.

Shri Kamath: The House has had no
time to study the statement and then
decide whether there is a prima facie
case for appointing a committee of
enquiry.
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Mre. Speaker: We have heard the
statement made by the Prime Minister
and as a responsible person he must
have made it on certain reliable
evidence. He would not come to the
House just to soil the reputation of a
Member. The hon. Member Dr.
Deshmukh has also raised the point
whether I had applied my mind to this
and I said that I had. I do not see
what ‘further things can be discussed
in the House now, at this stage. The
Committee will enquire into the details.
And hon. Members will also see that
one of the provisions in the motion
says that it will be for the Committee
to treat any evidence tendered before
it, as secret or confidential. That
aspect was also borne in mind.

Shri T. Hussain (Bihar): How can
we come to any conclusion as to
whether there is a prima facie case
for enquiry or not, unless we discuss

it?

Mr. Speaker: Order, order. There is
nothing to discuss here now. There
is the statement of facts and the hon.
Member has to decide for himself and
if he feels there is no prima facie case
he can vote against the motion. There
seems to be some confusion between a
prima facie case for holding an enquiry
and the actual findings. That is the
unfortunate part of it. I do not think
there is anything to discuss now.

Pandit Maitra (West Bengal): Did
the hon. Speaker send for the hon.
Member and ask him for an explana-
tion with regard to the facts brought
to his notice?

Mr. Speaker: The hon. Member came
to see me and I directed him to the
hon. Prime Minister, because it was
principally a matter between the hon.
Member and the Leader of the House.
And the Leader of the House was keep-
ing me informed as to all that was
happening. He reported to me the
oral conversations, which he had and
I asked the hon. Prime Minister to put
specific pgoints before Mr. Mudgal and
call for his written reply to them so
that there may not be any scope for
misunderstanding as to how the matter
stands. These specific points to which
the Prime Minister referred hére were
put to Mr. Mudgal. He was informed
that on such and such date this thing
happened, that on such and such date
that thing happened and so on and
he was asked to give his explanation.
And if I mistake not, the hon. the
Leader of the House gave him some
time to give his written reply?

Shri Jawaharlal Nehru: Yes. I have
the reply fn writing. I have got it
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here and I am prepared to read it out
it the House so desires.

. Mir. Speaker: Well, these are the
circumstances and I had no other go
but to admit this motion.

Pandit Malaviya (Uttar Pradesh): I
do not know any more facts .about this
matter, nor, I take it, does any other
Member of the House know more than
what has been said on the floor of the
House by the Prime Minister. As the
Prime Minister said, this is a very
serious matter, and the honour of
every Member of the House is in a
way involved in it. We have, there-
fore, to take a very careful view of it
and then decide upon the proper
course. But, Sir, there are two aspects
to this question. On the one hand is
the question of the honour and reputa-
tion and the public faith in the inte-
grity of the Members of this House:
on the other, there is the need of our
ensuring that we do not set up a new
procedure under which it may be fear-
ed that the Government can deal
arbitrarily with any Member of this
House, if he does something which
may not seem to be quite correct, but
about which there may be room for
doubt. Luckily we have today a Gov-
ernment and a Prime Minister than
whom nobody can be more jealous of
the integrity and reputation of this
House and its Members. If anybody
desires to select an individual from ali
the world over, of the highest inte-
grity, to deal with such a matter, it
will be our Prime Minister. That nc
doubt is our best safety. But it seems
to me. Sir, that it is not a matter
which will affect us only for today.
Today we happen to have a Prime
Minister in whose hands we would
gladly leave this and many more
things. Today we have a Home
Minister and we have other Ministers
in whose bands these things can be
left without the slightest hesitation or
doubt. But maybe that some day
there will be a government in this
House of which, unfortunately. the
sarie opinion may not be held. by all
sections in the Parliament. If we
start this precedent of the Government
being able to ask for the appointment
of a Committee—an ad hoc Committee
—for the consideration of the conduct
of some particular Member. some
people may feel that this may leave
a possibility of abuse on some future
occasion. These are the two conflict-
ing aspects which are creating a doubt
in my mind. I therefore wish to subr
mit to you and through you to our
Prime Minister for his consideration
that probably in a case like this, the
best course would have been for the
Government to deal with the matter.
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The Prime Minister has gone into it
and we are more than satisfled—I am
more than satisfied—to leave it to him
to deal with the matter, to request the
Member concerned to see him and then
to suggest to the Member what he
thinks is the action he should take.
If the Member does not agree to take
the action which the Prime Minister
suggests, then there would be room or
need for some further steps to be
taken. I do not know the full facts
of the case, and I am therefore sub-
mitting these remarks to you only be-
cause of an apprehension I have of the
future. I wish to make il quite clear
that so far as the present case is
concerned, it is in hands about which
I or anybody else cannot and does not
have the least hesitation and therefore,
I have nothing to say about it. But
my anxiety is about the future. What
I suggest is that if the Prime Minister
is satisfied that the matter cannot be
left over now, and cannot be dealt with
departmentally by him, then I sub-
mit, that a motion of this nature
should be considered by this House in
camera—and not in an open Session so
that such a Resolution may be con-
sidered without any reserve. The
Member concerned should he requested
to say what he has to say and after
that, the fullest possible consideration
of the matter should be allowed by
the Members of the House, as [ said.
in camera.—nothing to go to the press
and nothing to go necessarily on
record; and. then only, if the House
were convinced that it is a matter in
which further investigation should
take place. it should be done.

Then also, Sir, I have no doubt that
the House will approve of the personnel
of the Committee which the Prime
Minister has suggested; but, personally
I should think that the best course
would be to leave it to the House to
suggest the names of Members of the
Committee, of course in consultation
with the Prime Minister and with his
consent, and not to the Government
itself to name the Members of the
Committee. I am sure I will not be
misunderstood. This has nothing to
do with and means no disapproval in
any sense of the individuals whose
names have been mentioned for the
Committee or of the view-point or
motive with which those names have
been suggested. I have nothing in the
least to say about that. All that on
its own is perfectly sound; but, merely
as a matter of safeguarding by correct
procedure the danger of any abuse of
such precedent in the future by people
with lesser integrity,—if I may put it
that way—with lesser transparency of
sincerity than our Prime Minister and
his colleagues, I am making this sug-
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gestion of caution to you for your and
the Prime Minister's consideration,

. Mr. Speaker: Without going further
into detailed arguments, I would
request the hon. Prime Minister o say
more in detail as to how many times
he saw Mr. Mudgal. He has already
stated the position but the point seems
to have been made whether, in the
opinion of the hon. Prime Minister,
this was the only course open and no
other course was open or whether the
matter could not be settled depart-
mentally. I do not know what he
meant by departmentally.

Pandit Malayiya: I said. by the
Prime Minister.

Shri Jawaharlal Nehru: Some reier-
ence was just now made to a letter I
received from Mr. Mudgal. If the
House is desirous. I will read it.

v Shri Syamnandan Sahaya (Bihar):
And also from the President of the
Bullion Association.

Shri Jawaharlal Nehru: We have
received nothing from the President of
the Bombay Bullion Association. We
have received information as to what
took place at the meeting of the Board
of Directors of the Association.

Shri Syamnandan Sahaya: That was
not confirmed by the President of the
Bullion Association?

Mr. Speaker: He is going into details.

Shri Jawaharlal Nehru: What Mr.
Malaviya suggested is not quite clear
to me. There is no question f .any
Departmental Enquiry. Because there
is no Department concerned unless it
is some Department concermed with
Parliament that may do so. Any fu:
ther enquiries would have involved an
investigation jn Bombay possibly with
the President and Members of the
Bullion Association and I did not feel
myself competent to undertake that
directly or indirectly. As the Speaker
said all that we had before us was
certain data which seemed to us to be
prima facie evidence of a certain kind
which deserved further enquiries.
Either it is not prima facie adequate
and therefore we allowed the matter
to lapse or there was room for further
enquiry. a prover enquiry. T could not
think of any other way of holding that
enquiry except by bringi such a
motion before the House. JThe only
alternative was again to bring it befpl:
the House for the Committee of Privi-
leges. Those were the only two alter-
natives that I had before me and f{t
seemed to me, after consultation. that
this ad hoc Committee of Enquiry
would be a somewhat more flexible
procedure and also it was not quite
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clear to me whether strictly speaking
any privilege of the House was in-
volved. For these reasons, I have
brought forward this motion for this
enquiry because there appeared to be
a prima facie case which may be
Iproved or disproved. \ Government
have no interest whatsoever in the
matter except to safeguard the honour
of the House and Government will be
happy indeed if after due enquiry.
the Committee find that there was no
grave impropriely or whatever their
finding may gaThis matter came to
our notice so ime in the middle of
March i.e., 2} months ago. During
this period I tried to get as much
further information as possible. Fur-
ther developments took place towards
the end of March and as soon as I had
got information about these develop-
ments, I saw Mr. Mudgal in April. 1
read out to him the information that
I had received to which he replied,
as I had stated. that that information
was not correct i.e., the statement
reported to have been made by the
President of the Bombay Bullion
Association. T had no basis in fact so
far as he was concerned. He did not
know what the President had said but
he certainly never asked. he said, for
that sum of money. Then he told me
about his professional activities, about
his staff of the “Indian Market” help-
ing the Association by preparing Me-
moranda and Brochure etc. He said it
was a part of his professional duties.
Thereupon we bhad further corres-
pondence and I wrote to him some
weeks later ggain that it might be
desirable for me to bring this matter
1n the shape of a motion before the
House. Again, I saw him and dis-
cussed this matter and he reiterated
his previous stand. Later I thought it
would be bette.” for me to put to him
in writing some specific points. Pre-
viously I had told him only orally. I
put it to him in writing. Having gone
through all these processes and after
consultation with some colleagues and
others. I came to the conclusion that
we could gather little further informa-
tion unless, of course we carried on a
definite enquiry in Bombay by some
procedure. Now that procedure could
either be a Departmental proceeding
which seemed to be improper or some
procedure to get a Parliamentary Com-
mittee appointed for the purpose. I
shall read the letter that he wrote to
me in answer to mine and I shall read
1ny letter to him first.........

Pandit Malaviya: May I interrupt
the hon. Prime Minister for a moment.
My suggestion was that the Prime
Minister might consider the feasibility
of taking up this matter in a camera
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session of the House and not in an
open slitting.

Mr. Speaker: The hon. Member
should know that it has never been
the practice in the House of Commons
to hold such proceedings in camera...
(Pandit Malaviya: It may not be.)
Order, order. What is the object of
having it in camera? The object will
be defeated if the proceedings are held
in camera. The public will not know
what we are doing and it is no use
keeping back from the public what our
actual colours are. If the Committee's
finding is in favour of Mr. Mudgal he
will certainly come out with flying
colours. (Interruption). Order, order.

Shri Jawaharlal Nehru: There are
a number of letters which I have
exchanged with Mr. Mudgal. Perhaps
it would be enough if I read the last
two letters. I will first read my letter
to Mr. Mudgal dated the 27th May,
which is the last one.

“Dear Shri Mudgal.

I am in receipt of your letter of
May 24, 1951.

2. I have carefully considered
what you have written and what
you told me in the course of the
two interviews that you have had
with me. You have not, however,
thrown much light on certain
specific points which are mentioned
in the draft motion, which I sent
you and which referred to ‘canvas-
sing support and making propa-
ganda in Parliament on certain
problems’. I am, therefore, put-
ting before you some of the facts
which have a bearing on the
matters mentioned in the motion.

I might mention that I sent a copy
of the motion to him long before I
gave notice here, that is about a week
before it was sent to the Speaker. I
wanted to inform him of my intention
and see what his response was. It
was only after knowing his reaction
and further correspondence that I have
taken the action.

“3. At the meeting of the Board
of Directors of the Bombay Bullion
Association on 9th  March, 1951.
the President is reported to have
stated to the Board that you had
agreed to canvass support and
make propaganda in Parligment on
payment of Rs. 20,000 and he
wanted the Directors to consider
the proposal. He further stated
that he would negotiate with you,
if the Directors would support him.
After some discussion it was
agreed by the majority at the
meeting that a sum not exceeding
Rs. 5,000 should be paid to you for
such propaganda work. A small
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committee was appointed to nego-
tiate with you about the methods
of propaganda.

4. The minutes of the Board
meet ing dated 9th March, 1951,
record the result of the discussion
in the following words (which for
obvious reasons do not refer to
your name or to the specific pur-
pose):

“The Committee was empower-
ed to incur expenditure upto Rs.

5,000 for safeguarding rights of.
members and for removing
hindrances felt in connection

with' trading in the Association
with reference to the new For-
ward Contracts Control Bill’

5. What were said in the above
resolution was duly followed up
both by you as also by the Asso-
ciation, as reported by the Presi-
dent to the next meeting of the
Board held on the 30th March.
1951. At that meeting the Presi-
dent informed the members that
you were paid only Rs. 1,000 out
of the Rs. 5,000 and that you
were already actively moving in
the matter. He further stated that
you had invited the President to
Delhi to meet some of the M.Ps.
and Ministers concerned with
whom you were arranging inter-
views. He added that you had
promised to put questions in
Parliament and create the neces-
sary atmosphere for getting sup-
port for the objectives of the
Bullion Exchange. The President
also informed the Board that, as
he was going to Delhi for the
meeting of the Federation of
Indian Chambers of Commerce, he
would utilise that opportunity of
contacting M.Ps. and Ministers
with whom interviews had been
arranged by you.

6. The truth of the statements
made by the President of the
Bullion Exchange is borne out by
the discussions at the two meet-
ings and the minutes of the Board
dated 9th March, 1951 as also by
your conduct, as set out below.

7. On the 21st March, 1951, you
gave notice of a question to be
answered on the 2nd April,
enquiring ‘whether Government
are aware of the views of the

. President and the Directors of
the Bombay Bullion Exchange
that smuggling of bullion and the
resultant loss of foreign exchange
through the back-door could be
stopped by regulated imports of
bullion’, and further asking
whether Government proposed to
consider the desirability of releas-

6 JUNE 1951

Shri Mudgal, M.P. 10275

ing a portion of the surplus gold
to the Exchange in thpe ogpen
market etc.” On the 24th March,
1951, you wrote a letter to the
Finance Minister stating that the
President and some Directors of
the BombaJ( Stock Exchange com-
ing to Delhi to attend the meeting
of the Federation of Indian
Chambers of Commerce would like
to meet him and discuss gold
smuggling and allied problems.
You sought an appointment from
the Finance Minister for the
Presxqent and Directors. The
interview did not take place as
the Finance Minister wrote to

¥ou as follows:

‘I do not understand why the
Bombay Stock Exchange mem-
bers should seek to make an
appointment with me through
you. I would prefer to deal
direct with any request that they
may have to make.’

8. It appears rather strange to
me that since my first interview
with you neither you nor your
staff could get any information as
to ‘whether, what, when and why
the Bullion President made the
speech reported’ to me. You
refer to the veil of intrigues of
the Bombay Bullion Association.
What these intrigues are, you do
not specify and, in any event, the
question we are considering
stands by itself. Prima facie I
have to accept the statements
that the President of the Bullion
Association is  reliably reported
to have made as these statements
are substantially borne nut by
the records and by your subse-
quent conduct.

9. I shouid like to have your
replies to the above specific
points. As the facts appear to
me at present, it does not seem
desirable for me to give up the
idea of making a motion in
Parliament. You suggest that
an  enquiry be made by the
Congress Party. I am afraid this
is neither feasible nor desirable,
as the whole House is concerned
with this matter. It is not a
party question.

10. I do not . understand your
reference to ‘unforeseen revrecus-
sions in the existing atmosphere
in his country.’

11. I shall be grateful for an
early reply.
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12, Western Court,
New Delhi.
May 28th, 1951.

My dear Mr. Prime Minister,

I thank you for your letter of
May 27.

The reference in your proposed
motion to _‘canvassing suppor:
and making propaganda in
l?arllan)ent on certain problerns’,
is obviously based on allegations
In paras. 3 and 4 of your letter
under reply.

1 have not met nor negotiated
with the Board or any Committee
of the Board of Directors or the
President of the Bombay Bullion
Association to do any work in the
Parliament as alleged in the
report you read out to me on
April 20. So the question of
havmg asked for Rs. 20,000 or
negotiated for Rs. 5,000 does not
arise. I told you all this during
my interview on April 20.

With reference to para. 5. I
have told you exactly what work
(an Article, a brochure and print-
ing of two jobs) my staff did for
the bullion president and what
amounts (Rs. 1,000, Rs. 1,000 and
Rs. 1700 respectively) were
received. The work was strictly
professional and done by my staff
at Bombay. Bills were submitted
and stamped receipts for cheques
.were passed. The entire trans-
action was bona fide. I and my
Membership had nothing to do
with it.

The rest of the assumption
seems to be a mix-up with mere
coincidences  which I shall ex-
plain,

I asked the question (ref. your
para. 7) con bullion smuggling
when the article published in my
weekly “Indian Market” attract-
ed my attention. I picked wup
the idea for the question as other
Members do from the press.
On similar press reports on
bullion and smuggling so many
hon. Members put questions.

At about this time the member
of my staff who: was in touch
with the bullion president for the
work on the brochure wrote to me
to the effect whether I could
arrange for an interview with the
Finance Minister for Bullion
President and Directors who were
coming to the Federation meeting.
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They wanted to submit the bro-
chure he was preparing and dis-
cuss their problems with him—
the Finance Minister. I wrote a
routine letter to the Finance
Minister and transmitted his
reply to my staff member. That
was all. Nothing more was done
than what I would do for anyone
else’s request.

With regard to para. 8, I did
tell you on Thursday, May 24.
why my staff or I could not con-
tact the Bullion President. He
has been busy with his talkie
“Nand Kishore” and therefore
not available for more than a
month. The office of the Asso-
ciation refused to give any
information in their president’s
absence to my staff member who
was told that since their Associa-
tion was full of intrigues they
would rather leave it to their
President himself to attend to it.

However we have been trying
to get in touch with the Bullion
President. and my senicrmost
staff member informs me that the
President may be available early
this week. He will ask him to
give an explanation of the matters
alleged, especially a reply to the
letter my contracting staft
member had written to the presi-
dent after I sent the report of my
interview with you to him (staff
member). As soon as I hear
from Bombay, I shall write to
vou again in the matter.

Regarding your observation in
para. 10. I simply meant to say
that the motion may lead to un-
necessary loose talk.

I trust I have replied to all the
points you have raised I am
always available for any further
information.

. Re. para. 9. may I suggest that
you wait till my office contacts
the Bullion President and reports?
His explanation. if it is forth-
coming, will clear up the air and
help you to take the final deci-
ston.”

I got this letter and later on June
and I sent a copy of this motion t&
him. In between. I might mention.
he has written to me again askxqg'log
some copies of papers like the origina.
report, and I supplied him with those
copies.

.~ Shri Syamnandan Sahaya: Sir, as
the whole thing seems to emanate
from the records of and the speeches
made in the Bullion Association, was
any attempt made to verify them
from the records of the Bullion
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Association or from the persons who
were supposed to have made these
speeches?

Shri Bharati (Madras): That is all
for enquiry.

Shri Jawaharlal Nehru: We received
these reports from a person, a reli-
able person, who normally has access
to these papers in his official ~apa-
city. It is not some kind of a way
of getting it—we got the information
from a person who was present aut
the Directors’ meeting in his official
capacity. He reported this to us.

Shri Kamath: The allegations
made in the documents read out are.
to my mind, many and varied. I
figain submit to you, Sir, for your
earnest consideration, whether it will
be fair to the House to put a motion.
an important motion of this kind. tc
the vote without any discussion there-

on.

Mr. Speaker: The hon. Member
will see that there is no scope for dis-
cussion—that is what I am telling
them. Whatever information is
available in support of the prima
facie case has been supplied by the
hon. Leader of the House. What
further discussion is going to take
place, I really do not. know. The
only thing that remains now is the
explanation which Mr. Mudgal may
offer. The last point was put in by
Mr. Sahaya _ about the documents.
and the hon. Leader of the House has
stated that the report came from an
official member who was present &t
the meeting of the Board of Directors.

Shri J. R. Kapoor (Uttar Pradesh):
May I, Sir. with your permission and
with the indulgence of the House say
something with' regard to the manner
and method......

Some Hon. Members: No, no.

Mr. Speaker: Order. order. Now
let us hear Mr. Mudgal first. It is
no use prolonging these things.

Shri J. R. Kapoor: I was not going
to say anything on the merits but
with regard to the manner and
method of enquiry. This is an im-
portant case, the first of its kind, and
it is going to be a precedent for the
future. The Members of this Com-
mittee will be very much in the
nature of judges or jurors, and I
would therefore suggest that the
manner and method of the appoint-
ment of this committee should be one
which should bhave the confidence of
the person who is going to be tried.
So far as the present case is concern-
ed, it was rightly pointed out by my
hon. friend, Pandit Govind Malaviya
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that we could not find .in the whole
country a person who is considered
to be more impartial than the hon.
Prime Minister—and everyone of us
too has the fullest confidence in him—
but occasions may arise later on when
we have a Party Government, when
the Leader of the House may suggest
appointment of persons who may not-
have the fullest confidence of the
House. 1 would therefore suggest
that a committee of this nature should
always be appointed by the Speaker
who, though he may be elected,.....

Mr. Speaker: Order. order. I: is
a repetition of what has been stated
already. If the committee suggested
by the hon. Leader of the House in
his motion is such as does not
command the confidence of the
majority of the House, it is perfectly
competent for them to throw cut this
motion on that ground. Let there
be no further argument. Mr. Mudgzal..

Shri Mudgal (Bombay): I person-
ally welcome this motion. but before
I proceed with my side of the cuse
may I inquire, Sir. on one thing?
You made a statement in reply to tte
qguestion of Dr. Panjabrao Deshimukh
that, I think there is a prima Jfacie
case”. Will this not amount <o pre-
judicing the minds of hon. Members?
I would like to have a reply to tha*.

Mr. Speaker: It ought not tc-
really. because it is perfectly compe--
tent for every Member to come to his
own conclusion on what the hon.
Prime Minister has stated. I would
not have said anything. did not like
to speak anything, but Dr. Panjabrac
Deshmukh put a straight question to
me. asking whether I had applied my
mind to it before admission of this
motion. and he said that it was the:
responsibility of the Chair to fArst
satisfy itself as to whether the mgation
has some hkasis and is such as should
be admitted:- because after all. what-
ever the hon. Leader of the House
or any Member of the House might
try to do. the honour and privileges
of the House are entirely in the hands
of the Speaker. That -vas his point.
and therefore I told him. "Yes. I
assured myself and because 1 felt
there was a prima facie case, I cruld
not escape the conclusion that T inst
admit this motion”.

Shri Mudgal: It does nnot aacuaat
to prejudicing the minds of hen
Members".

Mr. Speaker: No. no. The :on.
Member may take it for granted and
proceed further.
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Dr. Deshmukh: May 1 clarify one
point, Sir? My emphasis was cn ‘he
method of inquiry and not on the
prima facie case. I wanted to know
whether this was the only alternative
and appropriate procedure to be
adopted.

Mr. Speaker: l.et the hon. Member
continue.

Shri Mudgal: As I have already
said. 1 welcome this motion although
I know it is made in a light-hearted.
c‘ayaller manner. I am sorry to =ay
this. because this motion has been
moved in this House by the hon.
Prime Minister. I understand from
the talk thal is going on in this Hcuse
that a great deal of external pressure
has been brought to bear on the hon.
Prime Minister to bring thiz motion
in thi¢ form.

Shri Jawaharlal Nebhru: May I. Sir.
intervene? I have not had the least
shadow of external pressure on me—
in fact, I had not discussed this with
anybody here except with my collea-
gues. There is no question of ex-
ternal pressure—I just do not under-
%tand what the hon. Member means

y it.

Shri Mudgal: However, this cues- |

tion, after my first interview with tic
hon. Prime Minister on April 20, I
understood, was discussed by the
Cabinet. Later on during my second
interview with the hon. the Prime
Minister I happened to inform him of
‘this. He said: ‘“Yes, we informally
discussed  that.” After the first
meeting of the Cabinet, it must have
been so informal that several hon.
Ministers came to me and asked:
““Mudgal, what is this? Your name
is being mentioned in the Cabinet.”
‘They had no motion as to what was
discussed. What the facts were and
so on.

Sir, this is a very grave matter as
‘the hon. the Prime Minister said and
I entirely agree with him that the
propriety and good behaviour of a
Member is a question for discussion
by this House. and I am as zealous of
the propriety and dignity and prestige
of this House as any Member of this
hon. House. This being so, let us
see what has been alleged against
me. In this connection I appeal to
the Members of the House to keep an
open mind and in spite of what tney
have been told, and in spite of the
observations from the Chair I would
like them to keep an absolutely open
mind, an absolutely unprejudiced
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mind, because a Government should
not be treated like the Jewish priest.

Once a Jewish priest wrote a very
very nice letter to one of his congrega-
tion members and that letter that
lady cherished so much that she
used to show it around to all her
friends. One day a lady rveading
that letter said: *Your rabbi doces
not know how to spell well. He has
spelt the word temptation with two
p’s”” The devout lady said: “Why
after all he is a rabbi. If he wants
he can put ten p’s or one hundred p’s
in that word!” Similarly the Gov-
ernment should not be permitted
to put as many Vs as it can in the
allegation that has been brought
before them.

Sir. there is another aspect to this.
The Prime Minister had asked me
what I meant by ‘grave repercussions’.
Of course. I did not want to argue
with him or write an essay on that.
Therefore I simply said I meant loose
talk. Now I can place before this
House the viewpoints which c¢oncern
not only the entire Membership of
this House, not only the Members of
the Government but the entire
country. The situation in this
country today is very confused. very
fluid. Is it right that anyone of us
should consciously or unconsciously
do a thing which would give a harndle
to the various forces which are alert to
catch hold of anything to heat our
Government with. or to bring discredit
on the political party that is in pcwer.
or the entire Membership?

In this connection I would hke to
tell you a story which I had heard
when I was twelve years old. QOne
morning the husband went to t{he
field and he came back and said to
his wife: ‘“My dear, nowadays {nc
crows are getting impossible.” ‘*What
happened. my dear” she asked. He
said: “While I was sitting in the
field a crow came and brushed right
agajnst me.” So the wife got excit-
ed. She went to her neighbour and
told her: “Dear. do you know what
happened to my husband today when
he was in the field? A crow can:e.
went through his mouth and weat out
the other side.” That neighbour got
excited. went to another neighbour
and said: ‘You know what happen-
ed to Mr. so and so? When he was
in the field this morning four crows
went through his mouth and went out
the other side.” And within one
hour the entire town was hearing that
thousands and thousands of crows
were passing through the mouth of
this poor husband and pa‘ssing out
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the other side. All .traﬂ‘lc stopped
and everyone began to rush to the
field to see this grand phenomena.

Now, Sir, I submit to you when
such allegations are brought in the
existing conditions in this country.
they will multiply into hundred-fold
and there would be no knowing how
far' this might go or whom it might
hurt. So, Sir, under such circums-
tances, I had suggested one or two
courses to the hon. the Prime Minister
to find out all the facts before he
could take this grave step. But in
his wisdom or in the wisdom of his
advisers he decided otherwisa. I
told him everytime I wmet him:
“These are all the facts as far as I
am concerned and I am willing to
place them Dbefore any commiitee
formed by whatever methods and
means you would like—I am entirely
at your disposal. If you insist on
moving this motion I personally hLave
no objection, because the facts wie so
simple, so straightforward that it
could not affect my reputation or
dignity at any time.” But, Sir, the
very fact that this motion has been
brought before this House and un-
called for, unnecessary, publicity has
been given to it may lead to conse-
quences that we do not foresee today.
However, I trust, when full facts are
known this House will decide in its
discretion in the right way and T
shall abide by your decision either in
the House today or by the Committee's
report later.

Now, in my first interview with the
hon. the Prime Minister he read out
a statement at the end of which he
said that that statement was taken
from the minutes of the Bombay
Bullion Exchange. After that I
gave him what I knew of this case.
Then he asked me: “Why did the
President make such a statement?” 1
told him that I had not the slightest
idea and that I was not present when
the President made the speech. Later
on a date was given: on that date I
did not even meet the President. How
could I give an explanation for a taik
that is going on in the board rooms of
this association or that association,
or some other association. This is a
matter, Sir, that every Member of the
House should consider carefully. Is
everyone of us going to be responsible
for the talk heard in the smuking
room or in the ante-room of every
association and every comnany’s
board room in this country and be
held responsible? It that is so no
Member’s reputation will be safe.
Everyone will be black-mailed. in-
cluding the Members of the Cabinet.
This is not fair. That is why
suggested that we should go into this

6 JUNE iy51

Shri Mudgal, M.P. 10283

matter, try to get all the facts, find
out from the Bullion President
whether he made the statement or
why he made the statement. To
that the hor. Prime Minister
never gave a reply. He only asked
me: why I did not get in touch with
him. For that I gave him my ex-
planation which he has read out to

the House. I may refer to it a little
later.
Now under these conditicns it

becomes very difficult for honourable
men to enter politics or to be of service
to the nation. This is a phenomenon
not only peculiar to this counatry, but
to some extent it is prevalent every-
where. I will read to you. Sir, how
similar chaotic conditions prewvail in
the United States.

There the  Wisconsin Taxpayers
Alliance went and investigated this
entime matter carefully and came to
this conclusion:

“Qualified men are :needed
more badly than ever in govern-
ment today, but our unfair cri-
ticism of politicians is .making
capable office-seekers more and
more reluctant to risk their zood
names in the ring.”

This is about political leadars who
stand for election. And then they-
also went and talked about the ad-
ministrative officers. There thev-
said:

“We will not get better 3Jov-
ernment if we continue to smear-
and condemn public officials un-
justly., We must realize that
man works best when what he
does is regarded as worth while.
We can hardly expect public offi-
cials to consider their work worth
while when it is sneered at by
average citizens. Only if we
dignify public officer, and work
with good public officials rather
than against them will we get
better government.”

Sir, at least in the interests of good
government, good parliamentary -
traditions, a little more caution should
have been exercised in bringing this
motion to the floor of this House. But
since it has been brought, there is no
other way than to meet it and to ex-
plain it.

I may explain to you what my orga-
nisation is and what services it ren-
ders. For this I have to give you a
little background information. As
some members may be aware, I was
in the United States for seventeen
years. I was a self-supporting student:
I was a self-supporting man. The only-
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amount of money I spent from this
country during the seventeen years
was Rs. 2,000. For the rest I worked
with my own hands, with my own
brains. I lived well, without any
wrong doing. My American friends
will tell you what my talents were,
what my character was. I have done
speeches for politicians and business-
men in the United States. I have
written articles for executives. I
have edited American newspapers for
American people, and I have worked
as editorial writer, reporter and vari-
ous other things for American papers.
I may also tell the House that I am
not one of those ‘ivory tower’ men.
I have worked in the United States
with my hands in the fields, in the
kitchens. I have washed the floors.
I have sold newspapers, and I have
edited newspapers. I have served in
the factories. Would a man ° who
could take care of himself even in a
foreign country with competence, do
a thing that these allegations make
out?

Since my return to this country I
started my journal called ‘Indian
Market’ in 1937. Those who are con-
versant with  journalism, especially
journalism which is practised by
working journalists—by working
journalists without capital—know how
difficult it is te run a journal in
this country. Then I tried to intro-
duce market research, research in
applied economics, writing speeches
for those who are willing to pay and
also write articles for those who are
willing to pay for them. This is how
my ‘organisation was rapidly built up
not only as a publishing business, but
as 2 public relations counsel business.
And this is not a new business. As I
said, it was started in 1937. That
business is going on. Due to the con-
diticns in the country it has its for-
tunes sometimes up, sometimes down.
There is no volume of business either
for journalism or for many other
fields in the professional world.
Therefore, . wherever and whenever
we can get business we try to get it.
.There is no shame in doing an honest
weork, helping a busy man, writing his
speeches or writing an article to press
his_viewpoint. This is extensive in
the ,United States. Unfortunately the
Members of our Government, and
possibly many  Members of the
House, have got only Britain on their
minds and therefore what is not done
:in ‘Britain is taboo. Much of our legis-
‘lation 'is vitiated by this mentality.
Many of our acticns have been mis-

- -guided due to this mentality. I say
we'must have an open mind, get prac-
#eal  and workable ideas for the gui-
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dance of the afTairs of this ~ountry.
And that is not being done. Instead,
lots of prejudices are accumulated and
are being disseminated so that we
find ourselves in a mess of prejudices
and we find often that we cannot get
out of them.

Sir, as long as the work of this
country is done by means of preju-
dices, by means of no information, or
sometimes through fright, we cannot
carry out good or fruitful legislation,
nor good administration. It is in this
respect that my organisation has been
trying ever since 1937 to place facts—
facts not only from Britain or India
but from the United States, frua
Germany, France, Japan—whatever
facts are available. I am trying, in
my own small way to serve them, to
feed the minds of the people of this
country. They might be industiialists,
they might be businessmen, they might
be politicians, they might be Govern-
ment administrators or Cabinet Minis-
ters. The work that I have beea doing
since 1937 is appreciated far and wide
throughout the country. True, the
number is small. But those who ap-
preciate that work are men of subs-
tance, men who have leadership. men
who have brains, men who have means
to do things for this country. And my
work is known to some extent aven 1n
Great Britain and the United States.
They hold my work as very valuable
in their day-to-day work.

And now. Sir, what have 1 been
trying to do with my orgaqlsatgon?
You can read my journal, which is a
weekly since 1946, and find out from
every issue that it is the most cons-
tructive journal published in this
country. advocating constructxve work
on ihe part of industrialists and busi-
nessmen, persuading them to cc-ope-
rate with the Government, trying to
advocate that the Government must
be realistic and adopt such policies
as would help this country rise as ra-
pidly as possible.

We have been trying to keep this Re-
public of ours safe not only from
marching feet and greedy hands but
also from idle hands, idle minds and
empty heads. In fact we hold that
idle hands, idle minds and empty
heads have caused greater damage to
our economic fabric than all cther
causes combined. In this mission, Sir,
we are trying to place as many
realistic facts as we can ggt hold of
before the country. In this routine
work of ours, we have studied the
problems of various exchanges in this
country. That is known to many
executives. We hold the view that if
you want to study trade or industrial
problems of our couatry, you camnot
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do that by sitting in an ivory tower
or & dark Secretarlat room, but bLy
going to the market places. By
“market place” I do not mean a place
which is full of chaos but I mean in
the economic sense. Lots of people
are talking about the market place.
but.those who are in power, those
who are in the Cabinet are not in
touch with the market places in India.
and that is why unrealistic and im-
practical programmes and legislation
have been brought before this llouse.

11 AM.

In view of the background I have
given you, my organization undertook
to do some research work, some articles
for the President of the Bullion
Exchange.

[MR. DEPUTY-SPEAKER in the Chair]

I will read to you what work we
actually did. My organization in
Bombay is known as ‘H. G. Mudgal
Publications’. It undertook between
January and March of this year one
assignment of preparing an article on
the bullion trade and another assign-
ment of doing research in the pro-
blems of the bullion trade and pre-
paring a brochure; also a printing
Press associated with our organization
did some printing...
Shri Kamath: When was it?

Shri Mudgal: Between January and
March this year, all on account of the
President of the Bullion Exchange.
that is, for his account. My organiza-
tion and my staff members dealt
directly with the President of the Bul-
lion Exchange and not with the Board
or Directors or anybody. The assign-
ment was given to them by the Presi-
dent and the work was done under
his instructions. Regular bills, as
usual, were submitted, Rs. 2,000 for
(writing and research and Rs. 1,000
and odd for printing, but while payiag
the printing Bill it was cut down to
Rs. 700, for they refused to pay for
the overtime to do the printing as a
rush job. Payments were received by
cheques made to the order of H. G.
Mudgal Publications. Stamped receipts
were duly passed. This House will see
that the whole transaction was strictly
professional; it was a routine business
transaction entirely above board. The
assignments were secured by a member
.2t the staff and serviced by him. Now.

ir, the hon. Prime Minister while
summarizing during the first part of
his...

An Hon. Member: Are there stamped
receipts?

Shti Mudgal: Yes, cheques were
received in the name of H. G. Mudgal
Publications, crossed and to order.
Now, Sir, saooosing for a-minute the
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allegations made by a responsible
officer to the Prime Minister were
correct, does this House believe for a
moment that monies would be accepted
by cheques, bills would be submitted
tor work done or receipts given” Hon.
Members of this House as well as the
entire population in our country knows
that when wrong things are done, cash
s accepted and no receipts are given.
(Hear, hear). This is an extraordi-
nary phenomenon that when I placed
these facts, the hon. Prime Minister
was pleased to say that he was not
convinced. He wanted me to explain to
him why the Bullion President made
that speech, How do I know where be
made it, why he made it and what
he said? Now the matter has come
before the House. I have to face it
and I have to give the explanation in
detail. So, it seems that some people
have been trying to make a graat capi-
tal out of this report which was marked
‘secret’. But the name of the person
sending was not mentioned in the
copy I got. It seems that people are
behaving in India, by and large, like
that old morality hunter Comstock of
Boston. There was a reverend sentle-
man, called Comestock. He thought
that there was immorality <wherever
his eyes fell, and that he alone re-
presented morality throughout his life.
He had organized a society for the
prevention of Immorality or something
like that and one day he dragged a
woman before the court and asked the
judge to try her and punish her. The
Judge asked: What has she done? He
replied: Your Honour, this woman is
very immoral and therefore she should
be punished. The Judge asked: What
did she do? He replied: She is so im-
moral, last week she gave birth to a
baby which was entirely naked. Sir,
if such cases are being brought against
the Members of this House. we are
helpless.
[MR. SPEAKER in the Chair)

Now I come to the other twa points
of circumstantial evidence on vhich
the hon. Prime Minister as well as
the hon. Speaker seemed to have been
convinced that there is a prima facie
case in this matter—the matter abcut
asking a question. As I have stated
in my letter in reply to that of the
Prime Minister, which he has been
pleased to read to this House, all cof
us, every Member in this House is not
inventing facts. He is not conjuring
facts from the heaven. He gets ks
facts or suggestions for questions from
the daily newspapers, magazines, con-
versations he has with various people
in the country or in his constituency
and if he thinks that there is some-
thing interesting, he sends in a ques-
tion. As you know, Sir, I have not
been taking up the valuable time of
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the House by asking various cuestions
on which I have already information:
I have not tried to seek publicity b);
making speeches; I have not tried {o
go round and talk to the Members of
this House on this Bill or that Bill. [
am studying this House very carefuliy,
although I am sitting very silenily.
When I have something of impcrtance
to say, I submit written memoranda
to the hon. Ministers concerned. The
hon. Prime Minister himself can
testify that I have submitted 2 or 3
memoranda to him on subjects in
which I thought my ideas should be
known to him or the ideas that I had
gathered should be known to nim. [
have placed before the hon. Tinance
Minister my viewpoint on the
nationalization policy pursued, how it
would hurt the country and why it
should be changed and on what lines
it should be changed. I had had an
interview with the hon. Finance
Minister while he was in Bombay
soon after he took charge of his port-
folio. Well, I do not think that any
of these activities is unjustified or out
of the way. It is the function of Mem-
bers of Parliament to place ideas
before the Members of this House as
well as before Members of the Gov-
ernment, so that there will be achiev-
ed the common good of the country.
Otherwise, why do we come to this
House? So, in this connection, I put
a question on Bullion smuggling.
When I was going through my
various copies of Indian Market
while at Delhi, I came across
this article that my staff mem-
ber had printed about bullion s;nuggl-
ing. The President had said in that
article that too much gold is being
smuggled into this country, and the
prices of gold are going too_high.
While even in the free market in the
United States, gold is available at
Rs. 70 a tola, the price of gold in this
country, at least at the time when I
sent the question was Rs. 112. As any
other trader, the President of the
Bullion Exchange was upset about it.
Contrary to the general view that an
industrialist or trader is only interested
in high prices, in order to make more
and more money, this President held
the view that these high prices would
ruin this country, that these high
prices would add to inflation and
therefore, he was trying to bring down
the price of gold, which might help to
relieve the inflationary - pressure _In
the country. He had argued along that
line and said that in the view of his
Assoclation, every month three crores
worth of gold was being smuggled
into India which meant that foreign
exchange which was concealed abroad
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for various reasons was utilised not
for the good of this country, but for
ruining it. He wanted to stop that
smuggling and had suggested a way
out.in that article.

_ Now, I thought that that was an
idea that should be placed bhefore this
House_ and information secure:
au‘th.ontatively from the hon. Finance
Mlnlsteg‘. I sent that question. They
are trying to make out that I have
done something out of the way. for
under-hand purposes. What is the
under-hand purpose for which the
question was asked, as alleged by that
secret report? In that report it is said
that hon. Member was to ask ques-
tions, to prepare the ground to have
the Forward Contract Bill thrown out.
Would any Member of this House teil
me that the discussion of the question
of gold smuggling and bringing down
the price is going to eliminate or
rreate the background for 2liminating
the Forward Contract Bill? [ fail ‘o
understand.

Now. coming to the question of
tirying to make an appointment with
the hon. Finance Minister for the
President and Directors of the Bombay
Bullion Exchange. As the House is
already aware, my staff member was
nandling this account. His brochure
was getting completed. At that stage.
the President asked him, since he
would print that brochure, take it with
him to Delhi and present a copy of it
to the hon. Finance Minister. and
since he was going to stay in Delhi
for the Federation meeting for only
two days, whether he would ask
Mr. Mudgal to arrange for an inter-
view during these two days. Well
requests come from various people for
taking them to the Ministers or put-
ting in a word with the Ministers for
this or that. Thid is the common ex-
perience of every Member of this
House. We do it. Do we always stop
to think that this request to this hcn.
Member or that hon. Minister may
lead to such repercussions? The hon.
Finance Minister sent a reply: I
thought it was rather a curt reply and
I thought it was not fitting that such
a reply should be received by a Mem-
ber of this House. So, I went to him
and said. “Mr. Finance Minister, I got
your reply; but I did not iike its tone.
He said, “These members are known
to me and therefore, they should havﬁ
come to me”. I said, “All right, Sir.
In the financial circles and in the busi-
ness circles in the country, the hon.
Finance Minister is known to be very
shy, and cautious and s9metlmes
suspicicus. Therefore, I said this is
one of his complexes and I shall abide
by his decision. Then. I told him (hat
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I woula inform my staff member to
tell these people that they should
write directly to him for an interviaw.
That is all I did.

Later on, when these people came
to the Federation meeting, at one  of
«iie receptions I met them and they
said laughingly, “Your Finance Minis-
ter refused to see us even when we
made a request”.

Granting whatever is alleged. sup-
pose the Finance Minister had seen
the President and whoever came with
the President to discuss either gold
smuggling or [orward markets. what
would have happened? Would they
have persuaded him tn throw out the
Forward Contract Bill? Would they
h‘av.e persuaded him against his will
S import gold? I could not see any
mistake in the entire thing. So. I
dropped the matter.

~ This is in explanation of thz allega-
tions in this behalf.

‘Let us take the other parts of the
allegation. The first allegation is that
a Member of Parliament had agreed
to canvass support and make propa-
ganda in the Parilament on payment
of Rs. 20.000. Now, Sir, knowing the
composition of this House and know-
ing the Members as I do, could I or
#ny one for a moment imagine that
he could sell this hon. House for
Rs. 20,0007 That is what it amounts to.
that I am in a position to persuade the
majority of this House to throw out
the Forward Contract Bill. Is it possi-
bie for any Member. let zlone a
Member who knows all about Econo-
mics. to think that he could get a
majority of the Members of this hon.
House to throw out or defeat a parti-
cular Bill? I will leave it to you to
consider.

“The second point is that they
negotiated with me to get a majority
of the Members of this House to defeat
that Bill for Rs. 5,000. Did the gentle-
man who sent this secret report with
all these allegations. stop to consider
that these hard-boiled, shrewd busi-
nessmen would entertain the idea that
a single Member of this House will
have so much power as to persuade a
majority of them to throw this Bill
out? Was any consideration given to
this point? Besides, as far as I know,
the Bombay Bullion Exchange is a
responsible body and one of the
national bodies in this country. Would
they go out to bribe Members of this
House? These factors were not con-
sidered either by the gentleman who
rushed to report or by the hon. Prime
Minister and the hon. the Speaker
203 P.S.D.
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while analysing the said repert. Well,
I leave it to the hon. House to say
whether any Member could be so
toolish as to think that he could by
himself. win a majority of the Mem-
bers to a certain course. and your
reply will answer this allegation.

Further. this secret report says. or
makes the President say that no depu-
tation or representation would be
effective. And then someone who
opposed what was proposed by the
President suggested that a written
memoran<ium or a deputation should
bHe sent in this matter and rat bribe
4 Member of Parliament.

Now. Sir. as against this famous
secret report. here is a brochure pre-
pared by my staff member in which
the instructions and ohservations ¢t
the President of the Bullion Excharge
were incorporated. This was printed
vith his approval and it is priated
with his name. The work we do as
public relations Counsels is always
confidential. Our name does not come
in. This brochure 1 believe. cr rather
copies of it. are with some of tne hon.
\linisters. Does it carry out the allega-
1ions made by this wise dissanter in
his secret report?

An lon. Member: What is the name
of the President?

Shri Mudgal: Jwala Prasad ‘Tiwari.
And the brochure is entitled "B.olt'le-
necks in Forward Trade in Builion™.

Coming to the relevant portions of
the allegations. namely that the Bul-
lion Association President was tryiu
to get this Forward Markets Control
Bill thrown out. against that allega-
tion. the President makes a statement
in print to say: “We welcome ihe For-
ward Mlarkets Control Bill now pend-
ing before the Parliament.” Now, huw
does this statement go with the allega-
tion made that they wanted the
worward Markets Control Bill to be
thrown out?

Pandit Maitra: Who publisned that
brochure?

Mr. Speaker: Order. order. Let the
hon. Member proceed. Questions of
merits are not relevant at this stage.

Shri Mudgal: [t is published by the
President. He discusses ‘“option” and
he does not want options to be thrown
out without any investigation. He only
pleads for going through the question
of options carefully. They have been
dealing in Bombay where options are
banned and they know what difficulties
are created and they wanied to place
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all the facts before the hon. Minister.
The idea was not to throw out options,
according to what he has published.

And about stamp duties, all that he
says is that thesc duties are exces-
sive and he wants substantial relief.
So it is quite different from what the
secret report alleges.

Now. I come to another point. When
the hon. Prime Minister read tc me
that secret report, at the end of it.
he said. “This is taken from the
minutes of the Bombay Buliion Ex-
change”. Well, I took it at that. But
during correspondence, a month or
five weeks later, in the second letter
that he read to the House he has
written this paragraph—“Minutes of
the Board meeting dated 9th March,
1951 record the results and discussions
in the following words which, for
obvious reasons. do not refer to your
name or to the specific purpose.” But
on the 20th April, when he read to
me this statement, he said this was
from the minutes. And so there seems
to be a difference between the first
version and the second version. The
secret report 1is a report from some-
thing else and not from the minutes
of the association. So, in order to
verify that, I wrote a letter after my
return from Bombay, to the hon.
Prime Minister in which I wrote:

“You remember that I had an
interview with you on April 26Gth
when you read out to me a state-
ment and informed me that this
statement was from the minutes
of the Bombay Bullion Associa-
tion. Would you be kind enough
to send me a copy of the staternent
in full as you read it out to me?”

And in para. 2 I wrote:

“Would you also be kind
enough to send me a copy of the
report of the minutes of the
Bombay Bullion Board meeting of
March 30th, 1951 of which you
speak in para. 5 of your letter?
In that paragraph you gave only
a summary.

With highest esteem etc.”

In reply to that letter the Prime
Minister sent me the required reports,
with this covering note:

“I have your letter of June ist.
I am sending you the papers you
required.”

There was no contradiction that these
were not from the minutes. Therefore,
there has been some confusion. [ have
the highest respect for the Frime
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Minister and I do not mean to sugge:t
that .he deliberately misrepresented
anything. But what I submit to you,
Sir. is that in his multifarious activi-
ties I am not sure whether the Prime
Minister had anytime to go through
this as carefully as he should have.
especially when not only the reputa-
tion of one Member of this House is
involved. but the reputation of the
entlire House is involved. He should
have been a little more careful. and
that is all the complaint that I have
to make about this matter.

So the entire thing reduces itself *
this. A gentleman, however highly
placed he may be, has sent a secret
report based on some talk. Whether it
was right or wrong it is not possilt'e
for me at least. to assess at prese:.:.
Only the President of the Boinbay
Bullion Exchange could do that. And
the Prime Minister in fact. suggested
that as far as this part of the allega-
tions is concerned only the Presiden:
of the Bombay Bullion Exchange can
throw any light. and with that I
entirely agreed. Then he asked me
why he was not contacted by me? 1
have given the explanation in my
reply which he has already read out
to the House. namely. that the Presi-
dent of the Bombay Bullion Exchan'ge
has another business—that of “roduc-
tion of motion pictures and he was
busy finishing and releasing the
picture—*“Nand Kishore”. and hon.
Members know that when a man has
motion pictures in his head. he is not
easily available for regular business
purposes.

SoI was not able to contact him
nor the member of my staff who
was taking instructions (rom him
could get in touch with him. Then
after this matter took this grave tumn.
[ asked my staff to try to get in totch
with him. Immediately they sent a
message to him that ‘You must meet
Mr. Mudgal and explain the position’.
Then | got the reply saying that he
would be available on Tuesday or
Wednesday of last week. I am talking
as of to-day. Then I flew to Bombay
and I showed him the correspondence.
Then the President said to me ‘“This
has no substance’. Of course I do not
expect the House to take that §tatg—
ment witheut verification but this is
what he said. He said. ‘There is no
substance in that. If you write to us
a letter saying that you are sendinz
copies of this correspondence for our
information, and that we should com-
ment on it and give our exolanation.
we shall be rlade to do so. That I have
done and the next dav when I flew
back from Bombay. I immediately in-
formed the hon. Prime Minister that
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had met the President and 1 had
written a letter to him giving copies—
a copy of which letter was enclosed
for his information—and wnen the
Prime Minister received the reply of
the President of the Bombay Bullion
Exchange, if he wished to see me
further in the matter, I would be
entirely at his disposal. That reply has
not yet come. It is being awaited.
Therefore I wrote a letter on Monday
t.e. day before yesterdaytothe Pmime
Minister suggesting to him as follows:

“Thank you for your letter of
June 2nd -Wlth enclosures--that
was regarding this motion.

. How abou! waiting for the Bul-

; lion President’s official reply? It
may throw light. now missing, on
the allegations made by your in-
formants. However this is only a
suggestion. The decision to make
is wvours. I personally ' welcome
your Motion. Yours ete.”

Now. I have not hesitated to give
whatever information I had at my dis-
pesal to the Prime Minister. I have
not said ‘I will take my time or think
about or I would consult this one or
that one or I shall consult my Soilici-
®#ors or Counsellors’. The facts are so
¢imple in this matter—they are so
above-board. they are so honest and
why did I have to dilly-dally in this
matter? I have explained to him im-
mediately after he called for my
explanation. He asked me to write a
letter—the same day I wrote to him
because there is nothing to hide in this
matter and this is the entira story as
far as [ am concerned in this matter.

Before I close this sorry matter. 1
would like to give a resume of the
allegations and my explanation.

N There are two main allegations. The
first paint is receipt of financial or
business advantages from the Bombay
Bullion Exchange. The second point is
to make propaganda in Parliament to
canvass. fo create opposition to the
Forward Contract Regulation Bill and
to have it thrown out.

Regarding the first allegation, as I
have aready told you. my organiza-
tion received Rs. 2,000 for writing
and research. But this work took 10 to
11 weeks of one of my staff members
and a few weeks of another. the reason
being that these traders not used to
giving facts all at once—they give bit
by bit information and drafts were
submitted—then they said they wanted
something else—so they were taken
back and other information was
secured and incorporated. another draft
was submitted and so on. Those who
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are familiar e.g.,, newspapermen—with
this type of work know that people
who are not literary men take quite a
lut of time to wade through tne drafts.

The members of my staff aie paid
frorn Rs. 400 to 450 and in sorne cases
Rs. 750 a month. They are highly paid
stati, competent staff we have get and
they were kept working on this job
for nearly 11 weeks and their salaries
and convevances alone amounied to0
about 1700 or 1800 rupees. ILeaving
that aside. when my organizaiion.
when H. G. Mudgal Publications. fer
tha: work got Rs. 2.000. for work done
over a period of 10 to 11 weegs. whut
does it mean? It means hardly Rs. 700
2 monith and my organization entail‘s
an expenditure of Rs. 12,000 = montn
and over and the press for which we
are responsible for the time being--—
its running expendilure runs to
Rs. 18.000 a month. In this context of
Rs. 30.000 expenses. a job coming to
us. giving us Rs. 700 a month or one
prinling job that my press got fer
which we did not get the right price.
in which we lost Rs. 300 and odd. are
‘hey going to feed our organization?
Is this what is called a financial or
husiness advantage? I fail ‘o see tnat.
In fact when we checked up oa the
costs of this particular assignrnent,
we found that we had lost somewhere
between Rs. 100 to 200 but as business-
men we just take it with a grin. In
business if there is a loss, there is
none to make a fuss about it in our
organization just as here. Whenever
there is a* loss incurred in a part-
cular Department or Ministry. we ack
questions why that money was lost.
But businessmen will not worry about
a temporary loss or gain. They look
at it from a long-range point of view.
Therefore the question of deriving
business or financial advantage is
entirely unfounded.

Regarding the point of carrymg on
propaganda in Parliam.ent. {0 Cunviiss
support. create opoosition and get the
Forward Contract Bill thrown out, I
would like the hon. Members of the
House to listen to this very carefully.
I put it to the House. tc every hon.
Member and to every hon. Minister to
answer one question to h'.mself-——npt
to me but to himself, viz, ."Dld
Mr. Mudgal approach me or ‘dlscuss
with me or ask me to vote azainst the
Forward Contract Bill?” This is a
straight forward question I request the
Members of this House to ask them-
selves. If every member’s and every
hon. Minister's including the hon.
Prime Minister’s and the hon. Finance
Minister’s repoly to this question 1s
me'. then this motion falls to the
ground and should be dismissed. I
leave the verdict to the House.
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Shri Kamath: On a point of clari-
fication. Mr. Mudgal has told the
House that he received the sums by
crossed and order cheques not in his
individual capacity but in the corpo-
rale capacity as Mudgal Publications.
Has the hon. Prime Minister got any
evidence in his possession that these
sums were passed to Mr. Mudsgal and
financial advantage derived by him
in his individual capacity and as
a Member of Parlianient and not as
Mudgal Publications? I do not knuw
if the hon. Prime WMinisier can en-
lighten us on this point?

11-40 a1

Mr. Speaker: That will be cne of the
points which the committce may en-
ruire.

Shri Frank Anthony (Madhya Pra-
desh): I would like a point to be ciari-
fied. We are virtually impeaching a
Member of inhe House. Iif there is
pri:mna facie evidence I am quite pre-
pared to let the matter go to this com-
mittee. although I would prefer to have
gone to the Committee of Privileges.

The gravamen of the cnarvge in my
opinion is this. This Member of
Parliament. whom 1 4o no: know.
asked for Rs. 20.000 and to whorn did
he make this request? Did he make it
to the President of the Builion
Exchange? It is not secr2t or hearsay
or tertiary evidence, It is on evidence
of what a person says. what the Presi-
dent of the Bullion Exchange is sup-
posed to have said. There weaculd be
no prima facie case, if the President
comes and says that it wo»s not NIr.
Mudgal. There is nothing to proceed
upon. That is what I wan: to be
satisfied about. There must be prima
facie evidence from the mouth of the
person to whom he made the request.
that is the President of the Bullion
Exchange. What somebody else says
but the President did not. is hearsay
evidence. The evidence rmu:t from the
mouth of the person to whom he made
the request for Rs. 20.000. If the
President comes and says that the
request was never made, there will be
no case and the Commitize will ¢it
with their mouths open.

Shri Jawaharlal Nehru: There is no
question of primary. secondary or terti-
ary evidence. What ! have already
said to the House is according to reli-
able information I received from an
official member of the Board of Direc-
tors of this Bombay Bullion Exchange.
A report comes to us of o meeting cf
the Directors, where the Chairman
made a statement. That statement. if
there was any truth in it. quite apar:
from what Mr. Mudgal said. by itself
cast a grave reflection oa a Member of
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Parliament. This was followed up. At
that time there was some discussion
about it and Mr. Mudgal’s name was
mentioned. which was not previcusly
mentioned by the Chairman. There
was some cpposition o the ’prup(_n;al.
there was discussion and ultimately a
sum is voted. that is Rs. 5,000 Zor this
purpose. by that organisation. Sub:e-
quently in the minutes of that meeting
it is menticned that Rs. 3 006 was voted.
No name is mentioned. Thea on a later
occgsion  the Chairman says that the
purpos¢ which was mtende_c! to be
served by the grant of Rz 3.000 was
being served and he gives cortann in-
stances about interviews being arrang-
cd and question: being put in Parlia-
ment. It so pappens—ii may be a

coincidence—that ~ these  perticular
things were nappening.  Questions

were bheing put and interviews arrang-
ed. etc.. so that all these are circum-
stanciai bits of evideace which seem
to fit in. Ultimately they may or may
ot fit in Mt there i5 a ~hain of events
which does create a certain pri;"j_a faciz
{ presumption for an enauiry. | T cas
either myself make an enquiry vubliciy
or secretly in Bombar or eisewhere or
{ come to the Heurse for a formal enquiry
{ rather than any kind of a secret en-
I quiry which we may «et going ar.d then
greport to the House. That would not

nave bheen fair. I thought that the be ¢
course would be t> place ail the fadts
before the House and ask the House. if
it =0 chose. to appoint a committee to
go into tihe matter and either a~cept
such explanation as Mr. Mudgal might
bring forward or.

Shri Kamath: Is there any evicence
to show that the mcney was passed
for putting g.:estions in Parliamert and
carrying on propaganda and canvassing
support in Parliament and not fcr the
work undertaken by Mudgal Publi-
cations for the Bullion Association?
There is no such evidence so far as the
documents show.

Dr. Ram Subhag Singh (Bihar)' Quite
independently of the merits or demerits
of the case under consideration. I
would like to know from the Prime
Minister whether it is within the cem-
petence of any Member of Pariiament
to apprach. ask or write to any hon.
Minister of the Government to listen to
or grant interviews to any person com-
ing from his constituency. district or
province in respect of some important
matters.

./ Shri

. Syamnandan Sahaya:
right.

Quite

Mr. Speaker: With reference to that
point. it is more or less a question of
privilege of Members and therefore I
would like to clarity it. The point
raised by Dr. Ram Subhag Singh is
whether it is competent for an hon.
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Member of this House to take any of
this constituents to the _Ministers. It
is a question of the privilege of every
Member of the House and therefore I
am intervening. I am perfectly clear
that every Member will be perfectly
within his rights to take anything.
whether of an individual or of a public
nature. to the Prime Minister. But the
question is not whether Mr. WMudgal
went or not but that he did it for some
kind of advantage. (Shri Sidhva:
That is a different matter.) That 1is
the question under issue and that is
the nature of the motion as I under-
stand it.

Shri Mudgal: Sir, you made another
unfortunate statement saying that Mr.
Mudgal did this for an qdvantag_e.
whereas you should have said he did
it for an alleged advantage.

Mr. Speaker: That is what I meant.
When I said advantage I meant alleged
advantage. of course.

Pandit Maitra: Sir, now that the
hon. Member has given his explanation
to the House how is the House to come
to a decision. Most Members in this
House could not fully appreciate the
various matters that my hon. friend
Mr. Mudgal has introduced in connec-

tion with his explanation. In some
»ases he drew parables and gave
ksfories. which provoked considerable
laughter. Bui the whole thing got

mixed up in such a way that before the
House could come to any decision with
regard to giving its vote on it. I think
it would be fair that we get his state-
ment circulated. After all we have to
very carefully analyse his speech. As
one who has had something to do with
this legislature, not for a very smali
period. and as you yourself admitted,
Sir. I feel that this is a unique occasion
and I was wondering whether we are
not creating a very dangerous precedent
by taking this step. It is all very well
to say “Set up a committee of enquiry.
you exculpate yourself before it and
come out unscathed. You will have

your honnur and prestige protected.” ,

Why should he at once be made to face
an enquiry if the facts as given out by

" the Prime Minister and as explained

by Mr. Mudgal give a sort of plausible
explanation. If the House wants to
proceed furiher i the matter—as I

. hope it should not—I feel that at this

stage enough publicity has been given
to it and if my friend has done any-
thing wrong. which is now very con-
troversial after I have heard him. there
has been enough punishmeni to him.
And if in spite of this the hon. Prime
L\{Iinister would like to proceed with
this matter, then it would be only fair
that we should be supplied with the
copies. of the statement made by the
Prime Minister today and the one made
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by Mr. Mudgal before we come to a
decision whether we should vote for
this motion one way or the other.

Sardar Sochet Singh (P.EP.S.U.):

We should have also a copy of the
minutes
Pandit Maitra: There are some

lawyer Members in this House who feel
this question is not so very simple as
many Members seem to think. From a
lawyer’s point of view there is a good
deal to be thought of in this matter, and
there are lawyer Members whose
lawyer’s instincts cannot be stifled by
reason of the overpowering strength on
the one side or the other.

I am therefore appealing to you, Sir,
that in the interest of fairness to the
gentleman who is going to be arraigned
before us—as a matter of fact. he is
already arraigned—I appeal that in the
interest of justice and fairness to him
and fairness to the House, the entire
proceedings relating to this matter
should be circulated before we are in
a position to pass our judgment in one
way or the other. It is not such an
urgent matter that it should bz dis-
posed of within two days or else the ad-
ministrative work cannot be carried cn.
It is a matter on which if time is re-
quired it will have to be given. Let
the Government proceed with it in the
next session if it may have to do so.
Meanwhile, for this House to appgoint
a committee is a grave responsibility
and. as I said. one fraught with danger-
ous potentialities for the future, and I
would appeal to every single Member
not to take this matter in a light-
hearted manner. This is a question in-
volving the integrity not only of this
hon. Member who is arraigned before
this Ilouse—it is a question which is
much wider. The whole Membership of
Parliament will get discredited before
the country. that these are the type of
people we have got in Parliament.
Having heard my hon. friend. in the
midst of his stories and other things,
I could see in his explanation a sin-
cerity. A cleverer man would have
come out with a short sjatement and
left it to the inquiry. But having regard
to the very long explanation he has
given and the way he has spoken. I at
least in my mind feel that it would be
unfair and unjust if I did not closely
apply my mind to the entire proceed-
ings—the statement of the Prime Minis-
ter. the interruptions made by several
hon. Members including myself, for the
purpose of clarification of certain
points. and last but not least the state-
ment made by the hon. Member him-
self. If all these things carry convic-
tion in our minds that a strong and
overwhelming prima facie is made out
then we shall consider the motion. It
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[Pandit Maitra]

iz more or less g criminal matter, in
the nature of a crime, though we do
not say so in so many words; “im-
propriety” and all those things = are
euphemisms but, in fact, it is a case
of something like a cirminal offence
with winich we are charging him—
though not in so many words.

I therefore feel that I shall not at all
be justified to my conscience unless and
until I scan the explanation given by
him and the statement made by the
Prime Minister, before 1 vote one way
or the other on this motion. From this
point of view I appeal to the House
to defer the motion. if not drop it.
Enough has been done; you have sent
for the hon. Member and given him a
reprimand, or the Prime Minister sent
for him and reprimanded him saying,
“What you have done is not correct.
Do not do that way.” Instead of that.
I feel the matter has been brought to
a stage where, if we have to exercise
our judgment. we must do it in such a
way that we justify our own conscience.

Shri M. P. Mishra (Bihar): On the
basis of what Pandit Maitra says, that
the matter has already received a lot
5f puklicity, that it has spread all over
the country, I feel that this committee
must be constituted and should go into
work, both in the interest of Mr. Mudgal
and in the interest of the country.

Shri B. Das (Orissa): Sir, my esteem-

ed friend, Pandit Lakshmi Kanta
Maitra, with his usual vehemence,
brought in the lawyer’s aspect. Sir, I
too am one of the old Members of the
House, one of the oldest like him. The
Prime Minister has all along consuilted
the hon. Speaker of the House who has
the confidence of all the Members of
Parliament, and between the Prime
Minister and the Speaker the resolution
was decided upon. The question was
put as to why the Privileges Committee
was not asked to go into it. The Pri-
vileges Committee comes into function
when there are accumulated resolutions
and motions by various Members of
the House to be considered.

Mr. Speaker: I do not think we need
go into that now.

Shri B. Das: This proposal of the
Prime Minister to appoint a committee
to go into the case. which has your ap-
proval also, is I consider the right pro-
posal. On the merits or demerits of
the affair I say nothing. If all of us
sit in judgment on the papers referred
to, then what is the use of referring the
matter to a committee? So, it is better
to send the whole thing to an ad hoc
committee without our sitting in judg-
ment on the letters or references that

.
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'ra_ve been made either by the Prime
Minister or Mr. Mudgal.

Shri Naziruddin Ahmad: I do not
wish to go into the merits of the case.
I take the facts as they are clearly
stated. The question arises as to whe-
ther a prima facie case has been made
out on the facts. I consider that for
the House to ugree to a committee of
the type suggested is a serious matter.
It implies that at least a prima facie
opinion that a case has been made out.
That I consider to be a very serious
thing for a Member of the House.

There are two aspects of the matter
which have been plared before us: one,
that the hon. Member has seen some
Minister and canvassed certain things
with some Members. I am free to con-

fess that I have done this myself and

many other Members have done it
Honestly, if we feel that there is a
public matter which should be brought
to the notice of a Minister or which
should be discussed with our fellow-
Members for purposes of securing sup-
port. I think there is nothing dis:
honourable but on the other hand it
is our duty to do so if we feel that
there is a public case.

The only question which affects Mr.
Mudgal is his alleged receipt of cer-.
tain adyantages. e has plainly ad
mitted that he has received some money’
but that it was in connection with the
Mudgal Publications. that that money
was assessed on the actual work done
and the amount claimed was subjected
to scrutiny and was reduced to Rs.
700.....

Shri Goenka (Madras): Are we dis-
cussing the merits of the case?

Mr. Speaker: His argument seems to
be that no prima facie case is made
out.

Shri Goenka: My point is that once
this motion is made. in the interest of
the gentleman himself this motion must

be adopted. Otherwise, he cannot

clear his name and the whispering cam-
paign will go on against him for the
rest of his life—there will be no two
opinions about it.

Mr. Speaker: I was going to suggest
that instead of carrying on this dis-
cussion now as to whether there should
be more time taken on this motion. as
to whether the proceedings should be
circulated and whether there should
be discussion on <4t and all that I
should nect like to -express an opinion

-

as'to what the House should do. but if ~

the hon. Members wish to have tind’
over it. it is competent for them to
move a motion for adjournment of dis-
cussion on this motion. I shall put it
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immediately to the I[House. If that is
accepted the matter is adjourned. if
it is rejected we proceed to vote. That
is the only thing possible.

Shri Naziruddin Ahmad: The whole
Guestion therefor: boils Jdown to {his:
‘nether the hon. Member, in his capa-
ity as a Member of the House has
received, any advantages......

Mr. Speaker: That is just the point
for mqulry To say that it should be
proved here is trying to say that the
case should be proved here before the
cemmittee is appointed. It is only a
case of whether the facts appear in
such a manner that there is something
to inquire about. If the hon. Members
are clear that there is ngthing to in-
quire about the facts, tney can reject
the motion. But we are practically
repeating the same point. If adjourn-
ment is desired by any person let him
move a motion for adjournment of
ceb:;ite and then the House will decide
unon it

Shri Kamath: May 1 humbly move
Sir I beg to move:

“That the further consideration
of the motion be adjourned ‘ill
Friday, the 8th June, 1951.”

Mr. Speaker: This takes precedence
ahd I put it to the House first. If that
is rejected I will put the main motion
to the vote.

Shri Naziruddin Ahmad: There is
no evidence that Mr. Mudgal was in
any way connected with the talks at
tiize Bullion Association meeting.

Dr. Pattabhi (Madras): A proposal
like that carries us no further, or even
places us in an awkward position.
What is the object of the adjournment?

Mr. Speaker: The object is stated
by Pandit Maitra. that he wants to
ha\e a complete statement of the case
béfore him: so many other membérs
also. The question is:

“That the further consideration
of the motion be adjourned till
Friday. the 8th June. 1951.”

The motion was adopted.

MOTIONS RE DELIMITATION OF
CONSTITUENCIES ORLCERS.
1951—contd.

12 NooN.

Mr. Speaker: We will now proceed
to the next business regarding Delimi-
tation Orders. I propose to follow the
same procedure. I shall be calling
each Member’s name and those who
wish to move may say ‘I move'.

BoMmBay ORDER

The Minister of Law (Dr. Ambed-
kar): [ beg to move:

(For text of the motion see
Apperdix XXXILI, Annexure 3.1

Shri J. N. Hazarika (Assam): I beg
to move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)

Shri Shankarrao Deo
I beg to move:

(Bombay):

(For text of the mption see
Apnendix XXXIII. Annexurz 3.,
Shri Hiray (Bombay): 1 beg to

move: :

(For text of the motion see
Appendix XXXIII. Annexure 3.)

Shri Deogirikar (Bombay): I beg to
move:
(For text  of the moticn  see
Appendix XXXIII. Annexurs 3.)

Shri Sonavane (Bombay): I beg to
move:

(Fer text of the motion se2
Appendix XXXIII. Annexure 3.)

Shri Kuhbhar (Bombay): I beg to
move:

(For text of the moticn -zee
Appendix XXXIII. Annexure 3.)

Shri Nijalingappa (Bombay): I beg
to move:

(For text of the motion see
Appendix XXXIII. Annexuvre 3.)

Shri Munavalli. (Bombay): I beg to
move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)
Shri V. B. Vaidya (Bombay): I beg

to move:

(For text of the motion se=»
Appendix XXXIII, Annexure 3.)

Shri Bhatt (Bombay): I beg to move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)

Shri Sidhva (Madhya Pradesh): [
beg to move:

(For text of the motion see
Appendix XXXIII, Annexure 3.)
Shri Kanaya Desai (Bombay): I

beg to mova:

(For text of the motion see
Appendix XXXIII. Annexure 3.)
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Shri Khandubhai Desai (Bombay):
I beg to move:

(For text of the motion sce
Appendix XXXIII. Annexure 3.)
Shri M. C. Shah (Bombay): I bheg to

move:

(Feor text  of the motion see
Appendix XXXIII. Annexure 3.)

Shri M. B. Vaishya (Bombay): I beg
to move:

(Forv text of the moction see
Appendix XXXIII. Annexure 3.)

MapHYA PRADESH ORDER
Shri Kishorinohan Tripathi
(Madhya Pradesh): I beg to move:
(For text of the motion :ee
Appendix XXXIII. Annexure 3.
Shri Jangde (Madhya Pradesh): I
beg to move:

(For text ol the motion see
Appendix XXXIII. Annexure 3.}

Shri P. Y. Deshpande (iladhya Pra-
desh): I beg to move:
(For text of the motion <ee
Appendix XXXIII. Annexure 3.)
Dr. Deshmukh (Madhya Pradesh):
I beg to move:
(For text of ihe motion see
Appeidix XXXIII. Annexure 3.)

Shri Bhatkar (Madhya Pradesh): I
beg to move:

(For text of the motion :ee
Appendix XXXIII. Annexure 3.)
Shri Sonavane (Bombay): I beg to

move:

(For text of the motion see
Appendix XXXIII, Arnexure 3.)
Shri Kamath (Madhya Pradesh): I

beg to move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)
Shri Kumbhar (Bombay): I beg to

move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)

Shri A. C. Shukla (Madhya Pra-
desh): I beg to move:

(For text of the motion sce
Appendix XXXIII. Annexure 3.)

Shri B. L. Tiwari (Madhya Pradesh):
I beg to move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)
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Shri Sidhva (Modhya Pradesh): 1
beg to move:
(For text of the motion  see
Appendix XXXIII. Annexure 3.)

Thakur B. P. Singh (Madhy .. Pra-
desh): I heg to move:

(For text of the motlon ez
.-\pg)g,u:ii:( X XXIII. Annexure 3.)

MapRras ORDER
Shri Kesava Rao (Madrss): I keg o
move:

(For text of the . notion  see
Appendix XXXIII. Annexure 3.)
Shri Galib (Madras): T beg 1o move:

(For text of the motion cee
Appendix XXXIII. Annexure 3.
Shri Kala Venkatarao Madras;: [

beg to move:

tFor text oI lhe :nouun se2
Appendix XXXIII. Anrzexure 30
Shri Meeran (Madras): I  beg ‘o

move:

(For text of the moticn see
Appendix XXXIII. Anrexure .-
Shri O. V. Alagesan (Xladras): I »ez

to move:

(For text of the moticn e
Appendix XXXIIIL Anrexure 3.}
Shri T. T. Krishnamachari (Al:dras):

I beg to move:

(For text of the motion :ee¢

Appendix IMXIIL Annexure 3.

shri Ramnath Goenka (\adeos: |
beg to move:

(For text of the motion se»
Appenoirs XXXIIL Anpexure 30
Shri Rathnaswamy (iladrasi: I bteg

to move:

(For toxt  of the motirn so0
Appendix XXXIIL Annexure 3.»
Shri P. Basi Reddi (}Madras): T teg

0 move:

(For (ext of the nciion see
Appendix XXXIIL Aanexure 3.)
Shri D. Sanjivayya (Madras): T keg

to move:

2

(For text of the motion =r
Appendix XXNMIIL Annexure 3.)
Shri Obaidullah (Madras): T beg to

move:

(For text of the motion se2
Appendix XXXIII. Annexure 3.)
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Dr. M. V. Gangadhara Siva (Mad-
ras): I beg to move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)

Shri Shiva Rao (Madras): I bheg to
move:

(For text of the motion s
Appendix XXXIII, Annexure 3.)

Shri R. Venkataraman (M:dras): [
beg to move:

ee

(For text of the motion ce

Appendix XXXIIL Annexurs 3.)
Shrimati Ammu Swaminadhan ()lad-
ras): 1 beg to move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)
Shrimati Durgabai (Mudras): I beg

to move:

(For text i ihe noiien  seoe
Appendix XXXII. Annexure 3.)
Shri R. Subramaniam (Madras): I

beg to move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)

Dr. V.  Subramaniam (Madrasj: I
beg to move:

(For text of the motion see
Appendix XXXIIL Annexure 3.)

Shri V. Ramaiah (Madras): I beg
to move:

(For text of the motion see
Appendix XXXIII. Anunexure 3.}

Shri Sivaprakasam (Madras): | beg
to move:

(For text of the motion soe
Appendix XXXIII, Annexure 3.)

Shri M. Kaliyannan (Madras): I

beg to move:

(For text of the motioen s
Appendix XXXIIT. Annexure 3.)
Shri Kunhiraman (Madras): I beg

to move:

ee

(For text of the motion see
Appendix XXXIII, Annexure 3)

Shri Joseph (Madras): I beg to

move:

(For text of the moticn see
Appendix XXXIII, Annexure 3.)

Shri R. Velayudhan

(Travancore-
Cochin): I beg to move: oot

(For text of {he motion see
Appendix XXXIIL. Annexure 3.)
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Shri V. K. Reddy . (Madras): 1 beg
to move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)
Shri Ranga Reddi (\adras): [ neg

to move:

(Foer text of the motion &
Appendix XXXIIL Annexure 3.)
Shri M. A. Ayyangar (Madras): 1

beg to move:

ez

(Fer text oif the moiion ee

Appendix XXXIII. Annexure 3.)

Shri Ramalingam Chettiar (Mad-
ras): I beg to move:
(Fer text of the motien  see

Appendix XXXIII. Annexure 3.)
PuxjaB ORDER

Ch. Ranbir Singh (Punjab): ! beg
to move:
(For text of he motion  see
Appendix XXXIII Anaexurs 5.9
Shri Sondhi (Punjsti: [ heg o
move:

(For text of the molion see
Appendix XXXIII. Annexure 3.}
Prof. Yashwant Rai (Punjab): [
beg to move:

(For tex: of the moticn gze2
Appendix XXXIIIL Annexure 3.;
Pandit Thakur Das Bhargava (Pun-

jab): I beg to move:

For text of the moticn s¢e
Apvendix XXXIIL Annexure 3.)
Lala Achint Ram (Punjab:: | beg ‘o

move:

(For text of the rmction see
Annendix XNXXIIT Aarexure 2)

Sardar Hukam Singh (Punjab): [
beg to move:

(For text  of the motien  see
Appoindin NXXIIL Annextre 30
Sardar B. 8. Man (Punjab): I beg to

move:

(For text of the moticn  sev
Appendix XXXIII. Annexure 3.)

Sardar Sochet Singh (P.EPSU.): I
beg to move:

(For text of the motion se¢e

Appendix XXXIIL Annexure 3.)
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Sardar Ranjit Singh (P.EF.SU.): 1
beg to move:

(For text of the motion see
Appendix XXXIII, Annexure 3.)

UTTAR PRADESH QRDER

Shri N. 8. Jain (Uttar Pradesh): I
beg to move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)

Shri Kazmi (Uttar Pradesh): I beg
to move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)

Shri Hyder Hussein (Uttar Pra-
desh): I beg to move:

(For text of the motion s-e
Appendix XXXI1II. Annexure 3.)

Pandit Krishna Chandra Sharma
(Uttar Pradesh): I beg to move:

(For text  of the moticn e
.Appendlx XXXIII. Annexure 3.)

Shri Balmiki (Uttar Pradesh): I beg
to move:

(For text  of the motion gee
Appendix XXXIII. Annexure 3.)
'Pandit Munishwar Datt Upadhyay

(Uttar Pradesh): I beg to move:

(For text of the motion see
Appendix XXXIII Annexure 3.)

Shri Bhatt (Bombay): 1 bez to
move:

(For text of the motion se>
Appendix XXXIIL. Annexure 3.)

Shri Shiv Charan Lal (Uttar Pra-
desh): I beg to move:

(For text of the motion see
Appendix XXXIIL. Annexure 3.

Shri B. S. Arya (Uttar Pradesh): [
beg to move:

(For text of the motion seo
Appendix XXXIII. Annexure 3.)

Dr. C. D. Pande (Utta: Pradesh): L
beg to move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)
Shri Sohan Lal (Uttar Pradesh): I

beg to®move:

(For text of the notion see
Appendix XXXIII. Annexure 3.)

Shri J. N. Hazarika (Assam): I beg
tc:= move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)

Shri S. P. Misra (Uttar Pradesh): I
hbeg to move:

(For text of the motion  se2
Appendix XXXIII. Annexure 3.)

Shri Krishnanand Rai (Uttar Pra-
desh): [ beg to move:

(For text  of the motion  see
Appendix XXXIIL Annexure 3.)
Shri Yadav (Uttar Pradesh): T beg

to move:

(For iexi  of the motion  ee
Aopendix XXX Annexure 5.)
Shri Satish Chandra (Uttar Pra-

desinye [ bez Lo mceve:

(For texr of the molon cee
Appendix XXXIII. Annexure 3.
Shri Jaspat Roy Kapoor (Uttar Pra-

desni: I beg to move:

(For text =f the mot
Appendix XXX Annexnre 20

Babu Gopinath Singh (Uttar Pra-
desh): I beg to move:

(For text of the moticn Les
Apvendix XXXIII. Annexure 3.
Shri D. D. Pant (Uttar Pradesh): [

beg to move:

(For text of the  moiion see

Appendix XXXIIL Annexure 3.

Shrimati Uma Nehru (Uttar Pra-
desh): I beg to move:

(For text  <¢{ the motien  see
Apvendix XXXIII Annexure 5.)
Shri Dwivedi (Vindnya Pradesh:: I

beg to move:

(For text of the motion see
Appendix XXNIII Annexure 3.)

Shri K. C. Sharma (Utta: Pradesh):
I beg to move:

(For text =f ihe motion =-ce
Appendix XXXIITL Annexure 3.)

Shri Sidhva (Madhya Pradesh): I
Yeg to move:

(For text of the motion =see
Appendix XXXIII. Annexure 3.)

Shri Beni Singh (Uttar Pradesh): [
beg to move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)

Shri Amolakh Chand (Uttar Pra-
desh): I beg to move:

(For text of the motion see
Appendix XXXIII. Ann2xure 3.)
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Shri T. N. Singh (Uttar Pradesh): 1
beg to move:

(For text of the otlicn  see
Appendix XXXIII, Annexure 3.)

Prof. S. L. Saksena (Uttar Pradesh):
I heg to move:

.

(For text of the motion see
Appendix XXXIII. Annexure 3.)

MYSORE ORDER

Shri Rudrappa (Mysore): 1 beg to
move:

(For text of the motion zee
Angendix ¥YXXIIL Annexur~? 3.

hri M. Shankaraiya (Mysore): |
to move:

(For text of the motinn  <ee
Anpendix XXXIIL Annexure 5.

Shri J. R. Kapoor: May [ sav that
yesterday [ tabled a motion whicn has
not been circulated to us? [t nay
also be included.

Ch. Ranbir Singh: [ wanted ‘v make
the same point.

Shri Sondhi: The motions which are
being given today may be allowed to
be moved up to one o'clock as you
were pleased to do on the last occa-
sion.

Mr. Speaker: The last date for
moving motions of modification in
respect of certain Orders is tomorrow.
I do not know what the motions are.
Some of them might be time-barred
by now. It all depends upon the par-
ticular orders to which these motions
relate. They may inquire in the
Notice Office.

Shri Sondhi: These velate to the
18th.

Shri J. R. Kapoor: My submission
is that I have already put in the
motion yesterday in the Notice Oftice
and I understand on enquiry that they
could not be circulated because they
were over-worked. I have got this
copy from the office.

Mr. Speaker: Such motions., we will
verify, and I believe at one o’clock we
may put them. Without verification it
is difficult to promise or say which
are in time and which are not. Hon.
Members will kindly verify.
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Shri Kishorimohan Tripathi: [ take
it that the motion includes all the
lists.

Mr. Speaker: Yes. all the motions
which are circulated. Any new
motions that have come now wil]
have to be examined.

I will just recapitulate and give cut
the names of those who did not answer
when their motions were called.

Madhya Pradesh Orders
Snri Potai
Shri Khaparde
Snri M. A. Hasan
Aadras Orders
Shri P. Kodanda Ramiah
Shri C. Sukramaniam
Rev. D'Souza
Shri Kanaka Sabal
Shri V. J. Gupta .
Shri S. R. Naidu.
Shri Nadimuthu Piliai
Aoeulavi Moidu.
Punjab Orders
Dr. Tek Chanc
Giani G. S. Jusanr
1. P. Orders
Shri Chandrika Ram
Pandit Balkrishna Sharma
Prcf. K. K. Bhattacharya.
Now. as regards new moticns which
were nut circulated I am  just cailing
them. On enquiry frem the Notice

Office T find that some new motions
have come.

PuxnsaB ORDER

Dr. Ambedkar: I beg to move:

(For text of the motion  sce
Apveniix XXXIIL Annexure 3

MapHya PraprsH ORDER
Dr. Ambedkar: I beg to move:

(For text of the motion =see
Appendix XXXIII Annexure 3.)

MabpRAS ORDER
Dt. Ambedkar: T beg to move:

(For text of the motion see
Appendix XXXIII. Annexure 3.)
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UtTAR PRADESH ORDER
Dr. Ambedkar: I beg to move:

(For text of the mgotion see
~ Appendix XXXIIT. Annexure 3.)

Dr. Deshmukh: We gave notice this
morning of some motions. I think in
any case tomorrow is the last date for
all orders which were laid on the 18th
—tomorrow. one o’clock is the last
moment, I think.

Mr. Speaker: He may not take the
risk on my assurance. He may verify.

Dr. Deshmukh: Tomorraow is the
twentieth day.

Shri Kishorimohan Tripathi: Yester-
day at 11 o’clock I have given notice.

Mr. Speaker: Whosoever’s motions
are not placed, they may verify from
the Notice Office. At one o'clock they
will be placed bhefore the House.

Shri Kamath: In respect of the
President’s Order placed on the table
of the House on 16th May the limita-
tion expired vesterday. and on the
same analogy or reasoning the limita-
tion of these orders will expire to-
Mmorrow.

Mr. Speaker: There 1is no doubt
about it but I do not take the risk
of deciding whether the limitation
had expired yesterday or today. What-
ever it may be, as I said hon. Members
may kindly verify now from the Notice
Office and at One o’clock. we shall
call again the names in the list.

Shr‘i Hiray (Bombay): Yesterday I
sent in some modifications.

Mr. Speaker: His motion is aiready
called and he is going to move those
motions.

Shri Miray: I wanted to know
whether the modifications regarding
Dhulia District, West Khandesh is
included.

. Mr. Speaker: If included. it comes
in.

Now as regards the other procedure,
I believe Mr. Tripathi wanted to move
his motion of which he has given
notice. I take it that his motion will
be taken as moved.

Ch. Ranbir Singh: I tabled a motion
yesterday, Sir.

Mr. Speaker: I am taking that as
moved. Instead of keeping them
again pending, I propose to have them
taken as moved. I shall verify if

they had tabled their motions in time
and if so, they will be taken as
moved.

Y WM ;A AAE A A
K91 g T T Aar

[Shri Jangde: [ gave notite of my
amendment on the 2nd.]

weam WAET : 47 qAA AF
A1 27 Ay e oazr 2 ar ad )

iMr. Speaker: [ do not know. y u
better verify whether it has cunie cr
rot.]

Ch. Ranbir Singh: Will ):ou.kin-;l‘;y
clarify the words ‘within time'?

Mr. Speaker: Whut clarificaticn is
tnere?  "Within  time’ means “within
time’.

Sardar B. S. Man: There were cer-
tain States for which the time was till
the 5th and there are other groups of
States for which the limitaticn expires
today. For example. there "was a cer-
tain motion on the 4th Jure regard-
ing PEPSU in the Supplementary List
No. 2 standing in the name of Sardar
Ranjit Singh and I want to know what
has happened to tnat?

Mr. Speaker: About all these things.
they should inquire in  the Nctice
Office. One thing is very clear that
all motions of which due notice has
been given will be coming befcre the
House. provided they are 'moved and
that is why I am cailing upon JMem-
bers to move them. I cannot te ex-
pected to remember the days of the
various motions and the various crders.

Sardar B. S. Man: There was 2ne
motion regarding PEPSU in supple-
mentary List No. 2 and perhaps I
thought the hon. Member has ot teen
called to move that.

Dr. Deshmukh: I Zave moved an
additional motion.

Mr. Speaker: We wiil take 3s moved
Dr. Deshmuki’s additional motion: we
can take the motion referred to by
Sardar Man as we!l as  Mr. Reddy's
moticn as moved.

Is there any Member who has given
notice but still remains to be called?
There is Sardar Hukam Singh’s motien.

Shri Channiah rcse—

Shri Thimmappa Gowda rose—

Mr. Speaker: These motions are
moved.

Sardar Sochet Singh: I want to
know whether this applies to :he
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motions which relate to the Orders
which were laid on the Table on the
16th.

Mr. Speaker: I made clear more
than six times that all those orders in
respect of which the limitation expired
yesterday, no new motions for modifi-
cations can be tabled. When I say
that if Members have given me
motions, they will be allowed to move.
I mean only in respect of the latest
set of orders which are in time. I
do not think there is any scope now
for any doubt in this matter.

| MR. DEPUTY-SPEAKER in the Chair]

INDIAN INCOME-TAX (AMEND-
MENT) BILL

The Minister of Finance (Shri C. D.
Deshimukh): T beg to move for leave
tc introduce a Bill further to amend
the Indian Income-tax Act. 1922.

. Mr. Deputy-Speaker: The questicn
is:
“That leave be granted to intro-
duce a Bill further to amend the
Indian Income-tax Act. 19227

The motion was adopted.

Shri C. D. Deshmukh: I

introduce
the Bill.

DELHI AND AJMER RENT CONTROL
BILL

The Minister of Works, Production
and Supply (Shri Gadgil): I beg to
move for leave to introduce a Bill to
provide for the control of rents and
evictions, and for the lease of vacant
premises to Government, in certain
areas in the States of Delhi and Ajmer.

. Mr. Deputy-Speaker: The question
is:
“That leave be granted to in-
troduce a Bill to provide for the
control of rents and evictions, and
for the lease of vacant premises

to Government, in certain areas in
the States of Delhi and Ajmer.”

The motion was adopted.
Shri Gadgil: I introduce the Bill.

REPRESENTATION OF THE PEOPLE
(NO. 2) BILL—contd.

The Minister of Law _(Dr. Ambed-
kar): We shall now take the Represen-
tation of the People Bill.

6 JUNE 1951

People (No. 2) Bill 10315

Mr. Deputy-Speaker: We shall take
it then.

Dr Ambedkar. I have already
moved that the Bill be passed. Now
I propose to move some formal and
consequential amendments.

Shri Kamath (Madhya Pradesh): It
will take a long time.

Mr. Deputy-Speaker: This is a bigger
and more important matter.

Clause 2.—(Interpretations)
Amendment made:

After part (h) of sub-clause (l) of
clause 2, insert the following new part:

“(hh) ‘Scheduled Castes’ and
‘Scheduled Tribes’ in relation to a
Part C State. mean respectively
the castes specified in the Sixth
Schedule and the tribes specified
in the Sewventh Schedule to the
Representation of the People Act,
1950 (XLIIT of 1950} in relation to.
that State:”

—[Dr. Ambedkar]
Further ammendment made:

In part (i) of sub-clause (1) of
clause 2. for the word ‘“specified”
substitute the words “or group of
such States for the time being speci-
fied.”

—[Dr. Ambedkar]

Dr. Ambedkar: It is not necessary
to put the clause: it has already been
passed.

Clause 7.—(Disqualification for Mam-
bership of Parliament etc.)
Amendment made:

in sub-clause (d) of clause 7, for
the words “by any other person”
substitute the words *“by any person
or body of persons’.

—[Dr. Ambedkar]
Clause 7A
Dr. Ambedkar: I beg to move:

In sub-clause (d) of clause 8
(old clause 7A), for the words
“but not a director holding an
office of profit under the company
or a managing agent”, substitute
the words “but is neither a direc-
tor holding an office of profit under
the company nor a managing
agent.”

This is neater language.
Mr. Deputy-Speaker:
moved:

In sub-clause (d) of clause 8
(old clause 7A), for the words
“pbut not a director holding an

Amendment
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{Mr. Deputy-Speaker]

office of profit under the company
or a managing agent”, substitute
the words *“but is neither a direc-
tor holding an office of profit under

* the company nor a managing
agent.”

Shri Naziruddin Ahmad (West Ben-
gal): May I rise on a point of order?
The scope of amendments at _the
Third Reading stage is very limited.
They can only be allowed at the most
on the ground that they are amend-
ments of a formal character. .

Dr. Ambedkar: Or censequential or
verbal.

Mr. Deputy-Speaker: They are
verbal.

Shri Naziruddin Ahmad: The amend-
ment will enlarge the scope of the
clause.

Dpr. Ambedkar: There is no change
of substance.

Mr. Denuty-Speaker: It is merely
formal. I will put it to the House.

Shri Himatsingka (West Bengal): I
have suggested some ameanents to
that. They are found in list 3.

Mr. Deputy-Speaker: I am coming to
them later. :

Shri Himatsingka: To the same
clause, Sir. -

Mr. Deputy-Speaker: I shall take
it up later unless it is an amendment
to this amendment.

Shri Himatsingka: It is an amend-
ment to this amendment.

Mr. Deputy-Speaker: The amend-
ment is “is a shareholder or director,
but is neither a director holding an
office of profit. . . . . ” The latter por-
tion corresponds to the original amend-
ment. Are these words “is a share-
holder or director” there?

Shri Himatsingka: I am trying to
make a distinction. There may be a
direﬂcttor without holding any office of
profit.

Shri Sidhva (Madhya Pradesh):
How can it be? This has already been
disim:ssed. It will re-open the whole
point.

Dr. Ambedkar: It is not a verbal
arcendment; it will re-open the whole
thing.

Mr. Deputy-Speaker: Whether these

words are there or not, a share-holder
is excepted. The only question is
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whether every director ought to be in-
cluded. Only a Director who is
getting some profit from the company
is excepted. That by implication"
means that the other directors are
not disqualified. It is not such a
formal amendment which the hon.
Minister is prepared to accept. The
meaning is the same. It is intended
that only a director who holds an
office of profit should be excluded.

a

Shri Himatsingka: Office of prsfit
has not been defined.

Pandit Thakur Das Bhargava (Pun-
jab): Both the hon. Members mean
the same thing. Why not make it
more explicit?

Dr. Ambedkar: It has been examin-
ed in the office carefully.

Mr. Deputy-Speaker: Whether the
words ‘shareholder or director’ are
there or not, shareholders and direc-
tors are not disqualified. It is only a
director who holds an office of profit
and a managing agent that is dis-
qualified. That is clear. I do not
think it is necessary to complicate
this matter further. I will put Dr.
Ambedkar’s amendment to the House.
The question is:

“In sub-clause (d) of clause 8
(old clause 7A). for the words
“but not a director holding an office
of profit under the company or a
managing agent’”., substitute the
words “but is neither a director
holding an office of profit under the
company nor a managing agent.”

The motion was adopted.

Mr. Deputy-Speaker: Mr. Himat-
singka's amendment, I think, is barred.
I hope he is not pressing it. He has
another amendment.

Shri Himatsingka: I was
only amendment No. 1.

Mr. Deputy-Speaker: Then. Ir.
Ramalingam Chettiar’'s amendment.

Shri Ramalingam Chettiar (Mad:as):
I think it is covered by Dr.
Ambedkar’s amendment.

pressing

Dr. Ambedkar: I am covering that
amendment by my amendment which
is much more explicit.

Mr. Deputy-Speaker: Let us take it
up. -

Dr. Ambedkar: I beg to move:

Renumber clause 8 (old clause 7A)
g sub-clause (1) of clause 8 ani to
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the said clause as so renumbered idd
the following sub-clause:

*“(2) Nothing in clause (d) of
section 7 shall extend to a con-
tract entered into between a co-
operative society and the appro-
priate Government.”

"This in fulfilment of the promise
which I gave that I will consider the
suggestion made here.

Mr. Deputy-Speaker:
moved:

Amendment

Renumber clause 8 (old clause 7A)
as sub-clause (1) of ciause 8 and to
the said clause as so renumbered add
the following sub-clause:

“(2) Nothing in clause (d) of
section 7 shall extend to a con-
tract entered into between a co-
operative society and the appro-
priate Government.”

Shri Naziruddin Ahmad: Sir, this
clarification is absolutely unnecessary.
We have excluded certain persons
connected with the Indian Companies
Act, 1913, which is a central Act. But
cooperative societies are formed under
the Indian Cooperative Societies Act
1912 and various States Acts which
are all entirely different from the
Indian Companies Act. Cooperative
Societies could not by any stretch of
imagination be brought within the
purview of the Indian Companies Act.
So the question of clarification does not
at all arise. As to the undertaking
given by the hon. Minister, a verbal
clarification of the situation was all
that was necessary. The proposed sub-
clause looks odd in the context.

Dr. Ambedkar: You will recall that
when this matter was discussed, I was
asked to explain whether this clause
would affect co-operative societies and
I said that it would not, because co-
operative societies were organised
under a separate Act. None-the-less
hon. Members pressed upon me that
this matter should be made clear by
an amendment and hence this amend-
ment, though we had no intention of
covering co-operative societies even
from the very beginning.

Mr. Deputy-Speaker: That, I think
is enough. The question is:

Renumber clause 8 (old clause 7A)
as sub-clause (1) of clause 8 and to
the said clause as so renumbered
add the following sub-clause:

“(2) Nothing in clause (d) of
gection 7 shall extend to a contract
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entered into between a co-operative
society and the appropriate Gov-
ernment.” :

The motion was adopted.

Mr. Deputy-Speaker: In view of this
amendment which has heen passed, the
amendment of Shri Ramalingam Chet-
tiar need not be moved. Neither
that of Mr. Naziruddin Ahmad.

Clause 7B
Amendment made:

In part (a) of sub-clause (1) of
clause 9 (old clause 7B). for the words
“Government of India" substitute the
words ‘“‘Central Government” and
for the words “Geovernment of that
State” substitute the words “State
Government”.

—[Dr. Ambedkar]

Clauses 10 to 16

Dr. Ambedkar: With yqur permis-
sion, Sir, I would like to move amend-
ments Nos. 7 to 11 in List 2 together,
because they all relate to the insertion
of the word ‘“made".

Mr. Deputy-Speaker: All right.
Amendment made:

In sub-clause (2) of clause 12 (old
clause 10). after the words “‘rules and
orders” in the two places where they
occur. insert the word “‘made".

—(Dr. Ambedkar.]

Amendment made:

In clause 13 (old clause 11). after
the words “‘rules and orders” insert
the word ‘“‘made”.

—(Dr. Ambedkar]
Amendment made:

In clause 153 (old clause 13), after
the words ‘“‘rules and orders”. insert
the word ‘“‘made”.

—(Dr Ambedkar]

Amendment made:

In clause 17 (2ld clause 13). after
the words ‘‘rules and orders”. insert
the word “made".

—([Dr Ambedkar]
Amendment made:

In clause 18 (old clause 16), after
the words ‘“rules and orders”, where-
.ver c1i;hey occur, insert the word
llma e)l‘

—{[Dr. Ambedkar)
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Clause 30.— (Assistant Returning
Officers)

Amendment made:

In the proviso to sub-clause (2) of
clause 22 (old clause 20). for .the
word “functions” in line 4, substitut=
the word ‘:funetion".

—[Dr. Ambedkar]

Clause 3].——(Presehtation of momina-
tion paper)

Amendment made:

In the last proviso to sub-clause (3)
of clause 33 (old clause 31), after the
words ‘‘the period of five years from
the date of such dismissal has not ex-
pired” insert the words, braqkets.
letter and figures. “or the dlsquahﬁ‘ca—
tion. if any. under that clause has
not been removed by the Electioa
Commission under clause (g) of sub-
cection (1) of section 8.

—[Dr. Ambedkar]
Clause 34.—(Scrutiny of nominations)
Amendment made:

In the proviso to sub-clause (3) of
clause 36 (old clause 34)—

(i) for the words “allowed o
rebut” substitute the words “allow-
ed time to rebut”: and

(ii) for the words “must record”
substitute the words  ‘“shall
record”.

—[Dr. Ambedkar]

Clause 35. —(Withdrawal of candi-
dature)

Dr. Ambedkar: I beg to move:

In the proviso to sub-clause (1) of
clause 37 (old clause 35). for the
words ‘‘appropriate authority” substi-
tute the words ‘“‘State Government”.

The difficulty is this. This matter
deals with postponement of the last
day for the withdrawal of candidatures
if there was a holiday. If the appro-
priate Government was there, what
would happen is that the State Gov-
ernment may have a holiday on that
particular day which may not be a
holiday declared by the Central Gov-
ernment. Accordingly there would not
be any postponement of the last day
for the withdrawal of candidatures for
elections to Parliament {f that day had
not been declared a holiday: by the
Central Government. Therefore as the
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elections are to be managed by the
State Governments. it is desirable to
give the entire authority to declare
holidays to the State Government ?nd
to cut out the words ‘appropriate
authority’.

Mr. 'Deputy-Speaker: The question
is:

In the proviso to sub-clause (1) of
clause 37 (old clause 33). for the

words “aporopriate autbority” substi—
tute the words ‘‘State Governmeni”.

The motior was adopted.

Clause 37.—(Nomination of candidates
at other elections)

Dr. Ambedkar: I beg to move:

After the first proviso to sub-clause
(4) of clause 39 (old clause 37). insert
the foilowing proviso:

“Provided further that at the
time of the presentation of the
nomination paper. the Returning
Officer may require the person
presenting the same to produce
either a copy of the electoral roll
in which the name of the candi-
date is included or a certified copy

of the relevant entries in such
roll.”
Mr. Deputy-Speaker: Amendment

moved:

After the first proviso to sub- clause
(4) of clause 39 (old clause 37). insert
the following proviso:

“Provided further that at the
time of the presentation of the
nomination paper. the Returning
Officer may require the person
presenting the same to produce
either a copy of the electoral roll
in which the name of the candi-
date is included or a certified copy
of“the relevant entries in such
ro '))

Or. Ambedkar: I also beg to move:

In the last proviso to sub-clause
(4) of clause 39 (old clause 37):

(i) for the words ‘*“Provided
further” substitute the words
“Provided also’;

.

(ii) in paragraph (a), for the
words “shall be construed” in
line 1 substitute the words ‘“‘shall.
unless the context otherwise
requires, be construed”.
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Mr. Deputy-Speaker: Amendment some other constituency where his
moved: nalrlne does not appear on the electoral
oll.
In the last proviso to sub-clause F .
(4) of clause 39 (old clause 37): Dr. Ambedkar: That is the reason
why this is being done.
() for the words “Provided Shri T. T. Krishnamachari (Madras):
further” substitute the words ‘“Pro- A certificate is given free of charge.

vided also”;

(ii) in paragraph (a), for the
words ‘shall be contrued” in line
1 substitute the words ‘“‘shall, unless
the context otherwise require, be
construed”.

Shri Kamath: There is an amend-
ment of mine that it ought to be
omitted.

Mr. Deputy-Speaker: The hon. Mem-
ber can vote against it.

Shri Kamath: T will try to persuade
the House that it is not needed.

Mr. Deputy-Speaker: All right.

Shri Kamath: 1 want to move my
amendment No. 4 on List No. 3. My
amendment reads. ‘

Mr. Deputy-Speaker: It is not neces-
sary to read the amendment. The hon.
Member may oppose Dr. Ambedkar’s
amendment.

Shri Kamath: I will try to persuade
the House, Sir. The point was also
made by Dr. Deshmukh in the course
of the discussion on the second read-
ing of the Bill, with regard to scrutiny
of nominations generally. It is not
necessary, in my judgment the res-
ponsibility for proving or showing that
the name of the candidate who has
been proposed for election has been
included in a particular electoral roll
need not be cast upon the person
whose nomination is proposed. The
officer has the electoral rolls in his
possession and I suggest that this
matter may be examined by the officer
concerned. He may scrutinise all the
rolls to ascertain whether the name of
a particular candidate is included in
the rolls. It is likely that a poor
person may be nominated as a candi-
date. He may not have the where-
withal to purchase a copy of the
electoral rolls. In such circumstances
it would be right to hold that the
officer shall examine this particular
.matter and see whether it is in order.

Another point raised by Dr. Desh-
mukh, which I think Dr. Ambedkar
said he might consider at a later stage
(I cannot vouch for it) is that. .. ..

Mr. Deputy-Speaker: This applies
only to cases where the man stands in

Mr. Deputy-Speaker: A person in
any constituency can stand for any
other constituency. The other returne
ing officer is not expected to have the
electoral rolls relating to the entire
province. The candidate takes a certi-
ficate and presents it to the returning
officer in another constituency.

Shri Kamath: [s it free of charge?
Mr. Deputy-Speaker: Yes.

Shri T. T. Krishnamachari: I have
had the opportunity of standing for
Tanjore cum Trichinopoly constituency
and my name was in the electoral roll
for Madras. I obtained a certificate
from the Commissioner of the Madras
Corporation free of charge and sub-
mitted it to the returning officer at
Tanjore.

Shri J. R. Kapoor (Uttar Pradesh):
In some places it is not freely given
it has to be on a stamped paper.

Mr. Deputy-Speaker: It has to be a
certified copy.

Shri Kamath: In that case [ with-
draw my motion.

Mr. Deputy-Speaker: There is no
question of withdrawing your motion:
you withdraw your opposition. The
question is:

After the first proviso to sube
clause (4) of clause 39 (old clause 37),
insert the following proviso:

“Provided further that at the

time of the presentation of the
nomination paper, the Returning
Officer may require the person
presenting the same to .produce
either a copy of the electoral roll
in which the name of the candi-
date is included or a certified copy
of the relevant entries in such
roll:”

The motion was adopted.
Mr. Deputy-Speaker: The question

.

In the last proviso to sub-clause
(4) of clause 39 (old clause 37)—
(i) for the words “provided
further” substitute the words “pro-
vided also”; ‘
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[Mr. Deputy-Speaker]

(ii) in paragraph (a), for the
words “shall be construed” in line 1
substitute the words “shall, unless
the context otherwise require, be
construed”.

The motion was adopted.

Clause 47.—(Death of a polling agent,
: ete.)

Amendment made:

In sub-clause (2) of clause 48 (old
clausg, 47), for the words “the election
agent” substitute the words ‘his
election agent”.

—[Dr. Ambedkar]

Clause 49—(Attendance of a candidate
at polling stations, etc.)

Amendment made:

In sub-clause (1) of clause 50 (old
clause 49), for the words “each candi-
date at such glection shall have a
right” substitute the words “each can-
didate at such election and his election
agent shall have the right”.

—[Dr. Ambedkar]

Further amendment made:

In sub-clause (2) of clause 50 (old
clause 49),—

(a) for the words ‘“any polling
or counting agent of his” in lines
1-2, substitute the words “any poll-
ing agent or the counting agent of
such candidate”;

(b) for the words “assist his
polling or counting agent” in line 3,
substitute the words “assist any
polling agent or the counting agent
of such candidate”.

—[Dr. Ambedkar]
Clause 61.—(Right to vote)

Dr. Ambedkar: I beg to move:

Tc sub-clause (5) of clause 62 (old
Clause 61), add the following proviso:

“Provided that nothing in this
sub-section shall apply to a person
subjected to preventive detention
under any law for the time being
in force.”

Mr. Naziruddin Ahmad: This is in-
troducing something entirely new. .
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Shri T. T. Krishnamachari: It is
consequential on an amendment of
Mr. Kapoor which the House has
accepted.

. Mr. Deputy-Speaker: The question
is:

To sub-clause (5) of clause 62 (old
clause 61), add the following proviso:

“Provided that nothing in this
sub-section shall apply to a person
subjected to preventive detention
under any law for the time being
in force.”

The motion was adopted.

Clause 76.—(Maximum election.
expenses)

Dr. Ambedkar: [ beg to move:

In clause 77 (old clause 76), in
line 3, for the word “election” substi-
tute the word “elections”.

Shri Naziruddin Ahmad: This is my
amendment. . . .

Mr. Deputy-Speaker: Certainly. The
hon. Member must feel gratified that
all his amendments are accepted at
some stage or another. The question
is:

In clause 77 (old clause 76), in
line 3, for the word “election” subs-
titute the word ‘‘elections”.

The motion was adopted.

Clause 85.—(Appointment of Election
Tribunal)

Dr. Ambedkar: I beg to move:

In part (b) of sub-clause (3) of
clause 86 (old clouse 85), for the
words, brackets and figure ‘‘selected
by the Election Commission one from
each of the lists maintained by it
under sub-section (2)” substitute
the following:

“of whom one shall be selected
by the Election Commission from
the list maintained under clause
(a) of sub-section (2) and the other
shall be selected by it from the
list maintained under clause (b) of
that sub-section”.

It is much more clear than the old
one.

Mr. Deputy-Speaker: This was ac-
cepted by the House. The object is
both the members need not be lawyers.
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Shri Kamath: 1 would like to ask,
Sir, Dr. Ambedkar to enlighten us as
to why this new wording of the subs-
tance of the amendment which the
House accepted on the last occasion
has been deemed necessary. The
amendment accepted on the last occa-
sion was very brief, hardly two or
three words, and to my mind at any
rate it was very clear.

Dr. Ambedkar: This is clearer.

Shri Kamath: The last amendment
was:

“two other members selected by
the Election Commission one from
each of the lists maintained by it
under sub-section (2)”.

As far as possible we should try to
have conciseness along with clarity.

Mr. Deputy-Speaker: This is clearer.

Shri Kamath: No, brevity along with
clarity. I do not know why the old
wording accepted by the House was
deemed at all unclear and why this
elaborate wording of the proposed
amendment should at all be necessary
to bring out the clear meaning of that
amendment accepted by the Hcuse
«earlier. I know Dr. Ambedkar is a
lawyer, constitutional and legal, and he
will trot out some explanation or
excuse for the amendment that he has
brought.

Dr. Ambedkar: In this matter we
must be guided to a large extent by
the draftsman. The draftsman thinks
that the language that I have proposed
now carries out the intentions of the
House in a much better way than
the old one did.

Shri Kamath: Does he agree with
the draftsman: or the draftsman told
him so?

Dr. Ambedkar: I agree that the
draftsman’s language is a much clearer
ﬁay of presenting the intentions of the

ouse.

. Mr. Deputy-Speaker: The question
is:

In part (b) of sub-clause (3) of
clause 86 (old clouse 85), for the
words, brackets and figure “selected

“by the Election Commission one
from each of the lists maintained by
it under sub-section (2)" substitute
the following:

“of whom one shall be selected
by the Election Commission from
the list maintained under clause
(a) of sub-section (2) and the
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other shall be selected by it from
the list maintained under clause
(b) of that sub-section”.

The motion was adopted.

Clause 98.—(Other orders to be made)

Amendment made:

In paragraph (a) of the proviso to
sub-clause (1) of clause 99 (old clause
98), for the words ‘“show cause why
he should not be named” substitute
the words ‘“to show cause why he
should not be so named”.

—([Dr. Ambedkar])

Further Amendment made:

In paragraph (b) of the proviso to
sub-clause (1) of clause 99 (old
clause 98), for the words “cross

examining the witnesses who have

deposed against Lfm Dbefore the
Tribunal, by calling evidennce in
his defence and of being heard”
substitute the words ‘“‘cross examin-
ing any witness who has already
been examined by the Tribunal and
has given evidence against him, of
calling evidence in his defence and
and of being heard”.

—{[Dr. Ambedkar]
Clause 122.—(Major corrupt practices)
Dr.- Ambedkar: T beg tp move:

(i) In part (a) of the proviso tlo
sub-clause (2) of clause 123
(old clause 122),—

(a) omit the words “his agent”,
wherever they occur;

(b) for the words “such candi-
date, agent or elector” sub-
stitute the words *“such

candidate or elector”.

(it" In sub-clause (6) of clause 123
(old clause 122) in the first
proviso, for the words “is not
propelled by mechanical
power” substitute the words
“is a vehicle or vessel not
propelled by mechanical
power”,

(iii) In sub-clause (7) of clause 123
(old clause 122) after the
words “any rule” insert the
word “made”,

(iv) From paragraph (b) of the
Explanation to sub-clause 8
of clause 123 (old clause 122),
omit the word “lambardar”.
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Mr. Deputy-Speaker: Amendments

moved '

(@) In part (a) of the proviso to
sub-clause (2) of clause 123
(old clause 122),—

(a) omit the words “his agent”,
. wherever shey occur;

(b) for the words *“such candi-
date, agent or elector” sub-
stitute the words ‘“such can-
date or elector”.

(ii) in sub-clause (6) of clause 123
(old clause 122) in the first
proviso, for the words “is not
propelled by mechanical
power’” substitute the words
“is a vehicle or vessel not
propelled by mechanical
power”’,

(iii’ sub-clause (7) of clause 123
(old clause 122) after the
words “any rule” insert the
word ‘“made”,

(iv) From paragraph (b) c¢f the
Explanation to sub-clause 8

of clause 123 (old clause 122),
omit the word ‘“lambardar”.

Shri Kamath: Has any consideration
been testowed by Dr. Ambedkar, his
Minist1y, and the Election Commission
upon {he point raised by my hon.
friend Dr. Deshmukh as to whether
“patil” also should be omitted?

Dr. Ambedkar: I can say from my
own personal knowledge of the subject
that there can be no doubt that “patil”
is a government officer.

off wez : Sarege wigRa, ofl
T(RT AFAIF AT T RS F IR T
Fgl § | Tifew AR 93w & WY 37 a@
Fam g=s 7 9 @ TR A
afeer (office) #t ges (hold) =
F, of%7 A FB T TS AT
gd faoar IRE IR WATT F
A frar @t ar fodl e
fssar g1

ot faway : @ swar faear €

ot weT : w9 T9aT fawar g,
ol e 7 QI A IS fHear §)
N I fied) fare F A ool Sy
W) eqezar § w7 av AF &
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(Shri Bhatt (Bombay): Sir, just now
Dr. Ambedkar mentioned patels. The
patils and patels, who are the resi-
dents of Bombay, irrespective of the
fact whether they hold any office or
not, do receive something, whether in
the form of grains or in any other
form.]

Shri Sidhva: They are given ten
rupees.

Shri Bhatt: At some places they are
given ten rupees, at other places they
are given a little quantity of grains
instead. It would be better if the
category, they are proposed to be in-
cluded in. is specified.]

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): Headman is also in-
cluded here although he is not a gov-
ernment officer. I think it is improper
to do it.

Dr. Ambedkar: I am afraid at this
stage I cannot accept any amendment.

Dr. Deshmukh (Madhya Pradesh): [
want to move this very seriously.

Mr. Deputy-Speaker: I think the
hon. Member has now lost his chance.

1 p.M.

Dr. Ambedkar: His amendment was
lost as a matter of fact. He moved
an amendment last time that ‘patil’
be deleted and it was lost.

Dr. Deshmukh: Sir. I would beg of
you to give me a chance.

Mr. Deputy-Speaker: Any substan-
tial amendment moved in the Second
Reading which was not accepted by the
House ought not to be placed once
again simply because some formal
amendments are being carried in the
Third Reading. This matter was amply
considered and rejected by the House
at that stage.

Dr. Deshmukh: Part of it was ac-
cepted, even the ‘lambardar’.

Mr. Deputy-Speaker: But the other
portion was not accepted. Are we
now to go into that discussion?

Shri Kamath: In the chronological
order of the proceedings of that day
Dr. Deshmukh raised the point about
‘patil’, Ch. Ranbir Singh made a point,
then Mr. Satish Chandra raised the
point about ‘lambardar’, and finally the
Speaker said definitely, so far as I
remember, that all these points about
‘vatil’ and ‘lambardar’ could be consi-
dered at the Third Reading.

Dr. Deshmukh: It is on record.
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Mr. Deputy-Speaker: I am coming
to it. I am not trying to avoid any-
thing. Under the Rules, in the Third
Reading, only formal amendments
ought to be carried. The hon. the
Speaker allowed some latitude in
regard to this in the case of amend-
ments which are moved by hon.
Members which are accepted by Gov-
ernment. That we have accepted. Dr.
Ambedkar agreed to the deletion of
the word ‘lamberdar’. Beyond that is
it possible to go in the Third Reading?
If the hon. Minister accepts the hon.
Member’s amendment I have no objec-
tion. But if he does not I think in
view of the fact that we have already
extended the scope of the Third Read-
ing it is not proper for me to allow
any further extension with regard to
substantial amendments which are not
acceptable to Government.

Shri Kamath: Sir, I hope you will
pardon me for correcting the position,
but I think it must be done on this
occasion. On that day I do not think
Dr. Ambedkar did not accept this
amendment about ‘lamberdar’. What
happened was that there was a hot
exchange of words between Dr. Ambed-
kar and Pandit Kunzru and. . .

Mr. Deputy-Speaker: Now ‘lamber-
dar’ is accepted. Why go into the
history?

Dr. Deshmukh: The history is very
Important. It is something on record
and the Speaker also allowed it.

Shri Kamath: And Dr. Ambedkar
said “If the House does not want
famberdar to be included I have no
objection; I have no interest in the
matter.”

Dr. Ambedkar: I only said this.
After this matter was disposed of the
question of ‘lamberdar’ was moved by
Mr. Shiv Charan Lal, and Pandit
Kunzru and others spoke on it. I said
that I was not responsible for intro-
ducing ‘lamberdar’, it was at the sug-
gestion of Members of the Select Com-
mittee who came from the Provinces
where such an institution exists that
I accepted it,. but that in view of the
submissions made in the House I was
prepared to reconsider the matter with
regard to ‘lamberdar’. And that I
have done.

Shri Kamath: At this stage Dr.
Deshmukh got up and . submitted to
the Speaker “My point is a similar
one about patit and it may also be
considered”, and the Speaker said they
may all be considered at the Third
Reading. That is my impression, but
I am open to correction.
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Mr. Deputy-Speaker: I have got
the summary of the proceedings of
that day which says that in regard to
clause 122 it was agreed by the House
that the expression ‘lamberdar’ and
the list of other minor officers referred
to in this clause should be carefully
gone through in consultation with
Members. . .

Dr. Deshmukh: Thank God the
stenographers are more correct; we
may depend on the record.

Mr. Deputy-Speaker:......... and such
of them as ought to be taken out will
be dropped by consequential amend-
ment at the Third Reading stage.
Evidently he has considered them and
accepted only the deletion of the word
‘lamberdar’. Is he prepared to accept
the deletion of any other category?

Dr. Ambedkar: No.

Shri Kamath: Even then it is open
to the Member to move it before the
House.

Dr. Deshmukh: We must have a
chance also.

Mr. Deouty-Speaker: The hon.
Member will kindly hear and then
make his statement to the House.

An Hon. Member: It is now past
One.

Mr. Deputy-Speaker: Let it be past
One. There is only one more clause.
What I find from the Note here is that
it was agreed that this matter will be
discussed with the Members by the
hon. Minister. . .

Dr. Ambedkar: With ragard to
‘lamberdar’.

Mr. Deputy-Speaker: And the list of
other minor officers referred to in this
clause should be carefully gone through.
Evidently he has gone through all
these. Whatever has been done. the
hon. Minister accepts only the deletion -
of the word ‘lamberdar’ and he is not
prepared to accept others.

Dr. Deshmukh: I do not want him
to be a dictator.

Mr. Deputy-Speaker: My difficulty is
this. These are not matters which
once again ought to be allowed to be
agitated in the House. If a matter has
been referred and if the Minister has
accepted, I will put it as an agreed

one and as a formal amendment to

the original clause. I do not think
that once again a discussion should
arise if outside the House hon. Mem-
bers and the Minister did not come to
an agreement with respect to this
matter. Are we to adjourn this
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[Mr. Deputy-Speaker]

clause again to persuade the hon.
Minister to do so? The hon. Minister
says he is not prepared for any other
category to be omitted. Under those
circumstances, I am not prepared to
allow any further discussion.

The Minister of State for Traasport
and Railways (Shri  Santhanam):
There is no amendment in the Order
Paper to amend anything.

Dr. Deshmukh: There is an amend-
ment given by me.

Mr. Deputy-Speaker: There is an
amendment, No. 5 in List No. 1 stand-
ing in the name of Dr. Deshrnukh.

Dr. Ambedkar: That was disposed
of.

Dr. Deshmukh: It is expressly kent
open, every one of these officers. I
know the fate of my amendment. But
I want to insist upon my right because
it was expressly with the Speaker’s
permission kept open and therefore 1
claim that I should be heard on this
point because it is insisted—not sub-
ject only to the sweet will of the
hon. Minister but as a Member of this
House having a .right to re-open a
case which was deliberately and ex-
pressly kept open by the hon. Speaker.

Shri Kamath: Under the rules, the
right of moving consequential or
formal amendments at the Third Read-
ing is given not only to Ministers but
to all Members of the House.

Mr. Deputy-Speaker: I do not dis-
pute that, but whether the lamberdar’
ought to be there is a substantial
affair. So far as that matter is con-
cerned. if there 1is an agreement
between the Government on the one
side and the Members moving on the
other, then it is as good as a formal
ammendment and it will be accepted
without debate. My difficulty is that
though the amendment is in the Order
Paper, it was not agreed to be looked
into. The question now is that the
hon. Minister does not find his way to
accept it and he can accept only in
respect of ‘lambardar’ and not in res-
pect of others. Any how I shall put
it to vote. We have heard enough on
this point.

Dr. Deshmukh: 1 beg of you to give
me a few minutes.

M~ Deputy-Speaker: Let me first
of all dispose of these amendments.

[ 4
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Mr. Deputy-Speaker: The question
is:
(i) In part (a) of the proviso to
sub-clause (2) of clause 123
(old clause 122),—

(a) omit the words “his agent”,
wherever they occur.

(b) for the words ‘“such candi-
date, agent or elector” substi-
tute the words ‘‘such candi-
date or elector”.

The motion was adopted.

. Mr. Deputy-Speaker: The question
is:

(ii) In sub-clause (6) of clause 123
(old clause 122) in the first
proviso, for the words “is not
propelled by mechanical
power” substitute the words
“is a vehicle or vessel not
propelled by mechanical
power”.

Thne motion was adopted.

) Mr. Deputy-Speaker: The question
is:

(iii) In sub-clause (7) of clause 123
(old clause 122), after the
words ‘“‘any rule” insert the
word ‘‘made”.

The motion was adopted.
_ Mr. Deputy-Speaker: The question
is:
(iv) From paragraph (b) of the
Explanation to sub-clause (8)
of clause 123 (old clause 122),
omit the word ‘“lamberdar™.

The motion was adopted.

Dr. Deshmukh: I have given notice
of two amendments, that is Nos. 4 and
5. By one amendment, I suggest that
the whole explanation that has been
proposed by Dr. Ambedkar should be
omitted. As for the other amendment
now that the first part has been adopt-
ed and I do not want to move the third
part, I only move the second part, i.e.,
the deletion of the word °‘patil’, from
the explanation.

Mr. Deputy-Speaker: I see that
Amendment No. 4 is not moved. In
Amendment No. 5 ‘lamberdar’ is car-
ried. The hon. Minister has not
objection to omit (iii).

Dr. Deshmukh: I beg to move:

In the Explanation to part (8) of
clause 122, omit the word “patil”.

The day when this matter was dis-
cussed, when my amendgment came
forward, I had requested the Speaker
not to put it to vote till the %ueestion
of ‘lamberdar’ was taken up. cause
I knew that lamberdar’s case wus a
little stronger than mine, but more or
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less on the same basis. When the
case of the lamberdar was taken up
for discussion, it was quite apparent
that the lamberdar ought to be omit-
ted. The patil being more or less of
the same status and position as the
lamberdar., he should also be omittcd.
The hon. Dr. Ambedkar said, “I am
not responsible for all these officers
being there; I put it to the Select Com-
mittee and they did not say anything
and therefore all these offices remain”.
In fact, if you read the proceedings.
you will find that he said that he did
not know anything about the various
offices in the various provinces.

Dr. Ambedkar: I know much about
patils. Patils exist in Bombay and
Madhya Pradesh.

Dr. Deshmukh: You may know
about Bombay; not about C.P.

Dr. Ambedkar: I know about C.P.
also, and their Wattan Law.

Dr. Deshmukh: Then, perhaps he
is harbouring a prejudice against them.
The mahars and patils some times do
not pull on well together and he wants
to take some revenge against them.
His unreasonable insistence can only
be explained by the fact that he
appears to be prejudiced which is
evidently wrong. All that I wish to
point out is that by the omission, we
do not lose anything. The State Gov-
ernments if they feel that he is a gov-
ernment servant, he could be subjected
to the same disqualification as-is men-
tioned in the sub-clause. ., So, I would
really beg Dr. Ambedkar and the
House to consider the omission of this
word. If what I say is not correct
so far as Bombay is concerned Bombay
Government will declare him to be a
Government servant. But so far as
Madhya Pradesh is concerned, the
Madhya Pradesh Government alone is
competent to say that a patil also shall
be regarded a government servant and
he shall not resort to canvassing. The
very purpose which Dr. Ambedkar has
in view would thus be completely
served. I would again urge upon both
the House and Dr. Ambedkar to con-
sider this amendment, because it is
really a very important matter. In all
the municipal elections and district
board elections, they are never termed
as government servants. It is a here-
ditary office. He received emoluments
once a year which are not in the shape
of a salary. - By this amendment, by
making it a major practice, you will
be domg something which will injure
public interests very gravely. I hope,
Sir, that the hon. Minister will again
consider the omission because he is not
going to lose anything by the omission.
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The State Government, if they feel
that he is a government servant, will
bring him in and he could be excluded.

Dr. Ambedkar: I do not accept the
amendment.

Mr. Deputy-Speaker: Amendment
moved :

In ihe Explanation to part (8) of
clause 122, omit the word “patil”.

st 9z © qr3AT - ITAT qEA,
# 19T WIET F qAd4AT T AZAT §,
AT g3 ar A g9, sfea Ay 3 ux
Z A d W H WA @ @l g
I qRT 92w AT qifew & aX A
37 q3% ¥ 97 3rgra (Volumes)
FET T % | i 11 AT A
& 7 2 2, @o 9o 7 Far Far 2,
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A3 93 3w & a9 fame wIifw
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FZAEATE | a8 N W fr feanr
Tifea 73 AT § | IMRT GET qAS
SATAT GWATT §, FFEA TRy aga
@ @ g g, fFr & ardar
FEM fs ag fo & JA qiIs &
I LR, AN |I fF Sedag
A7 frg 9F= ¥ foed g & &
AP IEF CEF AT 9§ F AAT
TIZAT§ !
“Each sharer is called patidar
(here the word ‘patti’ of North

India becomes pati) and every

sharer is given the honorary ad-
dress of ‘patel’.”

hoIl'tleerisofn (e)ltn aontﬂcg ﬂ(i)cfep?ggze;s l%l;cttgﬁ
Ambedkar thinks it to be.
@ fod & s $5 g
fe aw g7 1T o ST T
g afer o AR =i 13
faw (Bill) sfa st qra 17 qvesy
av & aft
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Shri Bhatt: I want to submit some-
thing to Dr. Ambedkar; he may or
may not listen to it, but still I am
putting forth my viewpoint before
him. I want Dr. Ambedkar to go
through all the -volumes written by
Baden Powell about the Patels and
Patils, and see what Patil signifies in
Bombay, C. P., Gujrat and Rajputana.
After consulting those volumes he
would see that the Numberdar is alse
known as the Headman. Also he
should take care to see as to who is
addressed as Patil. Dr. Ambedkar is
more intelligent and far more experi-
enced than I am. Even then I would
request him to see again Baden
Powell’s Volumes Nos. 1, 2 and 3 to
ascertain how these two terms have
been defined therein. I want to read
out for you one sentence from it.

“Each sharer is called pattidar
(here the word ‘Patiti’ of North
India becomes pati) and every
sharer is given the honorary ad-
dress of ‘patel’.”

He is not an office bearer or the
holder of an office of profit as Doctor
Ambedkar thinks it to be.

I would, therefore, request him not
to decide it today but postpone it til!
tomorrow, for, after all, this Bill is
not going to be passed today.

Dr. Ambedkar: I do not accepi the
amendment.

Mr. Deputy-Speaker: What is the
position? He is the headman.

Dr. Ambedkar: That matter has
been discussed in the Select Commit-
tee. I do not propose to re-open it.

Mr. Deputy-Speaker: I will put it
to the House. The question is:

In the Explanation to part (8) of
clause 122, omit the word “patil”.

I think the ‘Noes’ have it.

S Dr. Deshmukh: The ‘Ayes’ have it,
ir,

Mr. Deputy-Speaker: Division? I
think it is not necessary to ask
Members to walk into the lobbies. I
will ascertain their views by asking
them to stand in their places.

Shri Venkataraman (Madras): It is
already 1.15. Several Members have
gone for Lunch. Any Division now
would be unfair to the House.

. Several Hon. Members: Let us ad-
journ now.
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Constituencies Order, 1951
Mr. Deputy-Speaker. Shall I push
this through? What does the hon.
Minister say?
-Dr. Ambedkar: If you can take it
up to-morrow I have no objection.

Mr. Deputy-Speaker: Very well. [
think we cannot adjourn just now. Of
course this matter of lambardars and
patels will stand over for to-morrow
and the rest of the clauses of the Re-
presentation of the People Bill will
also be taken up then.

MOTIONS RE DELIMITATION OF
CONSTITUENCIES ORDER,
1951—contd.

Mr. Deputy-Speaker: I have here
received a note from Mr. Tripathi
referring to the Delimitation of Cons-
tituencies and hon. Members will kind-
ly bear with me for a few minutes
when I read out the names here. They
can sit wherever they now are.

MADHYA PRADESH ORDER

Shri Khaparde (Madhya Pradesh):
I beg to move:

(For text of the motion see
Appendix XXXIII Annexure 3.)

Dr. Deshmukh (Madhya Pradesh):
I beg to move:

(For text of the motion see
Appendix XXXIII Annexure 3.)
Shri P. Y. Deshpande (Madhya

Pradesh): I beg to move:

(For text of the motion see
Appendix XXXIII Annexure 3.)
Shri Bhatkar (Madhya Pradesh):

I beg to move:

(For text of the motion see

Appendix XXXIII Annexure 3.)
MabprAs ORDER

Moulavi Moidu (Madras): I beg to
move:

(For text of the motion see
Appendix XXXIII Annexure 3.)

Ch. Ranbir Singh(Punjab): I had
given notice of amendments, but they
have not been circulated to the hon.
Members.

Mr. Deputy-Speaker. There is no
time for circulating them. And so
unless the Member is absent, the
amendments will be taken as moved.

Now, the House stands adiourned to
8-30 aA.M. tomorrow.

The House then adjourned till Half
Past Eight of the Clock on Thursday,
the Tth June, 1951,





